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LOK SABHA

Thursday, December 15, 1960/
Agrahayana 24, 1882 (Saka)

The Lok Sabha met at Eleven of
the Clock

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS
Delhi Municipal Corporation

¢917. Shri Ram Krishan Gupta:
Will the Minister of Home Affairs be
pleased to refer to the reply given to
Unstarrel Question No 1876 on the
1st September, 1960 and state:

(a) whether Government have
taken final decision on the report of
the Special Officer appointed to assess
the financial resources of the Delhi
Municipal Corporation; and

(b) if so, the nature of the decision
taken?

The Minister of Home Affairs (Shri
G. B. Pant): (a) Yes.

(b) A copy of the letter issued to
the Commissioner, Delhi Municipal
Corporation, is laid on the Table of
the House. [See Appendix III, an-
nexure No. 50.]

Shri Ram Krishan Gupta: In the
statement, I find that during the cur-
rent financial year, ie, 1960-61,
grant-in-aid will be paid to the Cor-
poration on the existing basis. May I
know what amount has been paid so
far during this year as grants-in-aid?

Shri G. B. Pant: The amount that
has been paid so far, I understand,
comeg to Rs. 143 lakhs and that bud-
geted for the year is Rs. 293.98 lakhs.

1621 (Ai) LS—1.
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Shri Ram Krishan Gupta: In the
statement, I find that Government
made some suggsstions for increasing
the income of the Corpora ion. May
I know whether the Municipal Cor-
poration has agreed to adopt that?

Shri G. B, Pant: So far no increase
has been made. I wonder if the
Municipal Corpora‘ion has any pro-
posal under consideration.

st W TR e wfEE #Y
faerfar qx i & St faum fear
t ¥ sw ¥ wfafawd sres
AT gEla w1 §, o) W ag
g § 5 3 A1 M 7T g gew

T wE?
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Shri Tangamani: What is the
amount given by way of grants-in-
aid for the second Five Year Plan
schemes, which are being transterred
from the Delhi Administration to the
Delhi Municipal Corporation?

Shri G. B. Pant: The amount pro-
vided for this purpose for the current
year comes to Rs. 72:98 lakhs,

Shri Harish Chandra Mathur: May
I know if :he tax pattern of the Delhi
Corporation has been examined and
if it is a fact that the ‘ncidence of
tax in Delhi is far below than in
Bombay, and if it is brought to that
level, then there would be a surplus?
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Shri G. B. Pant: The Delhi people
are, I think, not taxed as heavily as
in Bombay or Calcutta.

Shri Damani: May I know the
amount paid to the Delhi Corporation
in the last three years and what is
the basis of those grants?

Shri G. B. Pant: The amount
paid in 1958-59 was Rs. 160'56
lakhs by way of grants. There are be-
sides certain amounts which are
passed on to the Delhi Administration
on account of certain taxes. They came
to Rs. 137 lakhs; so the to:al amount
given came to Rs. 297.56 lakhs, In
1959-60, the grants came to Rs.183.99
lakhs, the procecedes of the taxes
came to Rs. 169 lakhs and the total
was Rs. 352.99 lakhs. In 1960-61, as
I said, the amount that has been paid
is Rs, 143.40 lakhs and Rs. 36 lakhs
on account of taxes. The budget for
the whole of the year is Rs. 293.98
lakhs by way of grants and Rs. 1738
lakhs by way of taxes, levied on
behalf of the Corporation.

Shri Ram Krishan Gupta: May I
know whether any of the taxes sug-
gosted by Government has been levi-
od by the Delhi Corporation?

Shri G. B, Pant: I have already
answered the question. So far as I
am aware, no.

Mazagaon Docks

+
[ Shri Bajeshwar Patel:
*918. { Shri S. A, Mehdi:
{_ Shri Morarka:

Will the Minister of Defence be
pleased to refer to the reply given to
Starred Question No. 701 on the 24th
August, 1960 and state:

(8) whether the consent of the
vendors has been obtained to disclose
the terms of agreement for the
acquisition of Mazagoan  Docks,
Bombay; and

(b) i g0, the details thereof?

DECEMBER 15, 1960
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The Deputy Minister of Defenee
(Shri Raghn Ramaiah): (a) Govern-
ment is now negotiating with the
P, & O. Groups of Companies to obtain
a further reduction in the sale price
of the Garden Reach Workshops and
the Mazagaon Docks Ltd, on the basis
of the figures given in the Balance
Sheet as on 31-3-60. As soon as
these negotiations are completed we
shall after informing the P. & O.
Group of Companies place before the
House full details of the termg of the
agreement.

(b) Does not arise.

Shri Rajeshwar Patel: If for any
special reasons, they are not in a posi-
tion to give us the information asked
for, we hope that when they place
the full details, the giving of the
details will not be contingent upon the
vendors’ wishes.

Shri Raghuramaiah: In fact, you
were pleased to direct last time that
irrespective of the wishes of the
vendors, we should lay it on the Table
of the House. We shall do so.

Shri Morarka: Is it a fact that the
entire amount of consileration for
the purchase of Mazagaon Docks is
payable in pound sterling and if so,
during what period this amount will
be paid.

Shri Raghuramaiah: I do not know
whether it ig your desire that I
should go into those details at this
stage. But I might say that one im-
portant consideration is that what-
ever amount is payable, we are
entitled to off-set it against the repair
work.

S8hri Morarka: Is it a fact that the
amount for repairs per year recover-
able will be much more than the
total amount of consideration payable?

Shri Raghuramaiah: It would
depend on the actual turnover of thae
repair work. For the information of
the House, I may say that during
the current year, the docks are
expected to do repair work for this
group to the tune of Rs 80 lakhs.



¢667 Oral Answers AGRAHAYANA 24, 1683, (SAKA) Orel Amswers 5663

Prise Winning Bends in First Draw

( Shri "S-h.reo Narayan Das:

| Shri Radha Raman:
Shri Nardeo Snatak:
Shrimati Ila Palchoudhuri:

‘919.{ Shrimati Mafida Ahmed:
Shri Ram Krishan
Gupta:
| Shri Assar:
| Shri Tangamant:

Will the Minister of Finamce be
PRased to state:

(a) what wag the total aumber of
prize winning bonds in the first
quarterly lots;

(b) the total number of prize win-
hing bonds pressnted for payments
for prizes;

(c) the number of prize winning
Ponds for which payments have
Already been made by the Reserve
Bank; and

(d) whether the lists of prize win-
ning bonds have been printei and
supplied to the Post Offices of the
country so that purchasers of prize
bonds might consult the same?

The Deputy Minis‘er of Finance
(Shrimati Tarkeshwari Sinha): (a)
5,008. Of these 2,538 were won by
the public.

(b) and (c). 1710 claims were re-
eceived upto 10th December, 1860 of
which 1647 had been paid by that
date.

(d) Yes, Sir.

Shri Shree Narayah Das: May 1
know whether it is a fact that a
large number of prize bonds which
won prizes were not sold to the pub-
lic?

Shrimati Tarkeshwari Sinha: The
total value of the prize bonds which
were sold up to 30th June was Rs. 22
erores. Out of that, the value of the
prize bonds included in the first draw

was Rs 14 crores in the Rs. 100
denomination and Rs, 8 crores in the
Rs. 5 denomination.

Shri Shree Narayan Das: My ques-
tion was, whether it is a fact that a
large number of bonds which were
not sold to the public received prizes
and if so, what js their number and
what ig their total amount?

Shrimati Tarkeshwari Sinha: In the
first draw the number of prizes offer-
ed was 560. The value of the prize
bonds sold up to 30th June was, in
the Rs. 100 denomination Rs. 4.83
crores and in the Rs. 5 denomination
Rs. 528 crores. That makes up
nearly 41 per cent of the total bonds
which were sold up to 30th June.
Out of that, neraly 31 per cent in the
Rs. 100 denomination and 53 per cent
in the Rs. 5 denomination were
offered ag prizes.

Some hon. Members: The question
has not been properly answered.

Shrl Goray: What about the bonds
which were not sold? (Interruptions).

Mr. Speaker: Order, order. How
many can ask questiong at a time?

8hri Goray: The question is that
some of the prize bonds were not sold
at all and when the prizes were given
there were many numbers which were
hot sold. Evidently, the hon, Member
wants to know how many of them
were like that.

Shrimati Tarkeshwari Sinha: When
the series were put on sale some of
the series were sold completely and
some of the series were sold partially.
Both the series have to be taken into
account for the draw because we
cannot deprive the purchaser from a
partially sold series from getting a
prize. (In‘erruptions). The House
may listen to me first and then put
questions. So. out of the series, 14
series of the Rs. 100 denomination
and 16 series of Rs. 5 denomination
were put on sale. Some were sold
partially and some were sold fully.
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The series which were not at all put
in the market were not calculated or
taken into account for the draw of
prizes.

Shri Ram Krishan Gupta: May I
know the approximate amount of
bonds which were not sold but which
secured prizes?

Shrimati Tarkeshwari Sinha: I have
already answered that question. I
have already given the number of
prize bonds which were sold, the
value of those prize bonds, the num-
ber of prizes and the value of prizes
which have becn offered to the
dublic,

Shri Tangamani: Out of Rs. 9
crores worth of prize bonds which
were sold, what is the value which
they are getting after the draw?
Also, in the second draw which has
taken place, how many prizes were
offered and how many bonds have
been sold?

Shrimati Tarkeshwari Sinha: So
far ag the second part of the question
is concerned, we have not got the
figures of the total sales and the
total prizes offered on the second
draw. So far ag the first question
is conccrned, the number of prizes
won up to 30th June was nearly 50
per cent and the value of prize in
terms of money in the Rs. 100
denomination was Rs. 3.98 lakhs and
in the Rs. 5 denomination Rs. 3.88
lakhs. That comes to nearly 31 per
cent in the first one and 53 per cent in
the second one.

Mr. Speaker: Since most of the
hon. Members seem to be interested
in this. why not the hon. Minister lay
a statement on the Table, giving all
the particulars, further elucidating
all the points?

Shrimati Tarkeshwarl Sinha: I shall
do so.

Mr. Speaker: Next question.

Shri Hem Barua: Sir, it is a very
important question.
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Mr. Speaker: This is all that I am
going to allow. So far as this ques
tion is concerned, I am not gding to
allow any further supplementaries.

Shri Hem Barua: May I submit
that in view of the prizes won......

Mr. Speaker: It is a supplementary,
I am not going to allow it. There
must be an end to the supplemen-
taries. I cannot go on allowing
supplementaries for the same question
throughout. 1 have already allowed
enough. Hereafter, I am not going
to allow more than one supplementary
for a question. In the House of
Commons, hundreds of questions are
carried on. Otherwise, how can we
do that? After the statement is
made, if the hon. Members feel that
their views must be expressed on this
issue, I will allow a discussion. As
hon. Members are aware, this is a
method which has been aZopted for
raising funds. We are all intere:ted
in seeing that the maximum benefit
is obtained. After the statement |is
laid on the Table, if I find there is a
reasonable necessity for having a
discussion, I will allow a short dis-
cussion.

Central Advisory Board of Physical
Education and Recreation

+
' Shri R. C. Majhi:

»
920. 7\ Shri Subodh Hansda:

Will the Minister of Education be
pleased to state:

(a) whether Government have ac-
cepted the recommen ‘ations of the
Central Advisory Board of Physical
Education and Recreation to under-
take two pilot projects, one urban and
one rural, on an experimental basis
to decide which recreational activities
are of maximum value;

(b) if so, where these two projects
have been set up; and

(c) by what time the result of the
experiment will be known?



§671 Oral Answers AGRAHAYANA 24, 1882 (SAKA) Oral Answers 5673

The Minister of Education (Dr.
K. L. Shrimali): (a) to (c). A State-
ment ig placed on the Table of the
Sabha.

STATEMENT

The Central Adivsory Board of
Physical Bducation and Recreation
kad asked its Recreation Sub-Com-
mittee to work out the details of the
programme in the light of the Board’s
_recommendations. The draft pro-
gramme prepared by the Sub-Com-
mittee will be considered by the Gov-
ernment of India after it hag been
approved by the Board.

Shri R. C. Majhi: Since the Sub-
Committee have been asked to work
eut the details of the programme,
may I know when they are expected
%0 submit their report?

Dr. K. L. Shrimati: The Central
Advisory Board of Physical Education
and Recreation have set up a Com-
mittee on the 17th April, 1959 and
asked them to prepare a programme
for the development of recreational
activities in the country during the
Third Five Year Plan.

Shri R. C. Majhi: May I know
when the Sub-Committee is expected
0 submit its report?

Dr. K, L. Shrimali: The Committee
submitted an interim report on the
16th April, 1960.

Shri Tangamani: The statement
says:

“The draft programme prepared
by the Sub-Committee will be
econsidered by the Government of
India after it has been approved
by the Board.”

May I know when the Board is likely
to send its approval?

Br. K. L. Shrimali: This is a Com-
mittee which was appointed by the
Board. Naturally, the Board will
have to consider the report before it
ig approved by the Government. As

soon ag the Board has considered the
report, Government will take neces-
sary action. The Board may meet
at any time during the next few
months.

Shri Chintamoni Panigrahi: What
are the main recommendations of
this Sub-Committee?

Dr. K. L. Shrimali: The proposal
was that two pilot projects sheuld be
set up, one in the urban area and
another in the rural area, for
recreational activities.

BMourkela Fertilizer Plant

*922. Shri Morarka: Will the Minis-
ter of Steel, Mines and Fuel be pleas-
ed to state:

(a) whether the fertiliser plant in
Rourkela would go into production
according to schedule;

(b) the progress made so far; and

(c) whether the entire foreign
componentg have been received?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
The Fertiliser Plant is scheduled to
be commissioned by March 1962. I#
is expected that this schedule will
be kept.

(b) In the Ammonia Producing
Plant, about 65 per cent of the civil
engineer work and about 18 per
cent of the erection work has been
completed. In the Ammonia Pro-
cessing Plant, about 35 per cent of the
civil engineering work hag been com-
pleted.

(c) About 43 per cent of the foreign
components have been received in
the case of the Ammonia Producing
Plant and about 1 per cent in the case
of the Ammonia Processing Plant.

Shri Morarka: May I know the total
amount spent so far on this plant?
What are the latest estimates?

Sardar Swaran §ingh: I require
notice because that is a matter of
de#ail as to what is the total amount
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spent so far. The hon. Member must
no doubt be aware that the ammonia
processing plant is being done by the
Sindhri Fertilizers, whereas the am-
monia producing plant work i being
done by a Germap firm.

Shri Morarka: Who would have the
overall responsibility for commission-
ing this plant, the Sindhri Fertilizers
or the foreign suppliers?

Sardar Swaran Singh: The overall
responsibility will be that of Hindus-
tan Steel, Each one of these two
plants will be constructed and com-
pleted by the respective suppliers.
Afier the erection, the overall respon-
sibility of running the plant will be
that of Hindustan Steel

Shri S. M. Banerjee: Is it a fact that
recently there was a strike by 2.000
workers of the Rourkela Fertilizer
Plant and, if so, what were their de-
mands? Hag the strike been called
off on the assurance of somebody?

Mr. Speaker:
something else,

We are going into

Sardar Swaran Singh: Actually, on
the very same matter, either this hon.
Member or some other hon, Member
has given a Calling Attention notice.
But even that has become obsolete or
infructuous because the strike has
been called off. There was some dis-
pute betweepn the constractors and the
workers.

Shri Chintamenj Panigrahi: May I
know whether the original capacity of
the plant will be retained or will be
revised?

Sardar Swaram Simgh: No, Sir. Te
my knowledge it is not being revised.

Lean te TISCO and IISCO

+
( Shri Indrajit Gupta:
.gog Shri Rameshwar Tantia:
* ) Shrimati Renu Chakravartty:
Shri Ram Kriskay Gupia:

Will the Minister of Steel, Mines and
Fuel be pleased to refer to the reply
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given to Starred Question No, 348 on
the 11th August, 1960 and State:

(a) whether the terms of repay-
ment of the advance made to TISCO
and IISCO have gince been finalised;

(b) it so, the details thereof; and

(c) it the reply to part (a) above
be in the negative, the time likely to
be takepn thereon?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) Ng,
Sir. But interest is chargeable from
1st July, 1958.

(b) Does not arise.

(c) This question will be finalised
along with the question of fixation of
retention prices for iron and steel for
all the main producers in the Public
and Private sectors for the period com-
mencing from the 1st April, 1960.

Shri Inderjit Gupta: More or less
the same question, I find from the re-
cords, was asked and answered in the
same way in December, 1959, March,
1960 and August, 1960. I want to know
why such an inordinately long time
is being taken to settle the terms of
repayment. What are the items on
which there is so much dispute which
is taking so much time?

Sardar Swaran Singh: Actually, if
the question is the same, there should
not be any surprise that the reply 1s
the same. If the situation has not al-
tered, I think, the answer should be
the same. So far as the loan is con-
cerned, this was advanced to enable
the private sector steel plants to un-
dertake their expansion programme.
About repayment, I have already stat-
ed In part (a) of my reply that inte-
rest is being e¢harged. About the actu-
al instalments and the like that is &
matter of negotiation. Certainly this
would be undertaken But, there is
no hurry of any type about which the
hon. Member need express any con-
cern.

Shri Warior: Is it that the loan comes
first and repayment will come later
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only? Is it not that the negotiation
for advance itself will contain au
these terms? Why are these conai-
tiong not stipulated in the agreement
itself?

Sardar Swaran Singh: It was not tn
the agreement which took place 7 or
8 years ago. I cannot answer 9 years
later as to why it was not contained
in the original agreement. We should
take the situation as it is. You may
have your comments whether the ori-
ginal agreement was to the hon. Mem-
ber’s liking or not.

Mr. Speaker: He wants to know why
it is taking time even after the last
question wag put.

Shri Warior: Evenafter the hon.
Minister took charge.

Sardar Swaran Singh: This is link-
ed with the fixation of price, As I
have said in reply to part (c), the
whole question of retention price that
should be fixed for the period after
1st April, 1960 is a matter which is
being looked into in consultation with
the Tariff Commission. That is a fairly
complicated process and it may take
some time. In the mean time, inte-
rest is being safeguarded in this form
that interest ig charged on the entire
loan.

Shri S, M. Banerjee: On a point of
order, Sir, now, the hon, Minister has
stated that is concerned with reten-
tion price. The point raised by my
hon. Friend is that on 9-12-1959, this
qQuestion was originally put as an un-
starred question and the reply was,

(a) No, Sir,
(b) Doeg not arise.

Again on 8-3-1960, the samg question
was put ag an unstarred question and
the reply was,

(a) No, Sir.
{b) Dozs not arise.

On 11-8-1960, the same question was
put ag a starred question.

Mr, Speaker: What is the point of
order?

Shri S. M. Banerjee: My point of
order is whether it is open to the
Minister not to say thereal reason for
the delay, He said, (a) No, Sir; (p)
Does not arise, Now he says it ig a
question of retention price.

Mr, Speaker: He says that the
matter is in the hands of the Tariff
Commission. They have to fix the re-
tention price. The further terms and
conditions will largely depend on the
prices that are going to be settled by
the Tariff Commission.

Shri S. M. Banerjee: That is not
here.

Mr. Speaker: There is no good
quarreling with him for not saying
earlier. He has stated no®.

Shri Inderjit Gupta: When these
terms of repayment are being settled,
the retention price for the last period
has been increased. How was that
done without settling the terms of
repayment?

Mr. Speaker: He says that repay-
ment depends on the retention price.

Shri Inderjit Gupta: The retention
price has been increased.

Sardar Swaran Singh: Let me
clarify this point, Sir. So far as the
recent increase in retention price is
concerned, it is a continuation of the
original recommendation of the Tariff
Commission. In the Tariff Commis-
sion’s report itself which had been
cacepted by the Government and an-
nounced by my predecessor, it was
stipulated that depending upon cer-
tain other circumstances, that is, cost
of raw materials and the like, there
will be an increase or decrease in the
retention price. That formula {s
continuing till it is substituted by a
new formula. Therefore, whatever
increase was given was really an
implementation of a premise which
had already been given by the Gov-
ernment.
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Mr. Speaker: Has the hon. Minis-
ter any difficulty in placing a copy of
the agreement on the Table of the
Hou.e for the benefit of the Members?

Sardar Swaran Singh: That has
already been done. This is several

years ago—7 years ago. All that was
placed.

Mr. Speaker: The new terms and
conditions with respect to which the
hon. Minister says they are in a state
of negotiation. Ag soon ag they are
settled.

Sardar Swaran Singh: As soon as
it is finalised, I will inform the hon.
House of the recommendations and
what action Government have taken
on it.

Shri Ram Krishan Gupta: The hon.
Minister has statel that interest is
safeguarded. May I know, in view of
this, whether any amount of interest
has been received from the above
eompany and if so, to what extent?

Sardar Swaran Singh: I have
already indicated that interest is
ehargeable from a certain date.

Mr. Speaker: The hon. Member
wants to know whether interest has
been received.

Sardar Swaraa Singh: I do not
know whether actually it has been
received or has not been received. I
have no doubt it is chargeable. The
companies are quite sound. They
will pay interest. There is no doubt
about it.

Shri Tyagi: What is the percentage
of profit that is included in the
retention price after deducting the ex-
penditure? What is the percentage of
savings?

Sardar Swaran Singh: That is a
general question. So far as the Gov-
ernment is concerned, this matter is
generally left to the Tariff Commis-
sion, regard being had to all the
circumstances in any particular indus-
{ry as to what is the reasonable profit.
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The hon. Member with his experience
mu-t be aware that the Tariff Com-
mission generally regard fair a retura
of from 8 to 10 per cent on the capital
depending on various circumstances.

Shri Mahanty: May I know whe-
ther it is a fact that the increase iw
the retention price is coeval with the
rate of interest and in that case, why
the consumers are paying for the
interest instead of the companies pay-
ing?

Sardar Swaran Singh: It will net
be proper really to anticipate the
recommendation of the Tariff Com=
mission. This rate of interest is for
the interim period. It will not be
for me really to anticipate as to what
is going to be the recommendation of
the Tariff Commission and what s
going to be the decision of the Gov-
ernment on that. I have already
sta ed that as soon as the recommen-
dation is received and the Govern-
ment have taken a decision, I will
inform the hon House.

Shri Mahanty: I seek your protese-
tion. The question is not of a new
recommendation. These recommen-
dations are widely known that the
Tariff Commission has recommended
an increase in the retention price im
order to enable the company to pay
interest. Therefore I want to know
from the Government why the con-
sumers are being made to pay am
increased price to enable the company
to pay the interest. That is the
question.

Sardar Swaran Singh: The firsy
part of the question is not accepted
and the second does not arise.

Mr. Speaker: He only wants de
know whether the rate of interest has
been settled after the increase in the
retention price. The hon. Member
draws the conclusion that it i3 enly
to enable them to pay the interest
that the retention price has been
increased, in which case they are only
drawing from the consumers and pay-
ing it to the Government.
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Sardar Swaran Singh: That is
preci_ely what I attempted to answer.
1 do not accept that the increase in
the retention price was to enable
them to repay interest. Therefore I
said that the second part does not
arise.

Shri Damani: May I know the
total amount that was asked by them
by way of retention price and out of
that how much the Government has
sanctioned, and whether the Govern-
m nt has sanctioned full payment or
par. of that?

Sardar Swaran Singh: The Govern-
ment does not normally sanction
everything that anybody asks.

Mr. Speaker: Shri Chintamoni
Panigrahi.

Shri Damani: My question was
whether what the Government has
sanctioned is full settlement of the
elaim or part........

Mr. Speaker: Order, order.

Shri Chintamoni Panigrahi: May I
know whether it js a fact that TISCO
and IISCO have objected to the pre-
sent retention price ag revised by the
Tariff Commission and they bave
wanted more price and it is because
of that there is delay?

Mr. Speaker: Who will give that?

Sardar Swaran Singh: It is a nor-
mal process that the producers will
eome forward with their own assess-
ment that this should be the cost and
this ghould be the retention price.
That is always gone into, examined
by cost accountants and a number of
other factors are taken into conside-
ration. As was suggested by an hon.
Member from this side whether we
have accepted everything that they
asked, that is mever done. Whatever
is considereq fair after full examina-
tion 1s agreed to.

Shri Morarka: May I know the
rate of interest that would be
chargeable and also whether it would
be charged from the date of the loan
or from now onwands?

Sardar Swaran Singh: I have said
it is chargeable from 1st July, 1958.
The date of the loan is much earlier.
This point really has been stated
earlier also that initially, for a certain
number of years, the advance wag in-
terest-free.

Shri Indrajit Gupta: Why?

Sardar Swaran Singh: As to why
it was given, that has been explained
here on a number of occasions. My
learned predecessor had explained the
reasons why it was ageerd that the
original advance should be without
interest for a number of years. To
recapitulate, the main reason was
that in one form or other the ultimate
price was affected by the mode of
financing and the like, and this being
a controlled item, everything was
taken into consideration and a certain
help was given. At the present stage,
the question is: what should be the
rate of interest chargeable, and whad
should be the termg of repayment?

Mr. Speaker: He wants to know

the rate of interest that h been
fixed. o

Sardar Swaran Singh: That I have

already indicated. From 1st
by July,

Mr. Speaker: What is the rate?

biuar Swaran Singh: I think it is
about 5 per cent, but I am speaking
from memory.

Teachers in Training Centres

+
(Shri Harish Chandra Mathuy:
*924. { Dr. Ram Subhag Singh: o
( Shri Hem Barua:

Will the Minister of Education be
pleased to state:

(a) the number of teachers’ train-
ing centres in each State;

(b) the amount spent on these cen-
tx.'.es by (i) the State Governments and
(ii) the Central Government;
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(c) what improvements, if any, have
been suggested for these teachers’
training ins.itutions;

(d) whether he has publicly criticis-
ad these institutions; end

(e) if so, the nature of his eriticism
and the remedy thereof?

The Minister of Educatiom (Dr. K.
L. Shrimaii): (a) to (c). A sta.ement
is laid on the table of the House. [See
Appendix III, annexure No. 51.]

(d) and (e). No, Sir. The need for
improving the efficiency of teachers’
training institutions was stressed at
the First National Seminar on Edu-
ca ion of Primary Teachers held in
Delhi in October, 1960. The Ministry
had prepa:ed detailed reports on the
status, selection, recruitment, remuner-
ation, service conditions and facilitizs
provided for training in  different
States. These reports and suggestions
of the Ministry have been forwarded
to the State Governments.

Shri Harish Chandra Mathur: Has
it not been accepted in the study that
has been 'made and the note that has
been prepared that the working has
been highly unsatisfactory; if so, may
I know if any responsibility has been
fixed and whether the Central Gov-
ernment has withheld its grants in
any case?

Dr. K. L. Shrimali: These surveys
were made by the Ministry of Educa-
tion and their officers, and sugges-
tiens have been forward te the State
Governments for improving the effi-
esiency of the teacher training insti-
tutions, In fact, this seminar which
was being organised discussed all
these problems, and the Central Gov-
arnment are giving them all possible
assistance to improve the standards
of the teacher training institutions.

ot wrdraret: Wy ATty WY
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Shri Hem Barua: May I knew
whether it is a fact that inaugurating
the First National Seminar on Teacher
Training, the hon. Education Minister
s_aid that the teacher training institu-
tions as a whole were lifeless, that
the atmosphere of the teacher train-
ing insti.utions did not stimulate
imtiative and thinking, that the
teacher training institu'ions were
out of date and that the trainee got
in'o the profession because he did
not have any other opening?

Mr. Speaker: Is he seeking or giv-
ing information? The hon. Member
is a principal. He knows much, bug
what is the good of giving informa
tion instead of seeking?

Shri Hem Barma: I am seeking in-
formation.

Mr. Speaker: Then why this pres-
ble?

Shri Hem Barmwa: If this is a faed,
may, I know whether these open cri-
ticisms of these teacher training ins-
fitutions do not affect the moral of
the teacher trainees as a whole?

Dr. K L. Shrimali: This was a
ssminar of the educational adminie-
trators from all over the country, and
this was a discussion in the seminar.
It was not a public criticism. In fac$,
all these things were discussed in the
seminar itself, This iz the purpase
for which the seminar was called.
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Pr. Ram Subhag Singh: A sum of
Ra. 255 lakhs is spent by the Govern-
ment on running these 1100 teacher
training institutions. May I know
whe her the hon. Minister considers
or feels that these institutions are be-
ing properly run?

Shri Tangamani: The amount |is
spent by the State Governments,

Dr. K. L Shrimali: I have already
said that a full survey was made and
various suggestions have been made
to the State Governments for improv-
ing all the institutions, but the Gov-
ernment of India are giving cent per
cent assistance to the State Govern-
ments for extending the teacher train-
ing facilities and for improving stand-
ards. Continuous effort is being made
to improve the teacher training insti-
tutions. More grants have been given
in 1959-60. We do not have the full
information, and I will place those
statemen‘s also on the Table of the
House for the benefit of the hon.
Member.

Shri Yaday Narayam Jadhav: I have
a submission to make, The figures for
these training institutions up to 1957-
58 have been given, but the figures
for Maharashtra and Gujarat have not
been given, only the figure for Bom-
bay State has been shown, It is seven
months since the bifurcation. I do
not know why the figures for Maha-
rashtra and Gujarat have not been
given.

Dr. K. L. Skhrimali: I have to de-
pend for these figures on the State
Governments, and I have said as soom
as the figures are given, they will be
placed on the Table of the House.
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Pandit K, C. Sharma: Will the hon.
Minister consider the suggestion to
establish a central research institute
to study the problems of the education
of children who are tender plants,
adolescence and grown up wayward-
®ess as this is a serious question?

Dr. K. L. Shrimali: Research insti-
tute for studying the waywardness of
grown-ups?

Pandit K. C. Sharma: You say col-
lege students are running riot in the
streets.

Dr. K. L. Shrimali: I am afraid this
does not directly come within the
Ministry. Waywardness of the grown
up people somebody else must take up.

Mr, Speaker: All that he wants te
know is: What is the ideal before
this country? Are these teachers tau-
ght anything about the freedom move-
ment, about non-violence? These are
matters of importance. The teachers
seem to be trained in the old way.
That is exactly what he wants to
know. When the schemes are pre-
pared, do they keep in view as to what
exactly the country wants?

Dr. K. L. Shrimali: These details
are continuously kept in view by the
teacher training institutions, and it is
our continuous endeavoeur to imculcate
the ideals which are enshrined ia our
Constitution in the teacher trainimg
institutions. All efforts are beimg
made.
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Shrimali Ila Palchoudhuri: The hon.
Minister has stated that cent per cent
grant is being given to the States for
extension of the teacher training insti-
tutions, but up to 1957-58 only seven
States have received aid. Did not
West Bengal ask for any grants? Has
it not asked for any grant even in
1960-61?

Dr. K. L, Shrimali: The amount
released in 1959-60 for West Bengel
was Rs. 5 lakhs. In 1957-58 probably
they might not have utilised the grant.
In 1959-60 grants have been givemn to
West Bengal

Shrimati @a Palcheudhuri: From
the statement I find that in the Anda-
man and Nicobar Islands there is only
institution, Is that considered to be
enough for training all teachers, when
teachers have to be taken from other
places actually to teach there?

Dr. K. L. Shrimali: As far as my
information goes, the training facili-
ties are adequate for that area.

Shri Hem Barma: Hon. Minister
has admitted my contention that he
made certain criticisms, but says they
were made within the confines of the
seminar and they were not made
public property. But these criticisms
came out in the press, and it is very
likcly that they would affect the moral
of the teacher trainees, Therefore, 1
want to know from the Minister what
steps he took to see that the criticisms
made in a friendly manner did no$
come out in the press and affect the
moral of the teacher trainees?

Dr. K. L. Shrimali: Healthy criti-
cism made in good spirit should not,
ang does not demoralise the teaching
profession. 1 think there is now need
in the country to have a continuous
self-examination. It was really a
seminar of educational administrators,
and we were thinking about the var-
jous problems. I do not think any
harm is done by doing some kind of
self-examination.
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Shri Warior: May I know whether
the question of pugree being takem
by the private'y-owned—trained in-
stitutions was also discussed in the
seminar, and whether any final con-
clusion was reached on this matter?

Dr. K. L. Shrimali: T have no infos-
mation about that matter. If the hom
Member has any information, he may
kindly give it to me, angd I shall look
into it.

Shri Harish Chandra Mathur: May
I know whether it has come to the
notice of the hon. Minister that on the
staff of these teachers’ training in-
stitutes, we have non-trained matrica-
lates for teaching the teacher-trainees?

Dr. K. L. Shrimalli: Yes, I think
there may be some truth in it, be-
cause it was brought to my notice that
in some of these institutions, there
are people who are not even matrk
culates. In fact, that was one of tMe
points which we considered in this
seminar.

Mr. Speaker: Does it require se
much of consideration? A person whe
is not even a matriculate, and who s
not even a trained man is put in charge
of a training institution.

Dr. K. L. Shrimali: This is not a
very happy state of affairs. We strong-
ly criticised this, and we have request-
ed the S‘ate Governments to set these
things right.

Several Hon, Members rose—

Mr. Speaker: A number of thos.
Members seem to be interested in this.
Let us have a seminar for half am
hour on this. If hon. Members are
interested, I am prepared to give hal
an hour for this. We can have a half-
an-hour discussion. It is rather strange
that State Governments should be do-
ing such a thing. The State Govern-
ment is also in responsible hands.
How can an untrained man, and that
too, a non-matriculate, be put in
charge of a training institution?
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Dr. K. L. Shrimali: I must, how-
aver, say that these are isolated ex-
amples. In one or two institutions
this may have happened. It should
not be censidered that this is the gen-
eral rule. Most of the teacher-training
#nstitutions have trained staff, and it
ig possible that in one or two institut-
tons, this thing may have happened,
and the attention of the State Gov-
ernments was drawn to this fact.

Steel Plant in Andhra Pradesh

+
~Shri Rami Reddy:
*825. { Shri Osman Ali Khan:
_ Shri M, V. Krishna Rao:

Will the Minister of Steel, Mines
and Fuel be pleased to refer to the
reply given to Starred Question No.
1269 on the 9th September, 1960 and
state:

(a) whether the Technical Com-
mit'ee has since examined the feasi-
bility of setting up the Steel Plant
in Andhra Pradesh;

(b) the findings of the Committee;
and 3

(c) the action taken by Government
in the matter?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) The
examination has not been completed.

(b) and (c). Do not arise.

Shri Rami Reddy: May I know whe-
ther the technical committee visited
Andhra Pradesh, and if so, the places
that have been visited by the com-
mittee?

Sardar Swaran Singh: This techni-
cal committee has already visited
Andhra Pradesh, and they have had
de‘ailed diseussions. The latest posi-
tion with regard to this is that certain
quantities of raw materials are to be
supplied by the Andhra Pradesh Gov-
ernment, the Singareni collieries and
the R~giona' Research Laboratory te
the Director, National Metallurgical

Laboratory for purposes of pilot plant
trials to be undertaken by him, that is,
the Director of the National Metallur-
gical Laboratery. It was agreed that
the despatches of these raw materials
should be taken up and completed by
the end of February at the latest. The
pilot plant trials are likely to be com-
pleted by about April or May, 1961.

Shri Rami Reddy: Is it a fact that
the Andhra Pradesh Government have
inves:igated into the feasibility of a
steel plant costing about Rs. 7 crores
with 100 tons capacity, and if so, may
I know whether this report has been
examined by the technical committee
or by Government?

Sardar Swaran Singh: I think that
this technical committee was really
constituted to examine the report
which the hon. Member is referring
to. At any rate, the committee has
got the representatives of Andhra Pra-
desh also on it, and I am sure that
whatever are the relevant factors will
be put before the technical committee.

Shri Viswanatha Reddy: May I
know whether the examination to be
carr‘ed out at Jamshedpur is with re-
ference to the non-metallurgical coal
available in Singareni or with re-
ference to any other matter?

Sardar Swaran Singh: It is with re-
gard both to the coal as also the iron
ore that is available in that locality.

Shri Mohammed Imam: It has heen
admitted that there is plenty of high-
grade iron ore, both in Andhra Pra-
desh and also round about in Mysore,
and coal is also available. May I
know whether there is any serious
proposal to have a steel plant in the

sou‘h during the Third Five Year
P'an?
Sardar Swaran Singh: I thought

that ‘hat was what I was attempting
to answer, namely that a proposal is
being examined bv the technical com-
mi‘*tee. and depending upon the techni-
cal feas'bil‘tv and the economic viabi-
lity, a suitable plant can be located.
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But what is r.:"nally forgotten in this
connection is that for making pig
iron or steel, iron ore is, no doubt, a
very important raw material, but coal
is also an equally imporiant raw
material, and the quantities invoived
are also practically the same.

Dr. Atchamamba: Since Andhra
Pradesh has coal, is there any possi-
bility of this plant being included in
the Third Five Year Plan?

Sardar Swaran Singh: 1 would re-
isuest the hon. lady Member to wait for
the detailed examination which this
technical committee is engaged on at
the moment.
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Some hon. Members: The English

version of the answer may also be:
given.

Mr. Speaker: Yes.

Shri A. K. Sen: (a) No, Sir.

(b) No propohal has so far been re-
ceived from the Government of
Punjab or any other State Govera-
ments to amend the Act.

(c) Does not arise.

Mr. Speaker: Has the Madhya Pra--
desh Government amended the Act?

Shr; A, K, Sen: No.
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Shri A. K. Sen: I do not admit that
there has been any public opinion for-
med in favour of amending the Act.

Shri Hem Raj: May I know whe-
there it is a fact that the Punjab
Legislative Assembly has passed a re-
solution that this portion relating to
the giving of landed property or at
least agricultural property to the
daugnters may be amended?

Shri A, K. Sen: From press re-
ports, it appears that in March, 1960,
a non-officiai resolution was moved
in the Punjab Legislative Assembly
urging the State Government to ap-
proach the Centre with the request
that the Hindu Succession Act should
be amendeq in such a way that the
daughter might be made a sharehol-
der in the property of her father-in-
law and not in that of her father,
after marriage. It hag further appear-
ed from the press reports that the
Punjab Government appointed a com-
mittee to suggest amendments to the
Hindu Succession Act in the light ef
the discussion that took place in the
Punjab Vidhan Sabha on the non-
official resolution referred to above.
Apart from these press reports, the
Central Government have no infor-
mation about any move for the
amendment of the Hindu Succession
Act, 1956.

Mr. Speaker: When such news ap-
pears in the newspapars, does not the
Ministry refer it to the State Gev-
ernment concerned for authentic in-
formation?

Shri A, K. Sen: In such a case, any
proposal for amendment has to ema-
nate from the State Government.
Since we have not had any official in-
tima‘ion from the State, we have not
taken any note of it.

Mr. Speaker: This has been refer-
red to a Committee, If in the begin-
ning itself, the hon. Minister wants te
geotch it, should he not write to them?
Until and unless a non-official brings
it to the notice of Government, should
bhe have to wait, when Government
have an interest in the matter?

Shri A, K. Sea: If the State Gov-
ernment thinks it proper to appoint
a Commit.ee to examine the sugges-
tions made on the floor of the Vidhan
Sabha, I do not think it is appropriate
for the Central Government to scoich
it from the beginning.

Mr. Speaker: Leave that alorme.
Should he not be interested in the
correc.ness of the information, whe-
ther reaily this matter is being
examined by them?

Shri A. K. Sen: It is not theught
necessary when no proposal was
forthcoming.

Shri Narasimhan: The answer %o
(b) is No’. But the information given
by the hon, Minister is mot fully in
accord with that. There has been &
suggestion made. But the answer i
‘No’.

Shri A. K. Sen: Of course, the
answer to (b) is ‘No’. No proposal
has so far been received from the
Government of the Punjab or any
other Sta'e Government to amend
the Act. That was the question and
that was the answer.

Mr. Speaker: That is the only way
a desire could be unders:ood.
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Shri A, K. Sen: I do not think
there is any possibility of ary trouble
between the Centre and State Govern-
ments. Personally,—I cannot speak for
the Government at the moment—I
would be very much against any
amendment seeking to deprive the
daughters of their share in the pro-
perty.
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Mr. Speaker: Hon. Members can
also now and then speak in English.
Both the languages are official langu-
ages now. This House is not a train-
ing class for Hindi. I am thinking of
having a simultaneous translation, both
in Hindi and English, I am undem
taking it as early as possible. It may
be too late for some hon. Members
now to study it, unless they become
younger, It is necessary that every
hon. Member should understand what
exactly is going on in the House. If
an hon, Member speaks in Hindi, I
would even ask some hon. Members,
who do not know Hindi, if they want
to know what exactly he is saying. 1
think I will have an interpreter to
give a summary of that I do not
want any hon. Member to vote one
way or the other wi‘hout knowing
what is happening. I am aware that
ag many as 70 hon. Members do not
know a word of English. They can-
not understand English. For their
benefit, I will have the English
speeches also translated to them.

That is why I have undertaken a
simultaneous translation. I will have
it done as quickly as possible.

Shri Hem Barua: Is it meant only
for those who do not know a word of
English or Hindi?

Mr, Speaker: If they do not know
either Hindi or English, what can I
do?

Output of Steel in Ordnance Factorles

*929, Shri P. K Deo: Will the Min-
ister of St~el, Mines and Fuel be
pleased to state:

(a) whether it is envisaged to in-
crease the output of the ordnance fac-
tories to fulfil the target of production

DECEMBER 15, 1960

Oral Answers 5694

of special steel and alloy steel in the
Third Five Year Plan;

(b) whether offer has been received
fron: private parties for the manu-
facture of special siecl in the Third
Five Year Plan period; and

(c) whether Government propose to
manufac.ure a.l the country’s require-
ment of special steel and al.oy steel
in the Third Five Year Plan in the
public sector?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) and
(b). Yes, Sir.

(c) No, Sir. Some units are pro-
posed to be sanctioned in the private
sector also.

Shri P. K. Deo: What is the total
requirement of this special steel and
alioy steel in our Third Five Year
Plan, and what is our present ou.put
in the country?

Sardar Swaran Singh: These ex-
pressions ‘special steel’ and ‘al.oy
steel’, from the very nature of ihe
circumstances, are not easy to define.
It really includes a number of alloys.
To bulk their requirements ang to give
them in terms of tonnage may perhaps
create a wrong impression about the
total requirements. But the intention
now is to start in the public sector a
special steel and alloy s‘eel plant, in-
cluding stainless steel, which will have
an annual capacity of 80,000 tons. Be-
sides that in the private sector al=o
capacity may be sanctioned to  the
tune of a lakh of tons or so. But the
tonnage itself will be somewhat mis-
leading, because the value of these
steels varies very widely, depending
upon the type of alloys manufactured.
This is in the process of being assess-
ed, and no final figure is yet indicated.
I hope that bv the time final discus-
sions on our Plan take place, some
indication will be possibe.

Shri P. K. D~o: Mayv I know where
this plant in the public sector with a
cavacity of 80,000 tons would be
located?
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Sardar Swaran Singh: At Durgapur.

Shri Supakar: May 1 know why the
private sector is allowed to co-exist
with the public sector so far as this
thing is concerned?

Sardar Swaran Singh: I do not see
any objection in that. I thought that
the Party to which the hon, Member
belongs was not a great advocate of
the public sector.

Shri Supakar: Who told the hon.
Minister so? 1 just wanted to know
what is the policy of Government re-
garding such matters where the pri-
vate sector is allowed to have more
allotment than the public sector so far
ag this thing is concerned.

Sardar Swaran Singh: It is not cor-
rect to say that they will have a larger
allocation. The private sector is not
going to have a larger allocation. But
we have adopted this as a policy that
in certain sectors, both the publie
sector and the private sector may be
permitted to expand. Special steel is
that sector in which we will permit
the private sector also.

Dr. M, S. Aney: What is the defini-
tion of a small-scale industry?

Sardar Swaran Singh: Small-scale
industry is that industry which is not
very large.

Dr. M. S. Aney: To say that a small-
scale industry is that which is not
large does not make us any the wiser.

Mr. Speaker: The hon. Member only
wants to know about it in terms of
penuniary value whether there is any
limit. For the purpose of giving
sanction for raising capital issues,
those industries with less than Rs. §
lakhs capital do not come before Gov-
ernment. Is there any such distinction
as to the limit up to which an industry
will be considered small-scale, and
beyond which it will be treated as
large-scale?

Sardar Swarap Singh: FEven with
regard to that, you will kindly mermit
1621(ai) LS—2

me to add this. The limit of Rs. 5
lakhs has now been relaxed and the
Commerce and Industry Ministry are
not insisting on taking out a licence
even upto Rs. 10 lakhs or so. Similar-
ly, in the case of electric furnaces and
small rolling mills, I had the privilege
to inform the hon. House some months
ago that we have also taken a decision
that small rolling mills, where the
total expenditure is less than Rs. &
lakhs and the number of people em~
ployed less than 50, will be permitted
to be installed even without a licence.
But I thought that the hon. Member’s
question wag not so technical in the
sense of non-insistence on a licence.

A small-scale industry is not easy
to define. It is anything which is not
very large and that also varies from
sector to sector. For instance, in the
case of a pig iron plant, a plant which
produces about 15,000 tons a year may
be regarded as a small-scale industry,
but the investment in that will be of
the order of about Rs. 60 or Rs. 70
lakhs as some hon. Members are
aware. So it is not really easy to de-
fine, because there is no accepted de-
finition as between small-scale and
large-scale. We have got all these
expressions—cottage industries, small-
scale industries and large-scale in-
dustries.

Shri Damani: May I know whether
any licence has been given to any
private company for manufacturing
special steel? If so, what is the name
of the company, what is the quantity
and by what time they will be able to
start production?

Sardar Swaran Singh: The hon.
Member has clubbed so many queries
in one question. Recently, no licence
has been given. They are still under
examination. But, I think a year or so
ago, licences were given to one or two
companies for the manufacture of
small quantities of special steel.

Shri Braj Raj Singh: Sir, may I re-
quest that Starred Question No. 931
be answered on the floor of the House?
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Mr. Speaker: We have not yet finish-
ed supplementaries on this steel ques-
tion.

Shri Mohammed Imam: Is it not a
fact that the Mysore Iron and Steel
‘Works, Bhadravati has submitted a
scheme for the manufacture of special
steel and ferrous alloys and other
things and that it has been pending
before Government for a long time
for sanction? Is this proposal going
to be overlooked in favour of
Rourkela or Durgapur?

Sardar Swaran Singh: We are al-
ready in correspondence with the Gov-
ernment of Mysore and the Bhadravati
Project authorities with regard to the
establishment of a plant for special
steel. The exact products to be
manufactured and the exact size of the
plant are matters about which discus-
sions are taking place.

Shri S. M. Banerjee: I want to know
whether the attention of the hon.
Minister has been invited to the Press
news which appeared on the 11th
December, 1960 that Tata’s proposal
has been accepted to allow an alloy
steel plant. I want to know what that
proposal is and whether the plan has
been accepted by Government which
is being established in collaboration
with an American firm.

Sardar Swaran Singh: That is only
a proposal yet; and it has not been
accepted. The news in the Press to
the contrary 1Is incorrect.

Shri Goray: A few days back the
hon. Minister said that the private
sector will be allowed to manufacture
pig iron. Now, he is saying that the
private sector will be allowed to have
special steels also. Does it mean that
a major change of industrial policy
has taken place?

Sardar Swaran Singh: No, Sir
There is no revision of the policy, what
to talk of a major revision.

Shri S, M. Banerjee: In reply +to
parts (a) and (b), the hon. Minister
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said ‘Yes’. I want to know whether
any scheme has been formulated in
consultation with the Defence Minis-
iry to augment the scheme of pro-
ducing  special alloy steel in the
Ordnance Factories. If so, what are
the salient features of the scheme?

Sardar Swaran Singh: I would re-
quest the hon. Member to put that
question to the Defence Ministry. It
is a fact that there will be increase of
capacity in the Ordnance Factories. It
is not customary to give the details of
the work fhat is undertaken in the
Ordnance Factories.

Shri 8. M. Banerjee: The question
pertains to Ordnance Factories. I hope
the hon. Minister might have some
information from the other Ministry.

Mr. Speaker: Wherever more than
one Ministry is involved, the question
may, hereafter, be sent to both the
Ministries so that instead of asking one
Ministry to send it to the other Mm-
istry, we shall ourselves do so. In
such a case, both the hon. Ministers
will be expected to be here to replv.

WRITTEN ANSWERS TO
QUESTIONS

Parcels lying with Cusioms

*921. Shri Ramji Verma: Will the
Minister of Fi be pl d to
state:

(a) whether it is a fact that several
parcels of tha value of thousands of
rupees have been lying in the Customs
for clearance;

(b) what is the rate of clearance of
postal parcels from the Customs per
week;

(c) whether it will be possible for
the Postal Appraising Section to cope
up with the thousands of parcels that
would be arriving in Bombay on the
eve of Christmas; and
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(d) whether Government have any
proposal to meet the sifuation?

The Deputy Minister of Finance
(S8hri B. R. Bhagat): (a) At the be-
ginning of November, 1960 about
24,700 post parcels and packets were
pending for clearance in foreign post
offices in India. The value of their
contents is not readily ascertainable.

(b) About 13,000 post parcels and
packets per week.

(¢) and (d). Yes, Sir. To cope with
the  anticipated rush 5 additional
assessing officers have been posted
from the first week of November, 1960
to  the Bombay Postal Appraising
Section.

Drilling Equipment

%927. Shri M, R. Krishna: Will the
Minister of Stcel, Mines and Fuel be
pleased to state:

(a) whether any progress has been
made in the direction of the produc-
tion of equipment needed for the Oil
and Natural Gas Commission of India
in the Ordnance Factories; and

(b) whether pumping sets and small
drills have been inanufactured in the
Ordnance Factories?

The Minister of Mines and 0il
(8hri K. D. Malaviya): (a) Yes, Sir.
Negotiations are being carried out in
this behalf.

(b) No, Sir. The Director General
of Ordnance Factories has, however,
agreed to manufacture certain spare
parts for pumps and drilling equip-
ment in the Ordnance Factories.

Small Scale Industries

*928 Shri Ajit Singh Sarhadi: Will
the Minister of Stecl, Mines and Fuel
be pleased to state:

(a) whether it is a fact that the
quota of import of steel items for

Small Scale Industries has been re-
duced to 12 per cent., while in the
case of large scale industries borne in
the list of development wing, no such
restriction has been imposed; and

(b) if so, the reason therefor?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) and
(b). There is no fixed import quota of
steel either for small scale industries
or for large scale industries borne on
the list of Development Wing. Import
licences are issued to actual users on
ad hoc basis every six months de-
pending on the availability of foreign
exchange and supply position from
indigenous sources. On account of
stringency of foreign exchange, it has
not been possible to meet the full de-
mands of either large scale industries
on the Development Wing’s list or of
the small scale industries recommend-
ed by the Direcetors of Industries of
the State Governments.

Civil Engineering Department,
Rourkela

*936. Pandit D. N. Tiwari: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether it is a fact that civil
Engineering Department at Rourkela
is not functioning properly due to the
physical incapacity of the Surveyor and
Chiet Engineer;

(b) whether it is a fact that both
these officials can hardly make tour
of the township due to ailments of
permanent nature; and

(c) if so, the steps taken to ensure
proper functioning of the Depart-
ment?

The Minister of Steel, Mines and
Fuoel (Sardar Swaran Singh): (a) No,
Sir.

(b) No, Sir.

(c) Does not arise.
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National Institute for Women’s
Education

*933. Shri Tangamani: Will the Min-
ister of Education be pleased to state:

(@) whether it is a fact that Gov-
ernment propose to set up a National
Institute for Women’s Education;

(b) if so, the details of the same;
and
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(c) the suggestions of the Indian
National Council for Women’s Edu-
cation in this regard?

The Minister of Education (Shri K.
L. Shrimali): (a) to (c). A statement
is laid on the table of the House.

STATEMENT

The National Council for Women’s
Education has suggested the establish-
ment of National Institutions for train-
ing women to positions of high level
leadership and responsibility in  var-
ious walks of life. A Special Com-
mittee has been appointed by the
Council to work-out the details of the
proposal. The suggestions will be
considered by the Government whem
the full details of the proposal have
been received.

Nagarjunakonda Relics

*934 J Shri H. N. Mukerjee:
"\ Shri Tangamani:

Will the Minister of Scientific Re-
search and Cultural Affairs be pleased
to state:

(a) what has been the progress se
far in regard to the removal to a hill
top of the varied relics found in
Nagarjunakonda;

(b) whether any special steps are
being taken over the preservation in-
tact of such relics as the amphitheatre
and the flight of steps on the river
bank; and

(c) whether the proposed museum
on the hill top and its precincts would
have enough space to house the re-
mains?

The Deputy Minister of Scientific
Research and Cultural Affalrs (Dr, M.
M. Das): (a) Out of the ten monu-
ments selected for transplantation, the
work on flve has already been com-
pleted, and the work on another one
is nearing completion. The work on
the remaining four has been taken in
hand.
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(b) and (c). Yes. The Museum will
+house all portable antiquities except
two, namely (1) University site and
(2) Auditorium. These two will be
transplanted on a selected site by the
side of the road from Nagarjunakonda
to Macherla.

LAF. Crew under Naga Custody

935 Shrimati Mafida Ahmed:
: Shri Ram Krishan Gupta:

Will the Minister of Defence be
pleased to state:

(a) whether Government's atten-
tion has been drawn to the news pub-
lished in the ‘Hindustan Times’ dated
the 1st December, 1960 that the four
Indian Air Force personnel detained
as hostages by Naga hostiles have been
sentenced for imprisonment of three
menths at a secret trial in Naga Hills
Tuensang Area recently; and

(b) if so, the facts and reaction of
Government thereao?

The Deputy Minister of Defence
(Sardar Majithia): (a) and (b). Yes,

Sir; but Government have no reliable
information in this regard,

Overseas Scholarships for Scheduled
Castes, Scheduled Tribes and
other Backward Classes

*936. Shri B. K. Gaikwad: Will ‘the
Minister of Education be pleased to
state the number of students belong-
ing to Scheduled Castes, Scheduled
Tribes and other Backward Classes
selected and sent to foreign countries
for receiving higher education during
1938-59, 1959-60 and 1960-61 so far?

The Minister of Education (Dr. K.
L. Shrimali): A statement is laid on
the Table of the House..

STATEMENT

The number of Backward Classes
students selected under the Govern-
ment of India scheme of Overseas
Scholarship to  Scheduled Castes,
Scheduled Tribes and Other Back-
ward Classes and sent to foreign
countries for receiving higher edu-
cation in respect of the year 1958-59,
1939-60 and 1960-61, is given below—

Number of students selected

Number of students sent abroad

Year —~ ——
Scheduled  Scheduled Other Back- Scheduled Scheduled  Other bac
Castes Tribes ward Classes Castes Tribes ward Classes
1958-59 4 4 4 2 2 3
1959-60 Nil Nil Nil Nil Nil Nil

196G-61 (sofar)

[under consideration]

Use of LA.F. Plane by Home Minister

*937. Shri Braj Raj Singh: Will the
Minister of Defence be pleased to
state:

(a) whether it is a fact that the
Minister of Home Affairs flew to
Lucknow from Delhi on 29th Novem-
ber, 1960 by the President’s plane or
by an aircraft of the Indian Air Force
in the capacity of a representative of
the Congress High Command;

(b) if so, whether any fare has been
paid by the Minister or the Congress
Party and the number of persons for
whom the fare has been paid;

’(c) the period for which the said
aircraft was detained in Lucknow;

(d) whether the use of an aircraft
of the Indian Air Force or the Presi-
dent’s plane by other citizens of the
country is also Permissible; and

(g) if 80, the various occasions on
w@ch and the persons by whom these
aircrafts have been used so far?

The Deputy Minister of Defe;
(Sardar Majithia): (a) The Mm.lslt.»:re
of Home Affairs flew from Delhi to
Luck:now on 29th November, 1960 by
an aircraft of the Indian Air Force,

The visit to Lucknow was not in the
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capacity of a representative of the
Congress High Command.

(b) The Minister of Home Affairs
has paid the fare for himself and three
other non-entitled persons.

(c) The aircraft returned to Delhi
on the same day after deplaning the
Minister of Home Affairs at Lucknow.

(d) Yes, Sir; when this is in public
interest or is considered desirable for
reasons of State.

(e) The information desired is not
readily available.

There are certain rules for the use
of Indian Air Force aircraft by Min-
isters, and more especially by the
Prime Minister and Home Minister.

Airlifts are also provided for errands
of mercy and for relief and reconnais-
sance during natural calamities, ete.

Free and Compulsory Primary Educa-
tion

LShri Shree Nmyan Du

Will the Minister of Education be
pleased to refer to the reply given to
Starred Question No. 615 on the 20th
August, 1960 and state:

(a) the nature of steps taken or
proposed to be taken for making uni-
versal free and compulsory education
for all children upto the age of eleven;
and

(b) the progress made in this regard,

The Minister of Education (Dr. K, L.
Shrimali): (a) and (b). A statement
is laid on the table of the House.

STATEMENT

The target fixed for the third Five
Year Plan is the enrolment of 80 per
cent of children in the age group of
8—11. The following steps have been
taken to achieve this target so far:—

(i) An Educational Survey of the
country has been carried out
to decide the location of new
primary schools with a view
to providing a school within
easy walking distance from
the home of every child;
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(ii) During 19859-60 and 1960-61
‘grants have been given to
State Governments to estab-
lish teacher training institu-
tiong for increasing the out-

put of trained primary
teachers;

(iii) Preliminary measures have
also been taken to increase
the enrolment of girls dur-
ing the third Five Year Plan;
and

(iv) A model legislation for com-
pulsory primary education
was drafted and has been
circulated to all the States as
basis for revising the law
relating to compulsory pri-
mary education, The States
of Andhra Pradesh and Pun-
jab have already introduced
Compulsory primary Educa-
tion Bills on the lines of the
model Act in their Legisla-
tures, while the Governments
of A&sam and Mysore are
contemplating to revise their
existing laws in the light of
the model Act.

All the State Governments and
Union Territories have finalised their
plans for the expansion of education
for children in the age-group of 6—11.
In the advanced States, the target to
be reached is 90 per cent of all child-
ren, both boys and girls. In the
backward States, the target is 90 per
cent enrolment for boys and 50 per
cent enrolment for girls,

The implpementation of these plans
will begin in April 1961.

National Physical Efficiency Drive

939, J Shri R. C, Majhi:
| Shri Subodh Hansda:

Will the Minister of Education be
pleased to state:

(a) whether the film on the National
Physical Efficiency Drive has been
prepared; and
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(b) the total cost that is incurred in
preparing the film?

The Minister of Education (Dr. K. L.
Shrimali): (a) and (b), No, Sir. The
film is at the script stage. It s
expected to cost about Rs, 11,600.

Fertiliser Plant at Neyveli

*940. Shri Morarka: Will the Minis-
ter of Steel, Mines and Fuel be pleas-
ed to state the progress made so far
in the setting up of a fertiliser plant
at Neyveli?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): Civil
works for the installation of the
plant and foundations for different
gas holders are in progress.

Earth work, such as levelling of
the land and construction of embank-
ment, for the branch railway siding
has been completed. Railways will
now commence the laying of the
railway track and other appurtenant
work.

The first consignment of plant and
machinery is expected to be received
at Madras Harbour by January, 1961.

Sibpore Botanical Gardens, Calcutta

*941. Shri Rameshwar Tantia: Will
the Minister of Scientific Research
and Cultural Affairs be pleased to
refer to the reply given to Unstarred
Question No, 230 on the 3rd August,
1960 and state:

(a) whether Government have
since taken a final decision on the
proposal of taking over of Sibpore
Botanical Gardens by the Centre;
and

(b) if so, the details thereof?

The Deputy Minister of Scientifie
Research and Cultural Affairs (Dr.
M. M. Das): (a) and (b). The Gov-
ernment of West Bengal are not yet
agreeable to the proposal.
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Post-Graduate Degrees

*943. Shri Ram Krishan Gupta:
Will the Minister of Education be
pleased to state:

(a) whether it is a fact that Shri
C. D. Deshmukh, Chairman, Univer-
sity Grants Commission has suggest-
ed an amendment of University regu-
lations to permit students passing the
MA. and M.Sc, examinations in the
third Division to re-appear in the
examinations to improve their clnss,
and

(b) if so, the nature of action taken
thereon?

The Minister of Education (Dr.
K. L. Shrimali): (a) Yes, Sir, the
suggestion in question was made at
the Fourth Convocation of the
Jabalpur University on the 16th
November, 1960,

(b) The suggestion is likely to be
considered by the University Grants
Commission at i{s next meeting.
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‘Playgrounds for Students in Madhya
Pradesh

1838. Shri Pangarkar: Will the
Minister of Education be pleased to
state:.

(a) whether any amount has been
sanctioned by the Central Govern-
ment to Madhya Pradesh for provid-
ing playgrounds in schools and col-
leges during 1859-60 and 1960-61 so
far; and

(b) if so, the names of schools and
colleges benefited by it?

The Minister of Education (Dr.
K. L. Shrimali): (a) Yes, Sir,

1959-60 Rs. 40,000
1960-61 Rs. 76,000
(b) 1959-60—

1. Government High
Rajpur,

2. Government Higher Secondary
School, Khargeon.

School,

3. Government High School,
Udaipura.

4. Government High School,
Shahganj.

5. R. D. Tivari Higher Secondary
School, Raipur,

6. Mahabir  Higher
School, Raipur.

Secondary

1960-61—

Information is still awaited from
the State Government.

Labour and Social Service Camps in
Madhya Pradesh

1839. Shri Pangarkar: Will the
Minister of Education be pleased to
state:

(a) the number of labour and social
service camps conducted by various
Social Organisations in Madhya Pra-
desh with Central Government grant
during 1959-60 and 1960-61 so far;

(b) the achievements during these
periods?

5712

The Minister of Education (Dr.
K. L., Shrimali): (a)—

19598-60 1860-61
(April to Novem-
ber, 1960)
327 Camps 103 Camps.

(b) Apart from giving an oppor-
tunity ¢o students and young people
to get into touch with village com-
munities and imbibe a sense of the
dignity of manual labour, the camps
enabled them to offer ‘Shramdan’.
A number of small works were exe-
cuted by the campers e.g, repair
and construction of approach roads;
levelling of play-grounds; digging of
compost pits, soak pits, drains, latrines
and pits for planting of trees; repair
and digging of village tanks; repair
and digging of wells; construction of
village platforms; cleaning, white-
washing and repair to s:hool build-
ings and Panchayat Ghars. The
campers also rendered unskilled
labour in the construction of schooi
buildings and community halls and
participated in sanitation drives in
certain villages, The girl campers
performed environmental service i.e.,
home sanitation, child care, disinfec-
tion of wells; cleaning, of village
streets and drains etc.

Engineering College in Delhi

1840 Shri Balmiki:
"\ Shri Venkatasubbaiah:

Will the Minister of Scientific Re-
search and Cultural Affairs be pleas-
ed to state:

(a) whether a case of acquisiticn
of land by the Ministry of Scientific
Research and Cultural Affairs for
the expansion of Delhi Engineering
College is being dealt with by the
Land Acquisition Collector, Delhi;

(b) if so, the time that will be
taken to finalize the deal; and

(c) the nature of compensation to
be paid to the land-owners?

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr.
M. M. Das): (a) Yes, Sir.
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(b) It 15 not possible to state with
any degree of precision the time that
will be taken to go through all the
stages leading to the giving of com-
pensation to the land owners. The
compensation is fixed by the Land
Acquisition Collector after taking in-
to account a number of factors which
involve collection of considerable
data,

(c¢) Cash payment.

Ex-Servicemen in Punjab

1841. Shri Hem Raj: Will the Minis-
ter of Defence be pleased to state:

(a) the number of ex-servicemen
as on 30th November, 1960 District-
wise in Punjab State;

(b) the number of those who went
on pension before 1953 and those
who were pensioned after 1953; and

(¢) the number of those who have
been gainfully employed till Novem-
‘ber, 19607

The Deputy Minister of Defence
(Shri Raghuramaiah): (a) to (c).
According to the information avail-
able with Government, 15,974 ex-
servicemen obtained employment in
‘Government service during the period
from May 1951 to September 1960 in
the Punjab State, No other informa-
tion desired by the Honourable Mem-
ber is available.

Accident in Firing Range

1842. Shri Hem Raj: Will the Minis-
ter of Defence be pleased to refer to
the reply given to Unstarred Ques-
tion No. 1168 on the 20th August,
1960 and state:

(a) whether the compensation
amount of accident case of 14th
February, 1857 in the Tanda Range
has been finalised; and

(b) it so, what is the amount and
whether it has been paid?

The Deputy Minister of Defence
(Shri Raghuramaiah): (a) Yes, Sir.
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(b) A sum of Rs. 810/- has been
paid to the father of the deceased as
compensation.

Assistanee to Municipal Scavengers
During 1960-61

1843. Shri Sarju Pandey: Will the
Minister of Home Affairs be pleased
to state:

(a) whether any assistance Bas
been given to the State of Uttar
Pradesh during 1960-61 for providing
amenities to the municipal scavengers;
and

(b) it so, how much?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) None
from the provision for the welfare of
backward classes.

(b) Does not arise.
Repairs of Monuments in U.P.

1844. Shri Sarju Pandey: Will the
Minister of Seientific Research and
Cultural Affairs be pleased to state:

(a) the total amount allotted for
the maintenance and special repairs
of each of the protected monuments
in Ghazipur, Lucknow, Fatehpur and
Agra districts of Uttar Pradesh for
1959-60; and

(b) whether the amount
for 1958-59 for the above
was fully spent?

The Deputy Minister of Scientifie
Research and Cultural Affairs (Dr.
M. M. Das): (a) Time and labour
required for collecting the informa-
tion is not commensurate with the
results thereof.

(b) Yes, Sir.

Exchange of Scholars between India
and U.SA,

1845. Shri Sarju Pandey: Will the
Minister of Education be pleased be
state:

allotted
purpose

(a) the names of Indian scholars
sent to the United States of America
since the scheme for exchange of
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scholars between India and the U.S.A.
came into existence; and

(b) the names of those who have
come back?

The Minister of Education (Dr.
K. L. Shrimali): The information is
being collected and will be laid on
the Table of the Lok Sabha in due
course.

Pig Iron allotted to U.P.

1846, Shri Sarju Pandey: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) the total quantity of pig iron
allofted to Uttar Pradesh during
1959-60; and

(b) the quantity actually supplied
during the above period?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
Allotments of pig iron were made
according to calender year upto June
1959, From 1-7-1959 quota system of
allotment was abolished and consu-
mers were allowed to indent without
quota certificate or authorisation. The
quantity allotted during the period
January-June 1959 was 24,719 tons.
During the period July 1958 to March
1960 the total quantity of indents
received was 27,616 tons.

(b) About 60,000 tons.

Education of the Handicapped in U.P.

1847, Shri Sarju Pandey: Will the
Minister o? Education be pleased to
state:

(a) whether any amount has been
given to the Government of Uttar
Pradesh during the Second Five Year
Plan period so far for education,
training and employment of the
handicapped in Uttar Pradesh; and

(b) it so, the amount given year-
wise?

The Minister of Education (Dr, K L.
Shrimali): (a) and (b). A sum of

Rs. 38,500 has been paidtothe Uttar
Pradesh Government for implementa-
tion of their schemes ‘Institution for the
Deaf and Dumb, Agra’ and ‘Institution
for the Blind, Gorakhpur’ during
1956-58. Information for the remain-
ing years of the Second Plan is not
available as according to the revised
procedure grants are being sanctioned
under four broad groups of schemes
viz. Elementary Education, Secondary
Education, University Education and
‘other Educational Schemes’.

Ex-Servicemen’s Colonies in Uttar
Pradesh

1848, Shri Sarju Pandey: Will the
Minister of Defence be pleased to
state:

(a) the number of colonies establi-
shed so far in Uttar Pradesh for the
ex-servicemen of Uttar Pradesh; and

(b) the number of colony-inmates
at present?

The Deputy Minister of Defence
(Shri Raghuramaiah): (a) Two colo-
nies, Afzalgarh and Manunagar, have
8o far been established in Uttar Pra-
desh by the Ministry of Defence in
collaboration with the State Govern-
ment for resettling ex-Servicemen of
Uttar Pradesh and Punjab.

(b) 1,008, including 621 from Uttar
Pradesh and 385 from Punjab,

Coal Supply to Uttar Pradesh

1849, Shri Sarju Pandey: Will the
Minister of Steel Mines and Fuel be
pleased to state:

(a) the demand of coal by U.P.
Government during 1959-60; and

(b) the extent to which the de-
mand was met and the arrangements
made by Government to provide more
coal to UP. for bricks industry?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) and
(b). The accepted quota and despat-
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ches (in wagons) for the fnancial
year 1859-60 are given below:
Quota Dspatches

Domestic use and
small scale indus-

tries . 15,000 10,543
Brickburningindustry 39,900 37,524
Otherindustries . 35,399 23,225

To meet the specific and urgent re-
quirements of brick burning coal, ad-
hoc sanctions were issued and the
movement was arranged oh a prefe-
rential basis,

Geological Survey of Uttar Pradesh

1850, Shrij Sarju Pandey: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) the regions in Uttar Pradesh
which were surveyed in 1959-60 by
the Geological Survey of India; and

(b) with what results?

The Minister of Mines and Oil (Shri
K. D. Malaviya): (a) and (b). Regions
surveyed in 1959-60 by the Geological
Survey of India in Uttar Pradesh are
part of Banda, Jhansi, Orai, Chamoli
Pithorgarh, Almora, Tehri and Pauri,
Garhwal, Nainital, Dehradun, Mirza-
pur, Azamgarh, Balia, Allahabad, Sul-
tanpur, Jaunpur, Gazipur, Gorakhpur,
Agra, Mathura and Muradabad dis-
tricts. The findings are summarised
below:

Mapping of an area of about 388
sq. kilometres was done on 1:63,360
scale in Karwi tahsil Banda district.
This work revealed the existence of
abundant building material, road metal
and railway ballast and large amount
of limestone, which can be used for
lime burning purposes,

In Chamoli district mapping was
carried out over ar area of 207 sq.
kilometres on 1:63360 scale. Occur-
rence of magnesite was recorded near
Pukhani.

About 95318 sq. metres on 1:3600
scale was mapped in Mirzapur dis-
trict.
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For lead and copper detailed map-
ping, trenching, piting and cleaning of
adits was done in Agar-Barabesi,
Rain-Agar, Shishkhani-Balaldeo area
of Almora, Chamoli and Pithorgarh
districts. About 2700 samples for
geochemical analyses were collected.
As a result of the detailed work car-
ried out, it is found that mineralisa-
tion in this area is poor and sporadic
except in Shishkhani-Balaldeo area.
Work is in progress for the final asses-
sment of the reserves in these two
areas.

Investigation of the magnesite and
talc occurrences were carried out
along with the investigations for cop-
per and lead and fairly large deposits
were noted in Dewalthal, Rain-Agar
and Shishkhani-Balaldeo areas,

Investigation for soap stones (pyro-
phyllite) was carried out in Lalitpur
sub-division of Jhansi district. Provi-
sionally reserves have been estimated
at about 71.12 metric tons,

Groundwater investigations carried
out in Terai colonisation area, Nanital
district, revealed that artisan condi-
tions are encountered between 60-96
and 76'2 metres from surface,

Detailed investigations were carried
out over an area of 395 sq. kilometres
in Dehra Dun district for collecting
geohydrological data in the area.

Bridge site for Marchula was exa-
mined and a site was recommended.
Dam site investigation for Ramganga,
Poornagiri, Chalti, Kalsi, anq Rihand
were carried out.
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Naval Training

1852, Shri D. C, Sharma: Will the
Minister of Defence be pleased to
state:

(a) the number of Indiang sent
abroad for Naval training during
1960-61 so far; and

(b) the names of the countries
where they were sent?

The Deputy Minister of Defenee
(Shri Raghuramaiah): (a) Thirty-one.

(b) United Kingdom.

Small Savings Scheme in Punjab

1853, Shri D. C, Sharma: Will the
Minister of Finance be pleased 1w
state the total amount collected under
the Small Savings Scheme during
1959-60 in Gurdaspur District in parti-
cular and in Punjab in general?

The Minister of Finance (Shri
Mgrarji Desai): The information re-
aqtiired is given below:—

Approximate net collections during 1959-60

Gurdaspur Rs. in thousands
District. - 28,78
Punjab

Sae 758,91

Recreation Centres in Government
Colonies

1854. Shri D, C, Sharma: Will the
Minister of Home Affairs be pleased
to state:

(a) whether any recreation centres
have been set up in Government Colo-
nies in Delhi;

(b) if so, their number and places
where they have been opened;

(c) the total amount of money
spent on them so far; and

(d) if not, the reasons for delay?

The Minister of Home Affairs (Shri
G. B, Pant): (a) to (c). One recrea-
tion hall each has been sanctioned for
the following nine colonies at a total
cost of Rs. 2,64,900.

. Chanakyapurt.

. Moti Bagh-I.
Laxmibai Nagar.
. Pandara Road.
Bharati Nagar,
Rabindra Nagar,
Kasturba Nagar.
Lodi Colony,

. Moti Bagh-II.

L I I I

Of these, the hall in Chanakyapurni
has already been completed and the
rest are under construction. It is also
proposed to construct one hall each
m Srinivaspuri, Blocks No. 80, 83, 85A
a¢ Punchkuian Road anq Block No. 90
ip Raja Bazar, at an estimated cost of
Rs. 49,440,

(d) Does not arise,

Chinese Students in India

1855, Shri D. C. Sharma: Will the
Minister of Education be pleased to
state the number of Chinese students
studying in India at present?

The Minister of Edueation (Dr. K.
L. Shrimali): Ten, Sir.
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Indian Students Abroaq

1856, Shri D. C. Sharma: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) the number of Indian students
doing scientific research at present in
foreign countries under scholarship
schemes administered by his Ministry;
and

(b) the names of the countries
which have given facilities to Indian
students for scientific research?

The Deputy Minister of Scientific
Research and Cultural Affairg (Dr.
M. M. Das): (a) The number of
Indian students—meaning those who
had completed their studies in India
but were not employed before they
left—who are at present doing scienti-
fic research in foreign countries under
scholarship schemeg administereq by
this Ministry is 55.

(b) East Germany, France, the Uni-
ted Kingdom the Uniteq States of
America and West Germany,

Rest House for Tibetans in New Delhi

1857, Shri Ram Krishan Gupta: Will
the Minister of Scientific Research and
Cultural Affairs be pleased to state
the nature of progress made so far in
planning of the construction of the
double-storeyed rest house for Tibe-
tans at Bela Road in New Delhi?

The Depuy Minister of Scientifie
Research and Cultural Affairs (Dr. M.
M. Das): The extent of progress is as
follows:

(i) 75 per cent of the work on the
construction of the 16 living rooms (8
in the ground floor and 8 in the first
floor), Library, Reading room with
lavatories and kitchen has been fini-
shed,

(ii) 80 per cent of the work on
foundations and the plinth of Sabha
Mandap, 20 living rooms, 10 in the
ground floor and 10 in the 1st floor,
two halls for the Sarai with necessary
lavatories and kitchen has been fini-
shed,
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(iii) Tenders have been received for
the construction of the superstructure
of portion of the building at (ii) above.
These are under scrutiny.

(iv) The work on sanitary installa-
tions has also been taken up.

Kidnapping of Boys and Girls in
Delhi

1858, Shri Ram Krishan Gupta: Will
the Minister of Home Affairs be
pleased to state:

(a) the number of boys and girls
kidnapped in Delhi during the last six
months; and

(b) the nature of steps taken or pro-
posed to be taken to check kidnapping?

The Minister of Home Affairs (Shri
G. B, Pant): (a) 11 boys and 65 girls
were reporied to have been kidnapped
from June to November, 1960. Of
them 9 boys and 56 girls have been
recovered.

(b) The Police maintajn vigilance
and a special squad has also been
organised in the Delhj Police to prom-
ptly handle and investigate all ce-
ports of kidnapping.
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Assistanee under Colombo Plan

1860. Shri P. G, Deb: Will the Minis-
ter of Finance be pleased to refer to
the reply given to Unstarred Question
No, 2533 on the 9th September, 1960
and state:

(a) the amount spent so far on each
of the projects; and

(b) the amount spent on the Private
Sector Industries?

The Minister of Finance (Shri
Morarji Desai): (a) and (b). A state-
ment is laid on the Table of the
House. [See Appendix III, annexure
No. 52].

Taxes from Kanpur Mill-Owners

1861. Shri S, M, Banerjee: Will the
Minister of Finance be pleased to
state:

(a) whether arrears of Income Tax,
Wealth Tax and Gift Tax in Kanpur
have since been realised from the
Mill-owners;

(b) if not, the amount still out-
standing as on the 1st October, 1960;
and

(c) the amount realised upto the 1st
October, 19607

The Minister of Finance (Shri
Morarji Desai): (a) The entire arrears
have not yet been realised from the
Kanpur Mill-owners.

(b) The amount still outstanding as
on the 1st October, 1960 is Rs. 3.13
lakhs.

(c) The outstanding demand has
been reduced by Rs, 1.67 lakhs.
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Films on Great Mep

1863. Shri R, C. Majhi:
"\ Shri Subodh Hansda:

Will the Minister of Education be
pleased to state:

(a) whether the information has
been supplied to the UNESCO bby his
Ministry pertaining to films made on
great men, distinguished in education,
science and culture; and

(b) if so, the total number of such
films supplied so far?

The Minister of Education (Dr. K.
L. Shrimali): (a) Yes, Sir,

(b) None, Sir.
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Resident Director of H.S.L. at
Rourkela

{ Shri Morarka:
1864. { Shri Amjad Ali:
Shri Punnoose:

Will the Minister of Steel, Mines
.and Fuel be pleased to state:

(a) whether the Resident Director of
Hindustan Steel Ltd, at Rourkela has
resigned;

(b) it so, the reasons for his resig-
nation; and

(c) whether the Government has
accepted the same?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) to
(c). The Resident Director, Rourkela,
desired to leave the service of Hindus-
tan Steel for persona] reasons and
did so by giving the required notice
under the termg of his contract of
employment. The Government have
accepted his resignation.

Employment of Adivasis

1865, Shri P, K, Deo: Will the Minis-
ter of Steel, Mines and Fuel be pleas-
-ed to state:

(a) whether it was decided by Gov-
ernment that for filing posts carry-
ing less than Rs, 600 p.m. in two cor-
porations of Government of India in
‘Chhotanagpur i.e. National Coal Deve-
lopment Corporation and Hindustan
-Steel, preference will be given to
those Adivasis who have lost their
land due to these projects; and

(b) if so, in how many of such posts
the local Adivasis were employed?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) The
policy of the Government is to offer
suitable jobs to the extent possible to
persons (including Adivasis) displaced
from land acquired for the purpose of
the activities of both the undertakings.

(b) Information is not readilv avail-
:able,
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Newspapers Representation in Delki

Shri B. C, Mullick:
Shri Punnoose:
1866. { Shri Sadhan Gupta:
ﬁ Shri Harish Chandra Mathur:
| Shri L. Achaw Singh:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that on the
28th September, 1960 one representa-
tive of a newspaper in Delhi was
threatened by unknowp persons im
the Court Room of Tis Hazari Courts
in Delhi;

(b) whether it is a fact that the
policemen on duty when requested for
help refused to help the representa-
tive of the paper; and

(c) what steps have been taken
by Government to stop such incidents
in the Court Rooms and give protec-
tion to those who require?

-

The Minister of Home Affffairs (Shri
G. B. Pant): (a) It is alleged that
someone cast an angry glance on &
press reporter in the court of the
Additional Sessions Judge, Delhi, on
the 28th September, 1960, while the
reporter was taking down notes of
certain cases,

(b) No.

(c) The police are maintaining strict
vigilance and officers in plain clothes
have also been placed on duty to
ensure that orderliness is maintefined
in the court precincts.

Expedition to Mount Nandaghunti

1867. Shri P. K. Deo: Will the Minis-
ter of Scientific Research and Cultural
Affairs be pleased to state:

(a) whether there was an expedi-
tion to Mount Nandaghunti this year;

(b) who were in the expedition;
(c) the result of the expedition;



5727 Vritten Answers AGRAHAYANA 24, 1882 (SAKA) Written Answers s-23

(d) whether the mountaineering faslt 3wt & 707 T wqenat afafy
equipmen's used by them were of s

indigenous make; and
(e) if not, which were imported r“”.‘ﬁ wF de At R
ones? Fa1 ey =Y ag F9 1 FAT A4
f -

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr. M.

M. Das): (a) It is learnt that an ex- (F) T TFR J fesy F g
pedition to Mount Nanda Ghuntj was g N A .
sponsored this year by the Ananda TEIAT-ATed T “.\;5" F anr

Bazar Patrika Private Ltd. Calcutta. # guamr gfafy N fawfar
(b) The expedition was leq by one * a '
Sri Sukumar Roy, a school teacher
and consisted of 16 members in all, as .
follows:— (ﬂ) afe ET[ T IAF HAErE
frerl AR el @ ferfa ® v
Seven regular members, seven efa fer T &

Sherpas and two Journalists fea Wg ;W

(who were a reporter and a

photographer of the Ananda

Bazar Patrika). ('T) 7 famfed w2 & Lo s
e ?
(c) It has been reported by the
sponsors that leader Sri Sukumar Roy
and another Dilip Banerjee with four .
Sherpas climbed the Peak (20,700 ft.) Favwrr sioft (w0 w10 Mo wwTE):
on October 22nd, 1960, (F) & (7). T FEEA-TD

(d) and (e). It has been reported el “ai,' ¥ @ wiw afafa
by the sponsors that the equipments (’-ﬁ sy g%a‘r FIATET F TEGAAT

used were mostly foreign and pur- ¥ e €) i fooe & &
chased second-hand and third-hand. # §§ ) e

Some minor equipment are, however, femrfat & & 38 W @R aa
reported to have been manufactured frr @ ot w7 fagor v wEw,
Jocally.

288 ! HARIFFT 5T §&AT Ruoc

F IO ¥ ST 92 9% @ faan
Flying Cycle T 4 1 gfafa % fedilw qmfaa
1868, Shri Ramehwar Tantia: Will b T e W

the Minister of Scientific Research and fgt &1 @& W faacr S
Cultural Affairs be pleased to refer to weq R W far o g [Afew
the reply given to Starred Question .

No. 617 on the 20th August, 1960 and affe 3, wTEw FEm 4y

state whether Shri R. A. Prasar has faret o et Y foafa F f6d 09
since submitted a suitable scheme to qfEdql 1 S| ST faaeon

the Council of Scientific and Indus- . ~
trial Research for developing a flying ¥ fom gwm &0 q% faacr & q

cycle? 7 fetg R Wi, (eue ¥ Ay fod
The Deputy Minister of Seientiflc 77 | g faEww ¥ R A et
e . T O -
Research and Cultural Affairs (Dr, M. W A T F A o F ey
M. Das): No, Sir. & (Few) 7 d gi

1621(Aj) LS—3.
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Rules Re: Postings of Employees

J Shri Indrajit Gupta:

1871 3 Shrimati Renu Chakravartty:

Will the Minister of Home Affairs
be pleased to state:

(a) whether there are any rules
guiding the posting of husband and
wife, both government. servants, in
the same place; and

(b) whether any special considera-
tion is given to such cases?

The Minister of State in the Ministry
of Home Affairs (Shri Datar): (a) No.

(b) Each case is decided on merits
by the competent authorities, keeping
in view the administrative require-
ments.

Employment of Skilled Workers at
Durgapur

1872, Shri Subiman Ghose: Will the
Minister of Defence be pleased to
state:

(a) whether there is any proposal
to employ skilled workers retrenched
by the Contractor Firms working at
Durgapur in the defence department;

(b) if so, what are the expected
and approximate workers % be em-
ployed; and

(c) when some rules will be relax-
ed by the department for the said
purpose, if necessary?

The Deputy Minister of Defence
(Shri Raghuramaiah): (a) No, Sir.
(b) Does not arise.

(c) Does not arise.

Defence Factories

1873, Shri Yadav Narayan Jadhav:
Will the Minister of Defence be pleas-
ed to state:

(a) whether it is a fact that De-
fence factories are not having suffi-
cient work and they are running only
one shift;
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(0) whether it is also a fact that
there have been large demands from
the personnel manning the northern
border; and

(c) if so, what arrangements have
been made to meet the demand of the
personnel manning the northern bor-
der?

The Deputy Minister of Defence
(Shri Raghuramaiah): (a) The
Ordnance Factories are primarily
meant to meet Services requirements
both in peace and in an emergency.
In norma] times load on armament
manufacturing plant will be un-
doubtedly lower, There is, how-
ever, a great deal of general purpose
plant in the Ordnance Factories, the
utilisation of which is being progres-
sively increased for other work. In
a number of cases multiple shifts are
being worked on these plants,

(b) and (c). Requirements of the
personnel manning the northern bor-
der are being met to the maximum
extent possible from production in
Ordnance Factories. However, it
will not be in the public interest to
disciose either the extent of their re-
quirements or the arrangements that
are being made to meet them.

Universities

1874, Shri Raghunath Singh: Will
the Minister of Education be pleased
to state how many universities of
India have not utilised fully the Uni-
versity Grants Commission grants
during 1959-60?

The Minister of Education (Dr. K. L.
Shrimali): The information is being
collected and will be laid on the Table
of the Sabha in due course.

Interest Paid on Loan

1875. Shri Raghunath Singh: Will
the Minister of Finance be pleased to
the Minister of Finance be pleased to
state how many rupees in foreign
exchange were paid on account of the
interest on loan during 1859-607

The Minister of Finance (Shri
Morarji Desai): The amount of inte-
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rest paid in foreign currency during
1959-60 in respect of foreign loans re-
payable by the Government of India
was Rs, 13-03 crores approximately.
In addition, a sum of Rs. 421 crores
approximately had been paid towards
interest in foreign currency during
the same period by the Public Sector
non-Government Organisations and
Private Sector Agencies in respect of
foreign loans repayable by those
bodies.

Dispute about Land

1876. Shri Aurobindo Ghosal: Will
the Minister of Steel, Mines and Fuel
be pleased to state:

(a) whether there is a dispute bet-
ween the Government of India and
the West Bengal Government on the
issue of ownership of lands in the
mine areas; amd

(b) if so, what is the issue in dis-
pute?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) and
(b). There has been some corres-
pondence between the two Govern-
ments in regard to the application of
the provisions of the Coa]l Bearing
Areas (Acquisition & Development)
Act, 1957 for the development of un-
worked areas in the Raniganj coal-
field. It will not be in the public
interest to disclose the details of the
correspondence.

It may be mentioned, however, th:t
the State Government have filed a
suit against the National Coal Deve-
lopment Corporation in the Court of
the Munsif at Asansol challenging the
Corporation’s right of entry upon
certain areas notified under the Act
in the Raniganj Coalfield.

Treasures in Centra] Umfversities

1877, Shri Ram Krishan Gupta: Will
the Minister of Education be pleased
to refer to the reply given to Unstar-
red Question No, 822 on 17th August,
1960 and state at what stage is the
proposal to abolish the office of Trea-
surer in the three Central universities

of Banaras, Aligarh and Viswabha-
rati?

The Minister of Education (Dr.K. L.
Shrimali): The matter is still under
consideration.

Model Questions for Students

1878, Shri Ram Krishan Gupta: Will
the Minister of Education be pleased
to refer to the reply given to Unstar-
red Question No, 1128 on the 20th
August, 1960 and state at what stage
is the question of introduction of a
new type of ‘model questions’ where-
by cramming by students weuld be
discouraged?

The Minister of Education (Dr.
K, L. Shrimali): Model question
papers in English, Hindi, Mathematics,
Economics, Physics and Chemistry
have since been finalized and circu-
lated to Principals of the Higher
Secondary Schools recognised by the
Board of Higher Secondary Educa-
tion, Delhi for bringing them to the
notice of the teachors in the subjects
concerned and inviting them to fur-
nish their suggestions, if any, to the
Board.

Aiq for Sports Fields to Kerala
Government,

1879. Shri Warior: Will the Minis-
ter of Education be pleased to state:

(a) whether Government have re-
ceived any requests from the State
Government of Kerala for aid to
acquire sports fields and sports
equipment; and

(b) if so, the action taken in the
matter?

The Minister of Education (Dr.
K. L. Shrimali): (a) Yes, Sir.

(b)y The following grants were
sanctioned for acquisition of play-
fields and purchase of sports equip-
ment by educational institutions:—

1959-60
Rs. 56,000 for acquisition of
playfields.

Rs. 6,000 for purchase of sports
equipment,
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1960-61

Rs. 1,06,000 for acquisition of
playfields,

Rs, 6,000 for purchase of sports
equipment,

Andhra Pradesh Accountant General’s
Office

1880. Shri Rami Reddy: Will the
Minister of Finance be pleased to
state:

(a) whether it is a fact that part
of the Andhra Pradesh Accountant
General’s Office is still located in the
Madras City;

(b) if so, the reasons for not shift-
ing the office to Hyderabad, which is
the Capital of Andhra Pradesh;

(c) the efforts made for shifting the
office from Madras to Hyderabad; and

(d) whether it is not a fact that
enormous delays are occuring in the
passing of Bills etc. and the disposal
of other items of work as the office is
located outside the State of Andhra
Pradesh?

The Minister of Finance (Shri
(Shri Morarji Desal): (a) Yes, Sir.

(b) It has not been possible to shift
the entire Branch Office from Madras
to Hyderabad due to the non-avail-
ability of suitable and adequate office
and residential accommodation in
Hyderabad,

(c) During the past four years
efforts have been made through the
Union Ministry of Works, Housing
and Supply, the State Government
and private source; to procure the
required office and residential acco-
mmodation but suitable and adequate
accommodation has not become avail-
able. It has recently been decided, as
a first step, to shift from Madras to
Hyderabad a small portion of the
Branch Office along with 100 emplo-
yees who have volunteered to go to
Hyderabad, It is also proposed to
construct an office building adjacent
to the existing building of the Ac-
countant General’'s Office in Hydera-
bad.
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(d) Passing of bills for payment is
not one of the items of work of the
Madras Branch Office. The question
of delays in making payments of bills
does not, therefore, arise. No instances
of delays in the disposal of other
items of work has come to notice,

Pakistani Women Smugglers

1881, Shri Raghunath Singh: Will
the Minister of Finance be pleased to
state how many Pakistani women
smugglers were arrested or detected
in India since January, 1960 up to
date?

The Minister of Finance (Shri
Morarji Desai): 34 Pakistani women
smugglers were arrested or detected
in India during the period January—
October, 1960
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Planetarium in Delhi

/ Shri Daljit Singh:
18831 Shri D. C. Sharma:

Will the Minister of Scientific Re-
search and Cultural Affairs be pleas-
ed to refer to the reply given to Un-
starred Question No. 525 on the 29th
February, 1960 and state the further
progress so far made to construct a
building in Delhi for the planetarium
to be put up for viewing by the
Public? :

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr.
M. M, Das): The -construction and
electrification of the building for the
planetarium have been completed.

Exeise Revenue from Vegetable non-
essential Oils

Shri Agadi:
1884. { Shri Wodeyar:

Will the Minister of Finance be
pleased to state:

(a) the District-wise monthly
excise revenue reeeipts of vegetable
non-essential oils of Mysore State
since ‘1st April, 1860 to date; and

(b) whether it is a fact that since
the introduction of compounded levy
of excise duty on expellers the reve-
nue has considerably gone down and
the factories of standard expellers are
forced to close due to the adverse
effect of the compounded levy on
standard expellers?

The Minister of Finance (Shri
Morarji Desai): (a) A statement con-
taining the requisite information is
laid on the Table. [See Appendix III,
annexure No. 54].

(b) It will be observed from the
Statement laid on the Table that the
fall in revenue during the current
financial year in comparison with the
previous year is to the extent of
about 3 per cent only. This fall is
attributable to the reported fall in
production due to the shortage of
seeds.

No cases of closure of standard ex-
peller units in Mysore State due to
adverse effect of the compounded
levy scheme have come to notice; a
few units have, however, stopped
working temporarily due to non-
availability of groundnuts.

United Provinces Commercial Cor-
poration, Calcutta

1885 Shri P, G. Deb:
. Shri Arjun Singh Bhadauria:

Will the Minister of Finance be
pleased to state:

(a) whether Government have seen
allegation against the United Pro-
vinces Commercial Corporation, Cal-
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cutta, in the Blitz dated the 1st Octo-
ber, 1960; and

(b) it so, what is the position of
the enquiries?

The Minister of Finance (Shri
Morarji Desai): (a) Yes, Sir.

(b) 5 show-cause notices have been
issued to the firm, and the cases are
under adjudication by the Calcutta
Customs authorities.

Police Regiment for Assam

1886, Shri Aurcbindo Ghosal: Will
the Minister of Home Affairs be
pleased to state:

(a) whether the Central Govern-
ment have sent any police regiment
to Assam after July, 1960; and

(b) if so, how many companies and
when?

The Minister of Home Affairs (Shri
G. B. Pant): (a) and (b). To assist
them in the main‘snance of law and
order, the Government of India at the
request of the State Government
despatched four Companies of the
Central Reserve Police to Assam in
September, 1960 and also arranged for
the deputation of one battalion of
Andhra Pradesh Special Police con-
sisting of six Companies in October
1960.

Colleges of Fine Arts and Crafts

1887. Shri Kalika Singh: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) the number of colleges of fine
arts and crafts in the country at
present with their location, standing
and capacity;

(b) the efforts, if any, made by the
Government of India to establish
more such colleges;

" (c) whether there are private trusts
and endowments which are running
institutes of arts and crafts; and

(d) if so, their names and the aid
that they receive from Governmemt?
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The Deputy Minister of Scientific
Research and Cultural Affairs (Dr.
M. M. Das): (a) The information is
not readily available, as the subject
concerns the State Governments.

(b) This is the concern of 3State
Governments.

(¢) The Government of India have
no information of the number of pri-
vate trusts and endowments running
institutes of arts and crafts,

(d) So far as this Ministry is con-
cerned, the information is being col-
lected and wil be placed on the
Table of the House.

Regional Engineering College in
Kerala

1888. Shri Kodiyan: Will the

Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) whether the Kerala Government
have requested the Government of
India to establish a Regional Engine-
ering College in Kerala during the
Third Plan period; and

(b) if so, the attitude of Govern-
ment in this respect?

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr.
M. M. Das): (a) Yes, Sir.

(b) The Central Government has
agreed to the proposal,
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Schools in the Andaman and Nicobar
Islands

1891. Dr. Ram Subhag Singh: Will
the Minister of Education be pleased
to state:

(a) the total number of primary,
basic, middle and high schools which
exist at present in the Andaman and
Nicobar Islands; and

(b) the number of students and staff
in the schools in them?

The Minister of Education (Dr.
K. L. Shrimali): (@) &(b): :

Total No.of Staff
number students .

Primary schools

(including Ju-

njor %asic

Schools). . 75 4,706 131
Middle Sckools 2 194 8
High Schocls
Higher Secondary

Schools . 3 655 46

Sale of Prize Bonds

1892, Shri Tangamani: Will the
Minister of Finance be pleased to
refer to the reply given to Starred
Question No. 604 on the 20th August,
1960 and state:

(a) whether sale of prize bonds
has been on the increase since then;

(b) if so, what is the present value
sold;

(c) how does it compare with 9
crores sold on previous occasion; and

(d) which State or States have
shown marked increase?

The Minister of Finance (Shri
Morarji Desai): (a) No, Sir.

(b) Does not arise.

(c¢) The value of Prize Bonds sold
from 1st April to 30th October, 1960
amount to Rs. 10'62 crores as com-
pared to Rs. 917 crores sold upto
15th July, 1960.
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(d) A statement showing State-
wise figures of sales is laid on the
Table.: [See Appendix III, annexure
No. 551.

Sikkim Lottery

1893. Shri Hem Barua: Will the
Minister of Home Affairs be pleased
to state:

(a) what are the States that have
authorized Sikkim Lottery in this
country;

{b) whether any States have banned
Sikkim Lottery in the meanwhile;

{c) whether Government are aware
of any volume of public opinion in
any State obtaining at present against
this Lottery;

(d) if so, what are those States;
and

(e) what is the total number of
tickets of this Lottery sold in the
country during 1959-60?

The Minister of Home Affairs (Shri
G. B. Pant): (a) The H.R. Charities
Fund Sikkim Lottery was authorised
by the Governments of West Bengal,
Mysore (except in certain districts)
and the former State of Bombay.

(b) The Governments of Gujerat
and Maharashtra have since with-
drawan the authorisation accorded
by the former Bombay Government.

(c) and (d). It is reported that in
Gujerat and Maharashtra there was
some disapproval of the Lottery before
the authorisation was withdrawn,

(e) The information is not avail-
able with the Government of India.

Reduction in Rate of Interest of
World Bank

1894. Shri Ram Krishan Gupta:
Wil] the Minister of Finance be
pleased to state:

(a) whether it is a fact that the
Indian National Committee of the
International Chamber of Commerce
has in a note expressed the views
that there is scope for reduction in
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the rate of interest and the commis-
sion charged by the World Bank in
its loans; and

(b) if so, the nature of action taken
in this direction?

The Minister of Finance (Shri
Morarji Desai): (a) The Government
of India have not received any such
note.

(b) Does not arise.

Production of Steel

1895, Shri K. U. Parmar: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) what steps Government propose
to take to develop steel production
in private sector through medium
sized plants;

(b) whether there is any proposal
of having such small plants in
Gujarat; and

(c) if so, the details thereof”

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
Government do not propose to permit
setting up of new units for the manu-
facture of steel in the private sector,
but it has recently been decided to
permit setting up of plants for the
manufacture of pig iron upto a maxi-
mum capacity of 100,000 tons per
annum.

(b) No proposal for putting up a
pig iron plant in Gujerat has been
received by Government from any
party so far.

(¢) Does not arise.

Housing Scheme for
Castes

1896. Shri Daljit Singh: Will the
Minister of Home Affairs be pleased
to state:

Scheduled

(a) the amount allotted to Punjab
Government in 1960-61 so far for
Housing Scheme for Scheduled
Castes; and
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(b) the amount asked for by the
Punjab Government during the same
period?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) and (b).
The Punjab Government proposed an
allocation of Rs. 440 lakhs for Hous-
ing Scheme for Scheduled Castes for
the year 1960-61, and the proposal
was accepted.
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0Oil Survey in Madhya Pradesh

1899. Shri Birendra Bahadar
Singhji: Will the Minister of Steel,
Mines and Fuel be pleased to state:

(a) the names of the places sur-
veyed by the Geological Survey of
India or by the Oil and Natural Gas
Commission in Madhya Pradesh in
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order to discover oil during the past
two years;

(b) whether any progress has so
far been achieved; and

(c) if so, the uptodate details of
the piogress?

The Minister of Mines and ©il
(Shri K. D. Malaviya): (a) No sur-
vey for oil was carried out in Madhya
Pradesh during the past two years
by the Geological Survey of India or
by the Oil and Natural Gas Commis-
sion.

(b) and (c). Do not arise.

PAPERS LAID ON THE TABLE
ReporTr OF LAw COMMISSION |,

The Minister of Law (Shri A. K.
Sen): Sir, I beg to lay on the Table
a copy of the Fifteenth Report of the
Law Commission on the law relating
to marriage and divorce amongst
-Christians in India. [Placed in Lib-
rary, See No. LT-2540/60].

MiNiSTERS’ (ALLOWANCES, MEpIcaL
TREATMENT AND OTHER PRIVILEGES)
AMENDMENT RuULES, AND NoOTIFICA-
TIONS ISSUED UNDER ALL-INDIA SER-
VICES AcT

The Minister of State in the Ministry
of Home Affairs (Shri Datar): Sir,
I beg to lay on the Table: —

(i) A copy ef the Ministers’ (Al-
lowances, Medical Treatment
and other privileges) Amend-
ment Rules, 1960 published in
Notification No. G.S.R. 1367
dated the 21st November, 1960
under sub-section (2) of Sec-
tion 11 of the Salaries and Al-
lowances of Ministers’ Act,
1952, [Placed in Library, See
No. LT-2538/60].

{il) A copy of each of the follow-
ing Notifications under sub-
section (2) of Section 3 of the
All-India Services Act, 1951: —

{a) G.S.R. 1415 dated the 3rd
December, 1960 making cer-
tain -amendment to the

Sabha

Indian Administrative Ser-
vice (Pay) Rules, 1954.

(b) G.S.R. 1416 dated the 3rd
December, 1960 making
certain amendment to the
Indian Police Service (Pay)
Rules, 1954. [Placed in Lib-
rary, See No. LT-2541/60].

NOTIFICATIONS UNDER THE SEA CUSTOMS
AcT

The Minister of Revenue ang Civil
Expenditure (Dr. B. Gopala Reddi):
Sir, I beg to lay on the Table a copy
of each of the following Notifications
under sub-section (4) of Section 43B
of the Sea Customs Act, 1878:—

(i) G.S.R. 1427 dated the 3rd De-
cember, 1960.

(ii) G.S.R. 1428 dated the 3rd De-
cember, 1960.

(iii) G.S.R. 1429 dated the 3rd De-
cember, 1960. [Placed in Lib-
rary, See No. LT-2542/60].

Lok SAHAYAK SENA (AMENIMENT)
. RuLEs :

The Deputy Minister of Defence
(Sardar Majithia): Sir, I beg to lay
on the Table a copy of the Lok Saha-
yak Sena (Amendment) Rules, 1960
published in Notification No. S.R.O.
406 dated the 3rd December, 1960,
under sub-section (3) of Section 11 of
the Lok Sahayak Sena Act, 1956.
[Placed in Library, See No. LT-25398/
60].

12.02 hrs.

MESSAGE FROM RAJYA SABHA

Secretary: Sir, I have to report the
following message received from the
Secretary of Rajya Sabha:—

T “In accordance with the provi-
sions of sub-rule (6) of rule 162
of the Rules of Procedure and
Conduct of Business in the Rajya
Sabha, I am directed to return
herewith the Appropriation (Rail-
weys) No. § Bill, 1860, which was
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passed by the Lok Sabha at its
sitting held on the 7th December,
1960, and transmitted to the Rajya
Sabha for its recommendations and
to state that this House has no re-
commenda#fons to make to the Lok
Sabha in regard to the said Bill.”

—

12.03 hrs.

COMMITTEE ON ABSENCE OF
MEMBERS FROM THE SITTINGS
OF THE HOUSE

TWENTY-SECOND REPORT

Shri Mulchand Dube (Farukha-
bad): Sir, I beg to present the
Twenty-second Report of the Commit-
tee on Absence of Members from the
sittings of the House and also to lay
on the Table a copy of the statement
showing the names of Members who
have been absent for 15 days or more
continuously during the Eleventh Ses-
sion.

12.04 hrs,

PETITION RE: PROPOSED DIVI-
SION OF BERUBARI UNION
BETWEEN INDIA AND PAKISTAN

Shri Tridib Kumar Chaudhuri (Ber-
hampore): Sir, I beg to present a
petition signed by a petitioner relating
to the proposed division of Berubari
Union. No. 12 between India and
Pakistan.

12,04} hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORT-
ANCE

KILLING OF TWO SEPOYS OF MANIPUR
RIFLEs BY NAGA HOSTILES

Shri Braj Raj Singh (Firozabad):
Sir, under Rule 197, I beg to call the
attention of the Minister of Home
Affairs to the following matter of
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Urgent Public Importance

urgent public importance and I re-
quest that he may make a statement
thereon: —

“The reported death of 2 sepoys
of an advance party of Manipur
Rifles and injuries to another in
an encounter with Naga hostiles
on the 9th December, 1960.”

The Minister of Home Affairs (Shri
G. B. Pant): On the morning of the
9th December 1960, about 80 Naga hos-
tiles fired upon an advance guard of
the Manipur Rifles animal transport
convoy in the vicinity of mile 26 on
the Kangchup Tamenglong State High-
way. The hostiles had taken up posi-
tions by encircling the 'bridle path
from three sides. The main escort
party quickly joined the advance
guard and returned the fire. In the
encounter which lasted for about five
bhours, two Riflemen were killed and
one wounded. The number of hostile
casualties is not known. All Govern-
ment stores and animals were saved
and only one web belt and one bayonet
were lost. Reinforcements have been
sent in and further action is being
taken against the hostiles. On the
morning of the 10th December, person-
nel of the Manipur Rifles combed the
area and made some arrests.

As Members are aware, there has
been some spurt in Naga hostile acti-
vity in Manipur after the announce-
ment of Government’s intention to
constitute a new State of Naga
Land. While Government’s an-
nouncement has been well received
by the mass of the Naga people, the
hostiles have been trying to delay the
implementation of the agreement
reached with the Naga People’s Con-
vention so as to bolster up their own
falling influence. The hostiles have,
therefore, made attempts to intimidate
those who are co-operating in the im-
plementation of the Delhi agreement.
In spite of their tactics, the hostiles
have not met with any success.. Elec-
tions to the Interim Body are proceed-
ing apace and have been almost com-
pleted. 37 of the 45 seats have been
filled and elections remain to be com-
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pleted in only two tribes, the Angamis
and Chakesangs.

The Manipur Administration have
taken necessary measures to effective-
ly ‘dea] with the situation created by
hostile activity. Ukhrul Sub-Division
has been declared a disturbed area
with effect from the 7th October, 1886
to facilitate action by the security
forces which have been suitably
strengthened.

=t qow fag: w1 W a1 5
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# g M 4T ATa &, Feae S
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W &, ¥ g Afage & wfafafy
R a9 F Feaqre 0 fa=me FT @Y
2, 9 99 X 9 aF wf=w fug X
ferar s ?

st ito ¥o 9 : Fawarg fF
T D T FTOF g § S qrew
ar 7Y | g7 7F gReTRA AN #T
AT g, I SATEfAEl B AFA F
feFEaE A M@ e wgf aF
Jouifafas TEAET 71§ & ww &
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Shri Braj Raj Singh: Sir, he did not
reply to one of my questions; the
number of hostiles that are in the
Manipur area.
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&Y ito @o g :  AiogT ufar
N N wgAET av g

Dr. Ram Subhag Singh (Sasaram):
The hon. Minister said that the Ukhrul
sub-division of the Manipur territory
had been declared as a disturbed area.
May I know whether the administra-
tion in Tamenglong sub-division is
functioning normally or not and what
the Government are going to do to
have smooth administration in these
two sub-divisions where the disturb-
ances have been created due to the
announcement of the creation of the
Nagaland?

Shri G. B, Pant: Tamenglong sub-
division too has been sometimes, I
think, disturbed. But Ukhrul sub-
division has already been declared to
be a disturbed area. The Tamenglong
sub-division has not been declared a
disturbed area as such but precaution-
ary measures are being taken in both
the areas.

Shri Hem Barua (Gauhati): The
statement says that some of the Nagas
were arrested. I just want to know
whether the hostile Nagas were arrest-
ed and whether they belong to the
Naga Hills-Tuensang area or whether
they belong to the hill districts of
Manipur. From that I want to know
whether the Naga hostile activity has
spread to the hill division of Manipur
or not. And if so, I want to know
whether the delegation that came to
see our hon. Prime Minister and sub-
mitted a memorandum is of the opi-
nion that if responsible Government
is granted to Manipur the hill and
tribal people would co-operate.

Mr. Speaker: Order, order. The
only point is whether it has spread to
the Naga Hill tribes. All the other
things are not relevant here.

Shri G. B, Pant: Some of the Nagas
in Manipur do not want to join any
sort of a responsxble administration
that may be set up, in case one is set
up and they are in sympathy with the
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Nagas on the other side. They say
that all Nagas should combine together
and belong to a common Nagaland . . .
(Interruptions.).

Mr. Speaker: I am not going to
allow any more questions.

12.13 hrs.

MOTOR TRANSPORT WORKERS
BILL—contd.

Mr._ Speaker: The House will now
take up further consideration of the
following motion moved by Shri Abid
Ali on the 14th December, 1960, name._
ly:—

“That the Bill to provide for
the welfare of motor transport
workers and to regulate the condi-
tions of their work, as reported by
the Joint Committee, be taken into
consideration.”

Shri Braj Raj Smgh may continue
his speech.
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Shri S. M. Banerjee (Kanpur): Mr.
Chairman, Sir, I rise to support this
Bill as it has come back from the
Joint Committee. It is really very
heartening to learn about the amount
of good will that this Bill would com-
mand with the transport workers whe-
ther they belong to the public trans-
port services or to the private trans-
port services.

Sir, I have read with keen interest
the report of the Joint Committee and
the minutes of dissent given by some
of the members belonging both to the

ruling party and to the Opposition. My
hon. friend, Shri Braj Raj Singh has
just touched upon the point with re-
gard to spread-over. I have gone
through clause 16 of the Bill, but still
I am not convinced that this span of
12 hours as spread-over will be bene-
ficial to the workers employed in the
transport services whether in the pub-
lic or private sector. I am much
grateful to my hon. friend Shri Ram-
singh Bhai Varma and to my other
hon. friends Shri T. B. Vittal Rao and
Shrimati Parvathi Krishnan for giv-
ing almost a unanimous note of dissent
regarding this particular point of
spread-over. In his minute of dissent
Shri Ramsingh Bhai Varma has said:

Iy

“FATH ¢ H YST WET R w2
TaqT w7 ¢, 9 2g Afew § 1"

He has suggested that it should be re-
duced to 103 hours. My hen. friends
Shri T. B. Vittal Rao, Shrimati Par-
vathi Krishnan and Shri K. L. Nars-
simham, a Member of the other House,
have stated in their minute of dissent:

“Spread-over: Clause 14—The
Spread-over is limited to twelve
hours in any day. This in our
view is a little on the high side
and likely to vitiate the very pro-
vision of limitation of hours of
work to clause 13. We suggest
that spread-over should not be
more than ten-and-a-half hours in
any day.”

Instead of giving 12 hours as an ex-
periment or trying to do it on an ex-
perimental basis, it is better that the
hon. Minister considers these minutes
of dissent seriously and from a practi-
cal angle to see whether even at this
stage the suggestion of the hon. Mem-
bers belonging almost to all the poli-
tical parties including the ruling party
can be accommodated before the Bill
is passed.

About annual leave with wage, in
their minute of dissent my hon.
friends Shri T. B. Vittal Rao and others
have suggested:
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“Annual leave with wage:
Clause 27—The annual leave with
wage for the Road Transport
‘Workers under this Clause is not
adequate. It should be increased
so that he may at least have 20
days in a year.”

1 have also read with great interest
the evidence placed by the various
trade union organisations before the
Joint Committee, and as far as I could
gather they were all in favour of
better service conditions under this
particular Act. I am sure they will be
happy, and it will also be @ realistic
approach to the problem if the casual
leave is not limited and if it is increas-
ed to twenty days a year.

Sir, after this particular Bill be-
comes an Act I am sure the motor
transport workers will heave a sigh of
relief because there was no legislation
before to regulate their service condi-
tions. Rcently the U.P. Roadways
workers went on strike. In U.P, you
know, Sir, better than I, certain routes
were entirely disrupted and mass re-
trenchment took place. Many people
were victimised. @What was the
reason? They did not want to sign
certain rules framed by the Chief
Transport Commissioner which went
against the interests of the workers.
Sir, in the absence of a proper legisla-
tion certain rules were framed. Now
I am sure when this Bill becomes an
Act it will serve the purpose of all em-
ployees whether in public or private
undertakings.

I am really very much thankful to
the Joint Committee for accepting
many of the suggestions or views
which many hon. Members expressed
in this House when the Bill was being
referred to the Joint Committee. It is
mentioned in the report:

‘“The Committee are of the opi-
nion that some specific date should
be fixed by which time the Act
should be made applicable in all
the States. They accordingly sug-
gested 31st December, 1961 as the
da‘e for this purpose.”
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I am happy this has been accepted and
this has been embodied in the pro-
posed legislation.

Then, a feeling was created in this
House that those units which em-
ployed less than 5 instead of 10 or
more were being exempted from the
purview of this legislation. I was
happy when I read in the report:

“They further feel that the Act
should be made applicable to
every motor transport undertak-
ing employing five or more instead
of ten or more motor transport
workers and the powers of the
State Governments should conse-
quently extend to applying the Act
to motor transport undertakings
employing less than five motor
transport workers.”

It is really an improvement on the
original Bill which was submitted to
this House and which we discussed
before sending it to the Joint Com-
mittee.

Sir, I welcome this Bill. 1 would
request the hon. Minister to consider
two more items, and they are about
leave and spread-over. As regards
spread-over, I fully agree with the
sentiments expressed by my hon.
friend Shri Ramsingh Bhei Varma and
Shri T. B. Vittal Rao, who have sug-
gested 10} hours as spread-over instead
of 12 hours. Shri Ramsingh Bhai
Varma has given reasons for it. He
has even quoted the Factories Act in
support of his argument, and I am
sure it is @ matter to be considered
by the hon. Deputy Labour Minister.

With these words, Sir. I welcome
this Bill and I congratulate the La-
bour Ministry and all those who parti-
cipated in the framing of this legisla-
tion for bringing forward this piece of
legislation. I must also express my
gratitude to those thousands of trans-
port workers who agitated and whose
agitation has fortunately brought this
progressive piece of legislation which
will be a sort of a charter of liberty
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for the transport workers in the

country.

=5t wafag v @i (fes) -
Trafa T, saEe fodwe F3d
7 for fqy wfeaw FEA e e
ST & W ITET a9dT M @
FW F e @z ogam g
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gt 9 g & e ¥ fa= g,
AR 7 graEd qR oA #)Y
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1 gaTT @, AR SarEE FAE A S
#r wAdE w== Y gEE @, fraa
W OF A gAG F W o gFE
SAHE FRE T A fod 7R 9% ;AR
X HA foE ¥ 7 | 7g aga
F a g fF gaF garal &1 A
U O

A, S &7 7F 39 gaay §
FTA FE T FAMCET F FI A
F oy ¥ S 7 T @ L, I
ST M FT @Y L, I 9 Al F7 qAfE
# g9 F aP W A ag OF @
TN FEFAT E TEAM | § TAAT qIE
frdaa o g § o fager <@ awat
¥ ug syawm fawr agr &, ST A%
ST T qGT | W F 7= WX
ZEYE 433 741 & AR I9% a9 & a1
W § wrAmEE Wt 9gT a9 §, T
TR AT FTET 9T & | 59 49T F1
A O AT § S e faa g,
Iq AR 9 F¥ JGAT T | qEW
qEadly AT wweE & s, e
TITAT FW A AT | FATL I FT IART
T A SqET @Y FF A9 a9 W H
1621 (Ai) LS—4

frrafor F14 gu, @8%F g 9ga 1 |
g G3F aAT agi 98 qIAd qAT HT
FFT T | qgT UK & qAT 0, [l
99 Y, afgw 99 a9 | 39 9
& 99 79 TNT F AR R/ F 9
1 Fg 37 91gar g fF qifafera a@éf
F gigeiw safsq a¥ € &7 f& ar av
AGAT TF AT ® &, IT 15 AT a9
T T & AR 99 UfaSH SAwe FHE
& A fagr @y Qv 98 919 W ame
o€ 5 I @9 ¥ 989 wE9 fam
qmar g

Shri Goray (Poona): That may be

in the Congress: not in other political
parties.

=t Twfag wik Tt : 7 7g fadaq
AT rgar § fF fade ot aet w
AR FR TGt fre wR oaEde
fray & i afwFr @ Mm@ § 5
# grog & A= faoqelt 6 1| §F w9
AT FF A 9 4 W Fg A7 €T
g f5 some ¥ o wiewd 7 @
T TQ afer fafreT st =@ & o)
& ¥ ot savar fadt 9l aEl &
T ] | TA T A & | 3% I
AT ¥ g A § AR R qfEw
a1 & 1 faet ol aveit #Y wfgwiw
A O A, ag T AaEm
¥ I @ g

# 7g fre FT avear § o gRrd
TR AL AT 399 3471 {5 39 |qa9q9
¥ W T T cATfE F 9w
A% T & W, ST AW gY@y
§ W €2 F1 99 ¥ faay war g,
wAaTRT dqw 39! fLar 9w §, Wy
< 37H 339 faemw & ar =, @
FYE 9@ & 4G F@T, §OF ¥ O
Ffeng 37 999 ) & ¥R T 99 A9l
N F@T T qR WK qg W @ THA X
2 5 35 sqa@g ¥ a9 T @ F
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TG SATRT &, ITH ST GHIA FT IqSA
T | I A9 WE F T ¥ faaw
Ay & a1 ST A ag fawear
fF uwiSew # dem a & | %@
TegaEdt ¥ g gy WY ag aawd g«
BT AT | W A AT agd FATK
T 1 8N 1 38 ga &1 WS fF WF
F g TEF FEOEEA FT 4T 431 g
T HIR XA SqGHT FT AT T FoqT
F FHTT FTH! THFFT TGAT | qg T@RATGH
& @1 WifF e sagaa § w18 FAg
T G &, 3T T I HL T TG
17 THT F1E fraw =G an, F @™
& a0 | THY g 0 A ¥ Y wer A
UF FTA GAR AT AT ST 59 8199
I 9@ AR 97 vane fadae FAE F
e AT oy WY oF 93 @ Sah
9 IAH Th TF N 9L GgT FEgE1
A o= g A1 A9 gl ¥ 9 e
¥ mmar § )

# frdgw w<m g § fF oawd
F ar ¥ o T aH I FEE & o
T T TG, I @t gRE § AR
Fiede aFd F1 ag faw & b T R
fr fg ¥ g9 & o9, IET 9 F Fear
TTEL ot gF gaq B
e FIW g WA @ I
FWe, wr T Ry afe
=@ far w1 9gf 9% 3 9= ar N
ates Aff T 7@ §, AR FE
o1 ®E A F wumar g
g ¥ Y 9 999 IE I W g,
agh o< Y T FWA B gH AN
I 1 W T\ wE F oA faeer
=gl | 59 T ¥ 39 9 oWy § fom
< f w7 off Y faE s
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AT FT AEEF 57 fam =
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Ve Nadiey I A4 A1 AT B
T E | TE O FTERET @ TS §
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T FTA FT FaeT faaer arem 48 &
Hifs & a9 F I, 99 & afw
TF 9 FAT T AT &, &1 AT @ ;Y
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q SR FH TG W 8 | 59 faw A
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A F F M W AT F qEA §,
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¢ foraT T A AT &Y NI 1 ST TRl
F @9 & 39 fadas o @U@ W
qEgT F@T g |

Shri Goray: Sir, I am not one of
those political workers who own a
truck, nor am I a motor transport
worker, still I would like to welcome
this Bill and I would like to say that
it i not coming a day too soon. I
think with the development of the
country and industrial expansion, more
and more responsibilities will be
thrown on motor transport. I am
really sorry that while planning, we
have not taken into consideration, the
jmportant role that road transport is
playing. It appears that the railways
are being treated as a pet child. In
every country, not only in India, but
in the west also, it is the road trans-
port that is carrying more passengers
and goods, berause roads have im-
proved and road transport gives a
quicker, cheaper and more convenient
service too. Therefore, I have no
doubt that during the next five years,
road transport in India will grow
perhaps 100 or even 200 per cent and
proportionately, transport workers will
also increase.

There are only two or three sugges-
tions that I would make because this
is one of those Bills where the ruling
party and the Opposition do not have
much of difference. They have al-
most seen eye to eye and that is why
speakers on both sides have not much
differed. Firstly, I would like to
refer to the date by which this parti-
cular enactment would be enforced
throughout India. I agree with the
previous speaker that the period of
one year given for the various States
to enforce this enactment appears a
bit too long, because there have been
instances where, to avoid the clutches
of the law based on similar assump-
tions, the entrepreneurs have not hesi-
tated to make fake divisions of their
property or their industry.
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The hon. Minister knows such cases
very well, because he comes from the
Bombay State, which has now been
divided. Still, at that time, in Surat,
when a particular enactment was made
applicable to the powerlooms, at once
the Surat industrialists tried to split
up their industry into fractions, so
that the enactment may not be made
applicable to them. So, similar things
may happen in this industry also.
Therefore, I think whatever objective
the Government have in view would
be perhaps defeated if we try to give
the motor transport owners too long a
period.

The same can be said about this
particular Act being made applicable
to undertakings employing five or
more transport workers. I know there
is a proviso which says that if the
State Government think it proper,
they can make this particular clause
applicable to other undertakings also.
I think it would have been much
better if instead of having this clause
with a proviso, we had flatly said that
this rule will be made applicable uni-
formly, whether there are five or less
number of transport workers. That
would have avoided a lot of trouble
and plugged many e loophole.

About hours of work, I think it is
not a correct assumption that whether
the road transport is being plied in
the cities like Bombay or in open coun-
try, the hours of work should be the
same. Those people who are coming
from the hills would substantiate that
four hours’ driving on hill track is al-
most equal to ten hours’ driving on
flat surface. Only yesterday a ques-
tion was put in this House about the
Dehra Dun-Badrinath Road. I had the
opportunity of travelling over that
road very recently. I went from
Rishikesh to Tehri, from Tehri to
Pawadi Garhwal and from there to
Gochar. Believe me, my heart was in
my throat while the transport was
negotiating the curves and gradients,
which were so steep that I thought
any moment the bus would topple
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over. On such roads, which are like-
ly to multiply because we are going to
have expansion of communications,
four or five hours’ driving is quite
enough. It is enough to exhaust the
driver, because he has to be so much
attentive at the wheels that he can-
not take his eyes off the road at all.

The same can be said about cities
like Bombay and Calcutta where at
every step he has to change the gear
and be extremely attentive. Therefore,
there shou!d not be a uniform rule
made applicable to all roads and driv-
ing at peak hours or at other time.
Al] these things will have to be taken
into consideration. I feel we would
be doing justice to motor transport
workers if we sought to make a differ-
ence between drivers who are working
on hill tracks and those on the plains.
Therefore, I would like to suggest, if
it is possible, even now the Minister
should think whether he could not
make a distinction between the two
areas.

About the spread over also I do not
know why 12 hours have been allow-
ed. It is not necessary to cite the
Factories Act. I would only say
that the Minister should take into ac-
count the agreements which have been
arrived at between the various State-
managed road transport authorities
and the unions that represent the
workers. For instance, in Bombay—
now Maharashtra and Gujarat—the
union represented by the Congress and
the management representing the
State transport have agreed that it
should be 10} hours. If that is so, 1
do not see any reason why while legis-
lating here we should say that 12
hours should be the spread over. When
the management as well as the unions
of motor transport workers have come
to a decision, which has been accept-
able to both the sides, I do not see any
reason why we should go beyond it
and say that 12 hours should be the
spread over. Therefore, I plead that
even now it is not too late and we can
incorporate in this legislation that has
been agreed to by the workers as well
as by the management.

Coming to the other clauses, I admit
that this is one of those legislations
which it will be very difficult to en-
force. Because the road transport is
being plied in the nooks and corners
of this country, it will be a difficult
piece of legislation to enforce. There-
fore, when we were sitting in the
Joint Committee—you, Sir, being the
Chairman you will remember it well—
some people were arguing that we
should not have such a piece of legis-
lation at all, because it is likely to
be followed more in breach than in its
observance. I do not agree with that
view. I welcome it because we must
make a start. I wish that such legis-
lations which bring benefits to a iarge
number of workers should be enacted
more and more, because new categor-
ies of workers will be coming up, who
have not been covered by the legisla-
tion we have enacted so far. It should
be the duty of this House to see that
as and when new categories of work-
ers come up because of our industrial
plans and development, we give them
proper benefits so that they derive the
maximum benefit which is available
to other categories of workers, for
instance, those working in the railways
and some other transport organisa-
tions. I think this is the only way
in which we shall be doing justice to
the workers from whom we expect so
much. I once again thank you for
giving me an opportunity and the
Minister for bringing forward such a
legislation.

&t s (ffR) o omwmefy
T_Ied, X IR @ faw, ot
ST F qAA AMAT § 9 T § @W
FATE | T<FE FT AR Y g i &
7 AW ot R daT o swfwsds faw
T TARAMTMTAEEET &1 I
AMM AT P IAFANMNRE |

W fEw # wax afafa &1 dq9r
Ty R oag aga € aE ) e
foey s | wfe @ # 3y st o
& T WS I F X § g 97 g
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a<fag § Adf frr s 1 W AR X
I F gYaq A IF A FH g7 A€ &
AR 3T &7 WG9 © g2 ;¥ & qEAv
T & AR IT AT AEGEEA W
dar =&Y faar sar 1 gg fafy @ m
TR T 9@rE 7§ FAfaai 57 2 1
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R A A T S @ S
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T &1

S gl fget Tl ) oaddr §
ST FT FH IGT FARM RAFT [
R FT ] | 95T A1B 9T N FAT
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™ faw ¥ ofw a1 N a9
Fars € & § 39 w1 faw FAr |
M TAIE a9 F FH T fored-
L FTFW § | T AIEH AR TF
FTEAE FT FTH a1 qEEALW A fored-
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WK 39 A7 T A A 57 F o9
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HF giaae § F F@ § faiw Ag
AW AT F FAAAEF 37
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13 hrs.

FATS T 9 X THG FT G
#1 f5% smar & 1 F wwwar § 5 oW
TRea @ aeatas fafa § @ 7@
afifaa g AT 7F a8 Fa3 A1 ¥q=-
[EAT TG gET TMed fF ag W}
ZTIIE FT FTA TIAT FET HIT TRAFT
T w19 2 foF agi O o, (4 & F
Y T TIEAT TEAT I G N
0, t¥ fa7 Fr @Y 37 F Ay FHY
T g, F el A 9w A e
Y TTETE FGTFT 0 fat FT T T0fe®
# gumar g & @0 wERT W @ w
ar & fm fF WRed,

R AR I I A W
gF T fHAo do F AT FWT &,
F SR fo dlo ¥ T FW §
H TET ¥ T g § 6 9 6
forqmT sTaw faee =nfed g T o
qETE 1 ¥ o, ufA A G ]
¥ I FY FraRaF faura g faw aw
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fer 97 ¥ o 0 o #7 Zgt # sy
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SET 7% 39 fa= F¥ g7 A
T gFT § § ST FT @EQ FLQT §
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S 1 AfFT @ d e g Nt T
oo e ¥ o wEew & AR
fAXAfFTgaT Ty ada W far g
I R EF FE F NG FAT TE
af g9 WYY 32T § a%d g @ |
Easda sarg fFsmew S9
92 FT TG T TTHR, FRIIE
AR H= SR ¥ FIAT 989 & a9 39
¥ S it qEEew IR | § 97
F F FaT 99

# @ @@ #1 @ra wR) g
T § e @r 7@ 9§ A
A == gAE 74 § wEAE 9T F 9
& 52 ¥ w4, FE A wafw agry qGy
oY gaE o § 9 9 eSH q/-
fagEs fam s

Shri Oza (Zalwad): Mr. Chair-
man, we all know that in spite of
the great handicaps under which road
transport is functioning in this coun-
try, it has a very bright future. There
are so many restrictions on road
transport in India, from the Centre
and also from the State Governments.
There are restrictions on the tonnage
that they could carry, restrictions on
the size of the axle, restrictions an
carrying a trailer and on top of that,
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very bad roads. In spite of all that,
we know that road transport system
is going to develop very fast in this
country. That is also the experience
in western countries where railways
are becoming more and more obso-
lete. They are finding it more and
more uneconomic to run the railway
system in certain countries and the
railway systems are being scrapped
because road transport is found to
be more economic and more conve-
nient and it is also more beneficial to
all persons concerned, both from the
point of view of passenger traffic and
goods traffic. In this country, we
know that there are so many other
difficulties also that road transport
has to face. It is good that the Gov-
ernment has thought it fit to bring
this legislation.

I entirely agree with the previous
speaker that those workers who are
employed in this particular industry
are of the nature of sweated labour.
They are not employed in very large
numbers as is done in factories that
they can come together and form a
union and protect their rights. They
are dispersed among several units
with the result that they are weak
and cannot organise themselves. There
is the fear of victimisation also.
Therefore, it was necessary to protect
the workers who are employed in
this particular industry.

If you ask any employee who is
working in this system, he would say
that bad roads and bad vehicles are
his greatest enemies. It is true that
because of the spread over being very
long and because he is denied cer-
tain amenities, he has got to be pro-
tected and it is good that we have
brought this legislation. I entirely
agree with that. Because of bad roads
and the consequent frequent break-
down of the vehicles, these poor em-
ployees are suffering a lot of hard-
ship. There are ramshackle vehicles
running on apologies of good roads
and that causes a lot of strain to
them. The first priority that they
would put would be on good condi-

DECEMBER 15, 1960

Workers Bill 5774

tions of the vehicles. We know that
the proprietors, in their desire to
earn more and more profits and spend
less and less, do not keep their vehi-
cles in a very good and sound condi-
tion. They do not replace the parts
that should be replaced, in time, with
the result that both the drivers and
cleaners and other people are often
stranded on the roads and put to a lot
of trouble.

Going through the Bill as it has
emerged from the Joint Committee,
I do not find any provision for this
type of difficulty that is being faced.
It may be said that it is the duty of
the motor transport staff, the Inspec-
tors, to declare those vehicles to be
unfit and that they cannot be plied.
There should have been some provi-
sion by which where a vehicle breaks
down frequently and because of that
the employees suffer, the employers
shoulq be forced to give some more
remuneration by way of solatium to
these employees.

It wag argued that the date fixed
for the implementation of the Act is
rather very far off and it should
have been earlier. It was argued fur-
ther that certain employers will try
to evade compliance with the Act and
find out some loopholes here and
there. On the contrary, I feel it is
good that the Government has fixed
1st December 1961 as the date on
which they are going to implement
this Act. Because, as it has been
our experience, unless they have got
good machinery for implementing
the Act, it is no use rushing in and
bringing into effect the provisions of
the Act. It leads to so many compli-
cations and sometimes frustration
also amongst the very people for
whose benefit we are bringing this
legislation. Therefore, it is very good
that they have put this date a bit
away. Let us hope that, in the mean-
time, the Government will start the
preliminary work setting the whole
thing in order so that the inspecting
staff is there, other machinery is also
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there to go into operation as soon as
the Act comes into force.

Of all the provisions, the best pro-
vision that appealed to me was the
provision made in Chapter IV about
welfare and health of the employees
employed in this industry. Provision
has been made by clause 8 for estab-
lishing cantecens where 100 or more
transport workers are employed. I
am sure, in course of time, as this
industry progresses, we will bring
down the number, instead of 100 to
less. But, to start with, I think that
is a good provision. I like clause 9
very much in particular, which runs
ag follows.

“In every place wherein motor
transport workers employed in a
motor transport undertaking are
required to halt at night, there
shall be provided and maintained
by the employer for the use of
those motor transport workers
such number of rest rooms or
such other suitable alternative ac-
commodation, as may be prescrib-
ed.”

That is a very healthy provision. We
know that these poor employees have
just to accommodate themselves in
the vehicles themselves at night or
in the afternoon in winter, in the
monsoon and also in summer. So, it
is good that by legislation we  are
now providing some shelter for them,
where they can rest and recuperate
themselves and undertake their work
in a healthier way. We know that
during the course of duty they have
to do all sorts of work, and because
of that their dress also gets spoiled.
So, it is good that uniforms will have
to be provided and washed regularly.
I a'so like the provision for medical
and first-aid facilities.

These are all welcome provisions.
Let us urge upon the Government to
see that they set up the machinery
for inspection to see that all these
healthy provisions are given effect
to and that the employees get the
benefits of the legislation as contem.
plated by this House. .

Shri Warior (Trichur): I welcome
this Bill although it has come much
later than we expected. This Bill
has a history of its own. My hon.
friend Shri A. K. Kopalan had intro-
duced a Bill in the House sometime in
1957 I think. Before that Shri T. B.
Vittal Rao had also moved a Bill in
this House incorporating certain re-
commendations to make the lot of
the road transport workers better.

Before going into the merits of the
Bill as it has emerged from the Joint
Committee, for the information of
the House I may be permitted to
quote a few lines from the report of
the Indian Productivity Team which
had gone into this question in West
Germany, UK and USA, under the
auspices of the National Productivity
Council of India. In that report of
September, 1960, at page 18 they
summarise their findings as far as
labour is concerned. In paragraph 15
they say:

“A sound trade union move-
ment is conducive to productivi-
ty. Working conditions in West-
ern countries are good, and the
workers are generally cheerful
and hardworking. They are dis-
ciplined and do not need much
supervision.”

In the next paragraph they say:

“Every worker is covered by
various types of insurance, and
he feels assured of his future. This
and his high sense of responsibi-
lity and discipline contribute to
the high efficiency witnessed.”

Then again:

“Industrial relations between
the management and unions are
generally cordial, and they defi-
nitely believe that disputes can be
solved by discussion round the
table and by mutual agreement.”

“Paid holidays in an the three
countries do not exceed eight in
a year. Vacation with pay is pro-
vided for a maximum of three
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working weeks after flve years of
service.”

“So long as the worker does
his job without complaint, his
seniority in service is respected
and he is given protection.”

“In long-distance haulage, a re-
lief driver often sleeps in the
vehicle in the USA and West Ger-
many and the time he is asleep
is regarded as rest time.”

These are some of the conditions ob-
taining in the above mentioned high-
ly advanced countries. These must
also be our aims and objectives. They
show the way we have to go. The
working conditions of the workers
must keep pace with the development
of the economy that we have under-
taken.

At present, there is ne regular sur-
vey or thorough enquiry made into
the working conditions of the trans-
port workers. The transport industry
itself started in a haphazard manner,
and is developing in its own way.
On'y recently we had the great for-
tune of the Masani Committee Re-
port. That of course dealt more with
the industry from the point of view
of investors than with the workers in
the industry. But from that report
we know that compared to other ad-
vanced countries we are at the bot-
tom of the list, we also know the
direction in which the industry is
developing.

Not only that. With the introduc-
tion of diesel engines, the industry is
making really good profits not only
for the investor, but also to the work-
er in the industry to some extent.
Generally, investors seek this indus-
try for more and more investment.
There is also the tendency in this in-
dustry for people having big fleets of
vehicles to concentrate all the trans-
port, both in passenger and goods
traffic, in their own hands. In cer-
tain regicns and States, the regional
transport swiberities are instructed
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that more and more licences sghould
be issued only to non-fleet owners,
that is those having one or two
trucks or buses. But in the long run
we find that even these licences go
into the hands of these fleet-owners,
and thus a monopoly is created in
this industry in almost every State.

Moreover, the railways are not
catering to the needs of transport in
the country. Their capacity has not
grown with the needs of the country
which have grown because of our
development, starting of heavy in-
dustries etc. Though the Masani
Committee has, in its own way, paint-
ed a picture of the difficulties this
industry is facing, on the whole this
industry is not going down, but is
developing. The very fact that it is
expanding is clear proof that there
is something worth while in the in-
dustry for the investors to put their
morey in it.

But this must be a co-ordinated
affair. Unless the working conditions
of the employees in this industry are
improved, the roads are properly
maintained and Government follows
a proper pelicy in fixing prices of eil
and in regard to spare parts, the
benefit of this expansion and the pro-
fits accruing from it cannot go to the
hands of labour, the conditions of
labour cannot be improved. Hence it
is that we have always requested the
Ministry to make a thorough survey
or enquiry into the industry to know
where we stand actually as far as
the workers are concerned.

Let me give a simple instance. The
Railway has been complaining in
season and and out of season, in this
House and outside, that the cream of
traffic has been taken over by the
road transport industry and that the
railways are starved as far as profit
out of that transport is concerned. At
the same time we know there are
very many difficuities which these
transport workers are actually ex.
periencing. It is not so much the
owners who have to face all these
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difficulties, but it is the workers who
have to bear the brunt of this bur-
den.

If you see the vehicles plying on
the roads, you will find that vehicular
restriction is often not observed. 1
can give instances after instances of
lorries or trucks taking big logs of
wood from the hills down to the
plains; their prescribed vehicular
capacity may be only three tons, but
they take five tons and ply on the
main road. Sometimes, in the mid-
night there is a breakdown. Then, the
whole staff, that is, the cleaner, the
conductor and the driver have to go
under the truek and repair it as it
is on the road, in the middle of the
road, blocking even the other traffic,
and then take the lorry.

As for spare parts, generally, they
are not available. More than this, as
1 have mentioned on an earlier
occasion, all the condemned buses are
converted into trucks. According to
the regulations, the buses are con-
demned after a certain number of
years, and those buses are transform-
ed into trucks, and it is these old and
ramshakled buses which are plying
on the roads as trucks carrying all
this goods traffic.

A new set of offices have also come
into existence in road transport. The
Road Transport committee also have
had occasion to discover them, and
mention has been made of them in
their report. The goods traffic to
several places is taken in these trucks,
and there are offices set up in differ-
ent centres for this purpose. These
offices are at times the shop-rooms m
the centre of the town, and there are
persons employed in it. It is easier to
get the goods transported in these
wvehicles from different centres,
especially the small parts. These
offices do not have the paraphernalia
or the equipment of a regular office,
and they do not come umder the rules
and regulations of the traffic. Thus,
a new set of workers have come in
the transport industry. These people

are always finding it difficult to carry
on their business, because there are
no proper offices, no proper locations
and so on. This system is in vogue
in so many other countries also, and
the Productivity Team which had been
abroad have referred to this and said
that regulations should be made in
regard to these offices so that these
offices may be set up in good condi-
tions. and the public and the agencies
that transact this business may have
all convenience in them. There are
certain amendments made in respect
of these new workers in the Bill as
it has emerged from the Joint Com-
mittee, and I shall come to them
presently.

In the light of what I have said, I
would submit that it is absolutely
necessary that the enquiry should not
be delayed. On a rough calculation,
we find that there will be about half
a million workers employed in this
industry, but this number is only
regarding the running staff. Actually,
there will be more than 800,000
workers, because a new set of workers
have also come into being, and besides,
especially in the present condition of
scarcity of spare parts, the road trans-
port industry is obliged to have more
workshops than they would ordinarily
have; and in every workshop they
should have adequate spare parts.
Unfortunately, the cry today is that in
the spare parts market, blackmarket
is so much rampant that they take to
ingenious methods to somehow make
the vehicles run and then hand them
over to the drivers and the conduc-
tors, and thereafter, it is the responsi-
bility of the drivers and the conduc-
tors to see that the vehicles are kept
running. Under such conditions, it is
very necessary that this enquiry must
be made. Then only we can know, in
the first instance, how far this enact-
ment will have benefited the 800,000
workers in this industry. Further,
this Bill is a new thing so far as the
motor transport workers are concern~
ed. The industry is also in an un-
organised condition. Only afier this
measure is put into effect, we caa
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know how far it has benefited the
workers, and what further amend-
ments must be moved and accepted
by Government, or what further
amendments should be moved by
Governmen: on their own, and what
rules and regulations have to be fram-
ed in order to get this measure imple-
mented in all sectors, in all regions
and in all States, so that the benefits
will go to the workers who are most
concerned in this industry.

Having said so much, [ shall now
come to the BIill proper. While
speaking on the motion for reference
of this Bill to a Joint Committee, Shri
Tangamani had made certain sugges-
tions. I find that some of them have
been accepted, and some others
rejected.

The first suggestion was that this
enactment should be made applicable
to the State of Jammu and Kashmir.
But that has not been done now. I
do not know the legal aspects of the
matter. Anyway, 1 hope that in the
long run, this measure will be appli-
cable to the State of Jammu and
Kashmir also. Such enactments have
come before; likewise, I hope that
after some time, there will be an
amending Bill with one clause saying
that this measure will also apply to
the State of Jammu and Kashmir.

As for the date-line, there has been
a welcome amendment, because it is
now provided in clause 1(3) that:

“It shall come inte force on such
date, not being later than the 31st
day of December, 1961 . . ..
It is a salutary amendment, because
otherwise, the Central Government
will not be in a position to enforce it
and the whole thing will be left to
the various agencies of the State Gov-
ernments.

Then, I do not know whether the
term ‘motor transport workers' will
cover also those new categories of
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workers to whom I have made a
reference a little while ago. There
are workers in the parcel wing of the
road transport industry, in the new
offices that have been set up, where
labourers are employed; Dbesides
clerks, accountants etc. are also em-
ployed in thcse depots. I do not
know whether the word ‘depot’ will
be applicable to those new offices also.
If the term does not cover them, I
think they must be brought within
the purview of this definition. All
such workers must be brought within
the meaning of the term ‘motor trans-
port workers’.

I can give several instances to show
how these employees also are subject-
ed to .he same conditions of work as
the running staff. They work for long
hours, because the parcels and mails
may arrive at odd hours also, and they
have to wait. Even shift system is not
there. Therefore, they have to face
so many difficulties. If they are
covered by the definition, then I am
very happy to know that. But if they
are not covered, then I hope the hon.
Minisier will be pleased to think
about it.

About the distinction to be made
between these employees, 1 would
submit that there is need for it
because all roads and all regions are
not the same. Not only in the
Himalayan regions, but even in our
own State, for instance, the plains are
very narrow. It consists more of hilly
tracks, and almost all the roads
excepting the main road going through
the plains are to the hills. Our main
income is also from the hills. The
hill produce are brought to the
harbour side or to the railway side
from where they could be exported.
Therefore, the lorries and trucks
carrying these goods and the buses
carrying the passengers all ply under
very hazardous conditions. They may
not be so hazardous as in the
Himalayan regions, but they are bad
enough to cause damage and accidents.
There are hair-pin bends throughout
the Western Ghats, and thus have to
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ply on them. Besides, they are now
taking the load from the Western
Coas: to the interior as well, because
of the dearth of wagon capacity in
the railways. The workers employed
in this region are quite different from
those employed in the plains, not the
workers in the main cities, but
especially those workers who are ply-
ing the vehicles on long roads which
are more or lzss kept in better con-
ditions. Especially, in Kerala, the
roads are in a deplorable condition,
because the State Government cannot
maintain these roads in proper condi-
tion without big subsidies from the
Centre. That is a fact. The Centre
gets all the Dbenefits, but the dis-
advantages are to be borne by the
State. For instance, almost all the
hill produce is exported. Teakwood is
exported, rubber is not exported but
it is sent to other paris of the coun-
iry, and then there are tea and
cardamum. All this produce comes
from the hills. The roads through
which they are transported are only
very small and narrow full of
dangerous twists and turns and never
maintained in proper orders. If these
roads are clasifieq by the road trans-
port authorities, they will be classified
as fit for concreting or at least coal-
tarring. But that has not been done.
‘Ordinary metalling is done once in five
years or so. There are many ditches.
Our humorous people used to plant
plantain trees in the holes during the
rainy season, because the holeg will be
that much deep. Such is the condition
of the roads. If they are kept in proper
condition, it is all right. Otherwise,
these workers must be put in a differ-
ent category and more consideration
shown towards them. They must not
be compelled to drive the vehicle or
be in the vehicle for more than 4 or
5 hours. Even that is too much.

If you go along the Kottayam read
which is the road traversing the hilly
tracts for us from the Cochin Harbour
to Trivandrum, the capital of the
State of Kerala, if you sit in a bus
for 8 or 10 hours to cover that dis-
tance, by the time you reach destina-
tion, even by just sitting in the bus,

you will feel as if the spinal bone is
broken. Then what will be the con-
dition of the drivers who will have to
change the gear, apply the brake and
the accelerator at every turn. So it is
a hazardous job. Shri Goray has des-
cribed it aptly. If he just winks
during such turns or twists, the
vehicle will fall into a ditch down the
precipice. So these workers must be
put in a different category.

So is the case with city workers.
In the city bus service, there are more
stops. At every lamp post, they have
to stop and then start. It is more
difficult than running the bus at a
level speed. These workers should
also be put in a separate category and
their working hours must also be
reduced.

Then I come to the long-distance
service. These workers working on
these long distance services must be
given some substitutes to take charge
when they feel tired. Here also, if
there is a slip in the steering, in one
second everything collapses. I have
seen on the Asansol road so many
vehicles go down into the ditches.
These buses ply from Delhi to
Calcutta. It is not a small distance.
Goods are transported to Calcutta.
By one wink on the part of the
driver, the bus goes out of control and
the vehicle goes down into a ditch.
Such is the condition of the drivers.
So these workers must be given sub-
stitutes to take charge as soon as they
feel tired or when their working
hours are over.

I also join other hon, Members who
have said that the spread-over must
not be 12. When this enactment was
made, I do not know whether it was
looked into that this conformed to the
criterion laid down by the ILL.O. The
LL.O. has specifieq these working
hours. India as s« member of that
organisa‘ion has, I believe, accepted
the Convention. If that be the case,
why should we not adhere to the
recommendations contained in that
convention?
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The Deputy Minister of Labour
(Shri Abid Ali): How much is it?

Shri Warior: I think these hours
are not in conformity with what the
I.L.O. has recommended.

Shri Abid Ali: That information is
wrong.

Shri Warior: If it is wrong, I stand
corrected. I will have the benefit of
the correct information from the
Minister. If these hours are not in
conformity with the IL.O.s recom-
mendations, then only my words
should be taken by the Minister more
leniently and provision made in
accordance with that. The spread over
work should not be 12 hours. Even
103 hours are too much in the long
run.

A private Member’s Bill was intro-
duced in this House in 1957. It has
taken five years for Government to
bring forward this measure. In these
five years, how much water has flow-
ed down the Ganges? How much has
our road transport improved and how
much has road transport widened in
its scope? This enactment has come
much too la:e, years after the neces-
sity for it. By the time this amend-
ment of 12 hours comes into effect.
the crying need will be for making it
8 hours. Why should the Labour
Ministry—I can understand any other
Ministry doing like this—which should
always go ahead of the demands of
the workers fight shy of this? They
should not be so conservative. At
least the Labour Ministry must be
more liberal.

An Hon. Member: It is the same
Government.

Shri Warior: Even with all these
things, I welcome this Bill and hope
that it will be implemented by all the
States as soon as possible. I also hope
that not only the Labour Ministry but
other Ministries will co-operate in
seeing that the provisions of this Bill
are implemented in such a way that
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the entire benefit of road transport
expansion will go to the workers.

Shri Supakar (Sambalpur): This
Bill seeks to provide a good deal of
amenities to the motor transport
workers and so far as it goes in that
direction, it is a most welcome mea-
sure. There hag been a certain
amount of criticism of this Bill. More
than the criticism that has been offer-
ed by other Members, I would say that
we should try to strike a balance bet-
ween the needs of the motor transport
workers for greater and greater
amenities and the need for expansion
of road transport itself. If the grant
of all these amenities would hamper
the proper giowth at a rapid pace of
the road tran:port industry, I believe
it may do more harm to the motor
transport workers than good. In this
sense, I believe we should have given
a little more latitude to the State
Governments who will be in charge of
the implementation of the Bill. Of
course, much doubt was expressed by
some Members in the Joint Committee
about the bong fides of the State Gov-
ernments on account of their being
the main road transport operators in
the respective States and not being so
solicitous of the interest and welfare
of the motor transport workers as we
expect them to be. That is the reason
why we, in the Joint Committee, were
very suspicious of the State Govern-
ments and restricted their powers,
firstly, so far as fixing the time limit
for the coming into operation of this
Act and, secondly, so far as the power
of the State Governments in making
any possible variations of the rules
for the enforcement of the Act is con-
cerned.

You will see from clause 1 that we
have fixed the date of the coming into
operation of this; Act. It ig stated
that:

“It shall come into force on
such date, not being later than the
31st day of December, 1961,”.

It is good, in certain respects to fix
the date. But certain objections were
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voiced by the witnesses about its
practicability in some forms of motor
transport operation, as for example,
the operation of goods transport, It
may be very difficult so far ag goods
transport is concerned, especially when
the transport operator operates only
two or three vehicles, to bring the
operator to book in case he violates
the law. You know his area of opera-
tion is not limited and there are
many transport operators who have
to run practically from one end of
the country to the other. There are
also long distance operations of pas-
senger vehicles. When it is a question
of long distance, there may be diffi-
culty of detection and bringing to book
the transport operators. Therefore, I
think, a greater amount of latitudee
should have been left to the State
Governments in the enforcement and
operation of the Act.

Certain hon. Members have said that
there should have been some distinc-
tion between the hill services and city
services and the workers who operate
the hill services and the city services
should have been given greater ame-
nities so far as the total number of
hours of work that they are called
upon to serve, I also feel that by
removing the distinction which exist-
ed before between the city services
and the long distance passenger ser-
vices and the long distance freight
services, we have rather over-simpli-
fied the law. This may create diffi-
culty in some cases.

Along with that distinction I would
like to draw the attention of Govern-
ment to another aspect. In those
areag where the motor transport ser-
vices do not operate throughout the
year, where the road is bad and the
services cannot operate throughout
the year, there may be difficulty in
providing suitable amenities so far as
rest rooms, welfare and health servi-
ces are concerned. But, it is true
that these things are essential; rest
rooms, canteens and other amenities
even in those cases where the services

run, not throughout the year but only
when there is fair weather road. In
that case, what will happen? 1 envi-
sage that in many cases where it is
run by small private operators, the
service will have probably to be dis-
continued where the operators are
not going to provide the necessary
amenities as are required by the pro-
visions of this Act.

Another point which I wish to make
is that the Bil] provides for the em-
ployment of adolescent persons, that
is, persons between the ages of 15 and
18. Because the service in motor
transport is rather very heavy, it
would have been better if the Bill
totally prohibited the employment of
adolescent persons, in any class of
employment in the motor transport
services.

Certain objections have been made
about the spread-over. Many hon.
Members have said that the spread-
over which has been fixed at 12 hours
a day is rather too long and, I think,
the evidence that was offered on be-
half of the workers was very much
justified. The motor transport work-
er has to be on duty all the 12 hours
on account of the spread-over at the
place of duty. He gets very little
time for his private life, for looking
after his family and so on. There-
fore, I think that the spread-over of
12 hours is rather too long. If Gov-
ernment at present sticks to it, then,
they should revise it as they gain
experience, and as the motor transport
improves they should come forward
with amendment to reduce the spread-
over from 12 hours to at least 11
hours if not 10 hours.

Pandit Munishwar Dutt Upadhyay
(Pratapgarh): Mr. Chairman, Sir,
the subject before us is that of motor
transport where the condition of the
workers is almost chaotic. We have
had no rules, no regulations, no condi-
fications of law in respect of this mat-
ter up till now. And, this section of
society has been working in a very
irregular manner. In fact, individualg
purchase vehicles and start running



5789 Motor Transport

[Pt. Munishwar Dutt Upadhyay]

them on the roads. Mostly in the
rura] areas, even now individual
workers possess one or two vehicles
and they run them on the roads ex-
-cept where there are buses that are
run by the Government or by the
State Corporations or companies. At
places some individual operators have
joined together and have started this
on regular lines.

I am very glad to say that the hon.
Minister hag placed very good provi-
sions in this Bill before the House
so far ag the condition of the workers
is concerned. These are going to
apply even to smaller units with only
five workers. There is a just demand
that it should apply even to smaller
units. They have also been extended
to all classes of workers whether they
be drivers, or conductors or time
keepers or other workers on city ser-
vice or long distance passenger service
or freight service. These are the wel-
come features of this measure. There
i5 no differentiation among the cate-
gories of worke:s employed in this
industry.

I think the time-limit of 8 hours is
the proper limit—neither more nor
less. For overtime work, the wages
are doubled. A suggestion has been
made in the minute of dissent that
mileage also should be con.idered in
connection with the ordinary wages.
‘Mileage is not part of regular wages.
‘Therefore, dearness allowance and the
salary that one gets should be suffi-
~cient for the time being to start with.
After that advance wages are also
given to the workers when they are
going on leave. Again, I find that if
an agreement ig in favour of the
workers, even if it is inconsistent
with the law, it will stand. It is a
welcome provision. Special arrange-
ments have been made in respect of
the health and welfare of the workers.

There is a controversy about hav-
ing a 12 hours spread of work. I
think this time is a little more than
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ig ordinarily allowed in other indus-
tries and factories. In the textiles, the
the time allowed is less than 10%
hours. In this case 12 hours have
been allowed and it will not at all
be harmful. I find that during work-
ing hours, they get quite sufficient
amount of time for rest also, and so,
12 hours is quite sufficient.

The other point that was raised was
regarding the enforcement of the Act.
The Central Government can notify
the date from which it can come into
force. There will be mno difficulty
about it. In case the hon. Minister
considers that it ig necessary in res-
pect of certain parts of the country,
he will fix an earlier date and it can
be enforced there.

But I have also to mention certain
things. The road traffic on the road
is increasing. There is such a careless
driving by the drivers, especially
truck drivers. They drive in the night
sometimes half consciously. Acci-
dents occur and considerable damage
to property is caused. There should
be a provision that no employer should
be allowed to employ such workers
who have been convicted or dismissed
or punished in any manner for such
reckless and careless driving in the
night or day time. There should be
some provision against the employ-
ment of persons who are habitual de-
faulters in this respect. The inspec-
tor :hould be armed with powers to
che~k these persons and see that they
are not employed. Thig provision ap-
pears to be necessary in this enact-
ment.

There is provision for not employ-
ing persons below the age of 15. But
there ig no provision about the maxi-
mum age. These people are to do
hard work. People who do not enjoy
good health cannot drive the vehicles
well. Over aged people should not be
employed as drivers. The inspectors
should be authorised to see that such
people are removed or that the per-
sons who employ them are prosecuted.
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These provisiong will be in the inte-
re.t of safe traffic on the road, and
are in the interest of the workers and
the employers.

Another welcome provision is that
inspectors have been empowered to
make searches and seize documents
and papers which are sometimes very
relevant for the purpose of detecting
whether the employers were obeying
the rules and regulations that have
been made. I think this provision is
going to be very helpful in this res-
pect.

There is another provision that if a
worker does not avail of the leave
during a year, he should be able to
accumulate the leave and be able to
mavail of it in the course of next year
or next three years. For the sake of
efficiency, it is necessary that the
motor transport woker must avail of
the leave during every year for one
month or whatever the number of
days that you have allowed. I do not
think this period is sufficient. How-
ever, if you do not increase this period,
at least this should not be allowed to
be accumulated. He should avail of
his leave during the year in which it
falls due.

Another provision should have been
made about the misconduct of the
worker. There i no mention of that
here. Yesterday, in the case of women
workers it was found necessary to
mention the word misconduct for
which they are liable to be punished.
Objection was also taken by the hon.
lady Member here. I find that in the
case of motor transport worke-s no
provision has been made for punish-
ment in case of misconduct on their
part. There should have been some
sort of provision for that also.

The last thing that I would like to
submit is about the application of this
law to smaller units, units having less
than five workers. I submit, Sir,
that mostly in the rural areas vehicles
are still being run by persons who
possess only one or two motor
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vehicles. They seldom employ more
than five workers. Usually they em-
ploy two, three or four workers. So
this measure would not apply to such
persons at all. It is there that the
irregula ity is the greatest. There-
fore, unless this Ac~t is extended to
those smaller units also the object
underlying this Bill, which is to regu-
late the conduct of workers and the
employers, will not be fully achieved.
I, therefore, suggest that such a pro-
vision may also be made.

S fegimatag (TREIR) : T-
afg weveT, 29 fqa9gs #1989 ¥ @ng
frar o= & oft 38 FT @@ FATE
9 3 ¥ a1 a7 F T | /e e
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s A S A AR, T aEgA
qw fag 81

= faaas & s $g giawmd &
T & F WX e T Y Fraar
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AR F fodr §9 ey Y 91 )
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T8 2, et fay fear o 1 =y
) gfead o= ¥ fad 9 saaer
W 1w F o fafeEm fae @
wad g WX 39 F szt fadar o
gl O WAl W LA FT G g,
o= 48 FgAT § 5 averg Tl § agy
T3 HE @7 T &, 6T T 92 1% AT
WIE 42 | TS S A ATHT I G |
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€T HEX FY qIE 42 FT F 247 747
i wg T —

“The hours of work of an adult
motor transport worker -hall, ex-
cept in any case referred to in the
second proviso to section 13, be so
arranged that inclusive of interval
for rest under section 15, they shall
not spread-over more than twelve
hours in any day.”
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Shri Aurobindo Ghesal (Uluberia):
Mr. Chairman, Sir, I welcome this Bill
because some longstanding grievances
of motor worker; are being removed
by the enactment of this measure,
and the bringing in of these provisions
is quite proper. But I have some
doubts and, by way of seeking some
clarification, I shall mention a few
points.

First of all, I want to know how
the working hourg will be implemen-
ed in the case of long routes, Nowa-
days, the trucks are run from Delhi to
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Calcutta, from Calcutta to Bombay, Cal-
cutta to Madras, Calcutta to Visakha-
patnam and so on, on long routes. I
want to know how the working hours
of the drivers and oiher motor trans-
port workers will be reguiated on
these long routes. What is the machi-
ne y for that? There is no provision
in respect of this item. Of course,
they make some provisions by way of
rules, but they are not given here 1
the Bill. So, I want that sufficient
safeguards should be made, at least
in the rules if not in the Bill, as re-
gards the mplementation of the work-
ing hours in the case of drivers and
othe " motor workers who are working
on the long routes.

Another point that I would like to
know is about the definition of the
word ‘adolescent’. 1 agree with the
suggestion made by Shri Sinhasaa
Singh in this respect. Much dispute
will arise on the issue of proving whe-
ther one is an adolescent, or not
Nowadays, we know—at least it is so
in West Bengal—that almost all the
cleaners are of that age, be ause other-
wise they are unemployed and due to
unemployment, the poo- people of this
age, who cannot also get any educa-
tion, accept this part-time job of
cleaning. If they are asked to produce
certificates and carry them with them
for showing them to the inspectors, it
will be difficult and it will mean
harassment of these adolescent people
who will be engaged by the employers.
Not only will it be harassment for
these workers but also for the employ-
ers and as a consequence, a large num-
ber of people who are at present en-
gaged in this industry will be thrown
out of employment. At least that is
the condition in my State.

One hon, Member has spoken about
misconduct. Yesterday we passed a
Bill in respect of standing orders in
the labour field and that measure has
been extended to the smaller units.
So. when the motor transport under-
takings will be asked to frame similar
standing orders, any misconduct that
may be happening will be sufficiently
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provided for in this Standing order,
and .0, misconduct need not be ex-
plained or specified in this Bill.

Rega.ding the extension of the pro-
visions of the Bill to the smaller units,
nowadays, the tendency of the Gov-
ernment is to give one truck or one
bus to one man, so that some buses
are taken away from those owners
who till now owned more than one
bus and those buses are being distri-
buted to others in order to destroy the
monopoly business of the bus-owners
and truck-owners. Hereafter, any
unit employing five or more workers
will be subject to the provisions of
this Bill. So, if these provisions are
not extended to still smaller units, it
will be very difficult, and many of
the motor wo:kers will be deprived of
the benefits of this measure.

There is another point which I
should like to mention here. Though
there is provision for appointing two
conductors, in the private undertak-
ings in Calcutta—not in the State
transport—only one conductor is ap-
pointed but another apprentice is ap-
pointed along with him, and
the apprentice is not considered as
an employee, and in that way, the
apprentice is working for five to six
years as an apprentice only. Such
people do not come under the category
of workers, though they do all the
work of a conductor. They sell tickets
but they do not get conductors’ bags
for the money; they keep the money
in their pockets! This is a new tpye
of innovation by the motor and bus
employers there. So, in order to avoid
the provisions of this Bill, they will
continue to stick to their old practice.
That aspect of the problem must be
borne in mind and steps should be
taken to prevent such things.

Next, I want to know whether the
dispute arising in this industry, bet-
ween the employers and the workers
in motor transport, will be taken away
from the purview of tribunals under
the Industrial Disputes Act. I want a
clarification about it.
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Lastly, there are some drivers or
other workers who are engaged on a
trip basis. Suppose a motor driver is
appointed to drive a truck from Cal-
cutta te Delhi and back for that trip,
he is given some money. In that
way, the employers engage such dri-
vers on a trip or cont.act basis and
try to deprive them of all the benefits
that may otherwise accrue to them,
though such people work like that on
the same route for several months.
That is happening at the pre:ent
moment, and it is so because the em-
ployers want to avoid the provisions of
the Workmen’s Compensation Ack
Hence, while framing the rules under
this Bill, these points should be noted
and sufficient caution should be taken
to see that the motor workers are not
deprived of the benefit; which this
Bill intends to give them.
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Shri Achar (Mangalore): Sir, the
first point I would like to submit is
that persons who work as drivers of
these big buses and trucks do not live
long at all. Their life is very much
shortened, because this kind of work
is very strenuous. I do not know if
there are statistics about this. The
Labour Ministry must investigate and

find out whether it is a fact that even
a few years’ service as drivers shor-

_ tens their life. If that is so, it is a

very serious matter which has to be
considered and if necessary, some sort
of relief should be thought of. How
it should be done it is for Govern-
ment to consider,

About the appointment of inspectors
and Chief Inspector, clause 4 says:
“... a duly qualifieq person te
be the chief inspector and as
many duly qualified persons to be
inspectors gubordinate to the chief
inspector as it thinks fit.”

It does not say anything about their
qualifications. Of course, clause 40
says that the State Government may
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frame rules prescribing the qualifica-
tions required in respect of the chief
inspector and inspector. But the point
is, there ig no indicator whatsoever as
to what would be the qualifications
for chief inspector and other inspec-
tors, This is important, because these
inspectors are given serious and
almost extraordinary powers. Under
clause 5, they are given very impor-
tant powers, which are very wide. It
says:

“Subject to such conditions and
restrictions as the State Govern-
ment may by general or special
order impose, the chief inspector
or an inspector may—

{a) make such examination and
inquiry as he thinks fit in order to
ascertain whether the provisions
of this Act or rules made there-
under are being observed in the
case of any motor transport
undertaking, and for that purpose
require the driver of a transport
vehicle to cause the transport
vehicle to stop and remain
stationary so long as may reason-
ably be necessary”.

So, he can stop it for any amount of
time. I feel at least a maximum limit
should be put down here. Then it
says:

“(b) with such assistance, if
any, as he thinks fit, enter, inspect
and search any premises which he
has reason to believe is under
use or occupation of any motor
transport undertaking at any
reasonable time for the purpose
of carrying out the objects of this
Act”.

Even if a theft is committed and there
has to be a search, the magistrate is
approached for a search warrant. But
here ordinary inspectors are given the
power to enter any house;
all the powers given under the Cr.
P. C. are allowed to the inspectors. So,
it is a powerful post, which can be
easily abused.

I cannot say that we should not have
such a provision; it may be necessary.
My only submission is considerable
care must be taken while framing the
rules to see that the qualifications are
of a high order, because it carries a
considerable responsibility. I hope
the Minister will take into considera-
tion the powers of the inspectors
while prescribing the qualifications.

Shri Bhakt Darshan also referred to
the question of hill areas, We find
that trucks carrying goods traverse
very long distances, say from Bombay
to Mangalore, a distance -of 500 or 600
miles. Usually a lorry or truck with
one cleaner, driver and conductor
traverses the distance. They have to
return also the same distance. In such
cases, it is rather difficult to under-
stand how the provisions of this Act
can be enforced. There is a provision
saying that if the workers are to re-
main in any place for the night, pro-
vision must be made for their stay.
Supoose a truck comes from Bombay
to Mangalore, via Poona and Dharwar,
or from Delhi to Calcutta or from
Calcutta to Bezwada. There is a
provision saying that rest-houses must
be provided before this Act comes
into force. T do not know whe her it
will be possible for any employer to
have rest-houses over long distances.
Where exactly should they be? These
are all aspects which the Ministry
should consider. I do not know how
the provision about the hours of
work will be enforced in the case of
those who are far away from their
homes. There are certain aspects
which the hon. Minister shoulq take
into consideration.

Shri Abid Ali: Mr. Chairman, Sir,
I am happy that this Bill which is
the first of its kind should have
received the unanimous support of all
the groups and parties in this hon.
House. As I said in my opening
remarks, although there were a large
number of amendments for the consi-
deration of the Joint Committee, the
discussions there convinced hon.
Members there that most of the pro-
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vions about which some observations
have been made here, were very
necessary, because we are dealing
with a transport industry and not a
factory. It is from this point of view
that spread-over and working hours
have been provided.

A few minutes of dissent have been
appended to the report by some hon.
Members, but that may be as a matter
of formality only, because even they
have not felt called upon to send any
amendments or to be present to press
their points of view.

Wi.h regard to the date of enforce-
ment of this measure, hon, Members
will appreciate that it has been men-
tioned here that it shall come into
force on such date not being later
than the 31st of December 1961. It is
not that the State Governments have
to wait till the 31st of December. If
some of them are in a position to set
up the required machinery earlier and
frame rules according to the provi-
sions here, they can enforce the provi-
sions of this measure earlier s:ill
Thirty-first of December 1961 is the
last date by which we expect that all
State Governments will be ready and
in a position to enforce the provisions
of this Act. As was pointed out by
certain hon. Members an elaborate
machinery will have to be set up. We
have already taken up the work of
framing rules and as soon as they are
ready they will be sent to the State
Governments and further work will
proceed,

It was mentioned that before the
Aet is enforced some of the units may
bifurcate. Taking clue from the ex-
perience we had with regard to Plan-
tation Labour Act which had to be
amendeq subsequently because of
bifurcation, it is provided here that
State Governments can by notification
cover undertakings having a smaller
number of employees, that is less than
five, as well. In view of this power in
the hands of the State Governments, I
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do not think any
attempt to do that.

employer will

With regard to the remark that the
State Governments are not very
serious to implement this, it came in
evidence before the Joint Committee
that at most of the places fortuna.ely
tne position is better than what has
been provided for in the Bill. As was
pointed out in the Original Bombay
State which hag now been bifurcaied
into Maharashtra and Gujerat, the
workers have better service condi-
tions. So Stale Governments having
larger fleets, in which large numbers
of workers are employed are bettey
organised and have been able to
secure for themselves what is due ta
them through their organisations
While framing an Act applicable teo
the whole country, we have to take
into account the requirements of the
entire country and not be guided by
what is obtaining in Bombay, Delhi,
Calcutta etc.

In regard to the spread over of
twelve hours, instances were mention-
ed of vehicles coming from a small
town to a city bringing people for
offices, waiting for the day, and reach-
ing their destinations late in the
evening. In bigger cities the peak
hour is generally between nine ang
eleven. For that purpose vehicles
have to come out of their garrages by
8 o’clock to serve the public and they
go back to the garrages by mid-day.
Similarly in the afternoon vehicles
have to be brought out at four o’ clock
and go back to garrages gt 8. This
aspect of the matter has not beem
appreciated by certain hon. Members.
It is not that the workers have to work
for twelve hours. They cannot be put
on duty for more than eight hours
ordinarily. Twelve hour spread over
consists of eight hours of duty and
four hours of rest.

I had been connec#d with umnions
of transport workers and we had
always been suggesting that when
there is a spreadover it should not be
& shorter period. If there is split duty
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it should not be for shorier hours,
because if I am relieved from my
work at twelve o’clock and I am asked
to report at one 0’ clock or two
o’ clock, I would be simply wasting
my time near the depot. If, on the
other hand there is a four hour rest
period, after being relieved at twelve,
{ can go home and be bhack at 4
o’ clock. So the intention is that either
there should be no break or ii should
be for longer period. From that point
of view as also from the requirement
of the travelling public this 12 hour
spread-over is very necessary and
practical.

My hon. friends were asking about
the ILO convention. I may tell them
that so far as the ILO convention is

concerned, eight hours  which
we have accepted and weekly
forty-eight hours have been pro-

vided for in the Bill. A progressive
organisation like the ILO, taking into
consideration the practice prevailing
all over the world and the require-
ments of the travelling public and the
workers have also mentioned twelve
hours as spread-over. They say that
their overtime shall be in no case less
than 1} times the normal rate. Here
we have provided double the rate. So,
hon. Members will appreciate that we
are not only not backward but we are
advanced too.

Shri Warior: That is why we did
not send any amendments at all. Now
he is complaining even about that.
We appreciated the position and that
is why we did not suggest any amend-
ments.

Shri Abid Ali: My hon. friend

referred to the ILO.

Shri Wardor: I do not dispute that.
It is only for a clarification that I
mentioned it.

Shri Abid Ali: Then, it is clarified
and I hope the hon. Member is satis-
fled. He wag mentioning countries like
United States, Germany and others.
We know that, But hon. Members
must appreciate that our independent

country is an infant and it has not
ye. completed only its 14th year. So,
much has to be done to achieve that
status. 1 hope that they also will
eppreciate i.s need and will not
obstruct the achievement of the
object; of course, help is not expected.
(Interrup.ions).

Shri Braj Raj Singh: What did he
say last?

o wifag @ a8 AOA T SR
ara g | .

I fing there i3 some misunder~
standing in the minds of some hon.
Members who spoke. They seem to
think that this Act takes care only of
the requirements of the workers, their
welfare, working hours and all that
There is another Act which we have
amended recently, called the Motor
Vehicles Act. So far as the licensing
of drivers and conductors, fitness of a
vehicle for licensing etc, are concern-
ed, they have been provided in an-
oher enactment. So, we have not
burdened this Act by copying the
provisions which are already provided
for elsewhere, The licensing autho-
rities have power to disqualify any
person who is not fit to be a driver.
Any person who is a criminal or who
is otherwise misbehaving can be re-
fused a licence. Therefore, those
things need not be mentioned in this
Bill.

A mention was made that if an
adolescent obtains a certificate then
the inspector should not trouble him.
That is our intention as well. But what
has been mentioned here is that if a
person is employed as an adult accor-
ding to the opinion of an empvloyer
and if an inspector feels that he is
an adolescent, that difference of
opinion should be settled by a surgeon.
Such a gerson should be produced
before the surgeon and it is for the
surgeon to say whether he is an
adolescent or am adult. There is no
intention to harass anybody. In such
matters when provisiong are made,
they have to be carried out. Or if &
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is the intention of the House that there
should be no restriction in this matter
and if anybody claims to be an adult
or an employer thinks that an adoles-
cent is an adult and employs him and
still the inspector should not inter-
fere the House ig entitled to give that
opinion and, certainly, we will follow
it.

About working hours, it is true that
only 103 hours have been provided in
the Factories Act. I think I have
already made a mention of it

Some mention was made about
leave. Here we &re following the
other enac.ments in this respect like
the Factories Act, Mines Act and the
Plantation Labour Act. They provide
16 days for an adult and 21 days for
children: for mine workers above
ground also they provide 16 days; of
course, for underground workers it is
much more. The Plantation Labour
Act also provides 16 days for adults
ang 21 days for young persons. So,
the pattern which has been alreacdy
accepted with regard to labour in
other industries is being followed in
this respect as well.

A suggestion was made that those
who are working in the offices should
also be covered. Clause 2(h) covers
to clerical staff, The intention is that
everybody engaged in the motor
transport industry should be either
covered by this Bill under discussion,
which will become an Act soon, or by
the Shops and Establishments Act or
by the Factories Act. So, after the
passing of this Bill no one will be left
out, who is connected with the motor
transport industry and coming under
the definition which has been provid-
ed for.

Regarding mileage allowance I am
sorry I am not able to agree with my
hon. friend, because the information
which we have obtained so far shows
that nowhere mileage allowances is
calculated for the purpose of over-
time. But if at any place workers are
getting overtime after adding mileage
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allowance, they will continue to ge$
it under clause 37, which says that
workers having more favourable con-
ditions should be enti.led to those con-
ditions in future also and that these
should not be reduced.

Regarding the workers engaged in
the transport services in the hill
stations my experience is that they
are very careful and they do stree-
nuous work, My personal experience
iy that the number of accidents on the
hills are less than on the plains
because the drivers know the risks
jinvolved. They know that if they are
a bit careless they will fall into a
khud, unlike an accident in the plains;
of course, sometimes serious accidents
occur in the plains glso. But in the
hills if there is an accident, the driver
knows that they will have to g0 to the
other world.

Shri C. R. Pattabhi Raman (Kum-
bakonam); if they go to the other
world they are lucky; but sometimes
they are maimed, severely injured or
grievously hurt,

Shri Abid Ali: The Bill provides
that no one should be on the wheel for
more than 5 hours. That is quite
satisfactory

A question was put about long
distance services. We have evidence
that for long distance goods vehicles
two drivers are provided. Or, they
are relieved at a reasonable distance
so that they may have rest. After
the passing of the Bill under discus-
sion, it will not be possible any more
to exact work from any one over the
hours which have been mentioned
here.

14.50 hre

[MR. DEPUTY-SPEAKIR in the Chair]

At present also we have got in the
Motor Vehicles Act a duty period of
nine hours which is now being reduc-
ed to eight. The changes which have
been made as compared with the Bill
which was originally proposed in the
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case of city services, long distance
passenger services and goods services
were very much discussed in the Com-
mittee and these were unanimously
accepted as being progressive. I do
not think there is any other point
which has been mentioned for clari-
fication. I move.

Mr. Deputy-Speaker: The questien
is:

‘““That the Bill to provide for the
welfare of motor transport work-
ers and to regulate the conditions
of their work, ag reported by the
Joint Committee, be taken into
consideration.”

The motion was adopted.

Mr. Deputy-Speaker: We take the
Bill clause by clause. The question
is:

“That clauses 2 to 15 stand part
of the Bill.”

The motion toas adopted.
Clauses 2 to 15 were added to the
Bill.
Clause 16— (Spread-over)

Shri Ramsingh Bhai Varma: I beg
to move:

Page 9, line 29, for ‘“twelve
bhours” substitute “ten and a half
hours”. (1)

o, do owEsde g g
rET FoTe T A O oy ag
W& & ©iTE] @T W g, 98 b9
®T @ 92 & fr a3 &= oo
¥ At ag g 92 w7 edwAE <@
T & U gy afaw o @ swR
qF IR

T wEw  aRg W@
w1 & g &7 W@ ¥ o e
&7 %7 ¥ | 9% 3@ we ¥ fAF @A
wfewi wifgd 6 ager Tvam o= g o

s81a

st vy W = 0 oW
g # 3 I99 S & @
21 ag HE F SRR O sl
¥ awar g O A9 a@ W
=S F @AW WY F sEe
® g 1 AR grane gfam T}
T F TF &F F 30 T T TF
stafae Y & ST gt § 1 QAT Eea
¥ 9 2 & Y T A FHS<A Se-
wraT fear omar § @ § 9 W e}
¥ 3w 2k & afcs 99 F1 @ TyaEar
¥ U @9 W FAT 9% g0

ugt feeet # fout ol § §
OR FF FaEE ¥ U § W) feay
TagoF F Vad § | TR A9 X
w2 F dFIEA g W -
o fFar o, @ 9§ siREm
¥ WA 3 97 o s W 3yl ¥ e
TR o & fAq ow der q@mar g
HTAA §AY St a8 g 994 & F I a9
¥ o7 goa & AR 9T T & Af
T AEY &, FifF geEg 99 F foqr )
gfag ) 79 §, @Y s fad aw 4
QN 21T ¥ o § AR feqr oy
T TG @E FE § | T AE ST Y
o S T &A1 Y g 29T q=ar §
fo o9 @t # F9 Fq9 fowar
g o7 o A A e 3 e
TR AN A e F o TFH T W@
& | g 9 98 ¥ |/ @R
Frogaaid o wEm ¥ &
WX F& T4 ¥ AT § | F Fearw
¥ M § 3 W@ § W AT F
WA AR ERE T § | BR 9
& FT IFISA AT AR 9 F &2-

. s fear o, ) v ¥ ww ¥

fad oF 97 7R 9 ¥ fa@ uw wer
qifgd | W T WA ¥ IR €2
SR ¥, g F ¥ WA W
R O AR O ® UF €7 Wy
AT W, T T WIS WX W, Wy
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[ Tafag "€ =)
we FY T Y oY & 1 3w feafy ¥
CRECIBC RO I e 1
Wl E AR AT AT I g & 7

| IR A Ao THo Mo F FHAA
Y F@ AT AL | IO TS THo
slo ¥ agd ¥ FoaRwT 0 §,
R 9T AR FT R § | 3 qI @
ST AN ¥ |H A1 geegr W feay
FqE TR A =ifed | 49 san-
%z faome 98 ¥ W 59 9@ 1 au-
g & wift & | gy 9w qm
WA GEEEl F T Sa%dr 91 1 ofe-
9 ¥ WY T & TUEES A T q
ST TFIATES FT T & Jg ART FY TG
f& a1tg 92 %1 o wE g a91fgd |
wfeh TOETET 1 a6 § g FgT T
fr 20 7 wihE ¥ O 9 ¢ wiE HE)
foi € | U g W19 a9 6T FT Ee-
HET QT A gEY S F
¥ o, iRt i A R, 3 At
e g, qg wERT Ee-HET g |
g gfme g AR wie s far
w1 ¢, TET WG @ uS FT W WAL
ranfEam g v a9 A W ag
1 %2 98 oW AT 9@ | a =@
T & fad ag FF T G,
@ & fadew wom Awar g f5 oaww
% W #7 WAt ¥ 3z Brear €8 g
wifzq 136 fuad g @ 7 Wt wo
de uw fede fam 30 SER @l
W IEH AN F I T g, FWUH A
AT GEEE) F e e § § | A
# o a§t aF VT T AR aw9
afaa & S § 99 79 59 ®E |
I A w2, SN wEF FUd
IRag s I fgm & fF 1 ;g sw
gfafee ¥ eqmet M@ E 1 & N
gade afma w1 R g | wEA W
F i@ § 1 A o= &3 afw =R F
@R 9T FH F W E |
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IUTETE REIW © T A GG
& 3 wew F0E ar ad ?

st Twfeg wif a=f 7 7@
e ¥ oF ®rEw #7E, G W @
&, o ¥ o A ot @z el
FW T 1 AR wgrEw W a6 & e
§aft g, wEmErE ¥ §04e,
R Fgaf dXqe #N fmw
¥ F05 wWh St w@g ower
Ag HIST 99 & QA9 AET A0S )
wIfeF 99 & aa @ T AR TR
fore FAma fod g g ) w4 fr-
I E 5o wuwml, wArE, @
@I F AR AR, 7€ &Y 5 I
® T3 A FA LY, @A FT IgH
%< 0 97, feward, Aot #E ay
T FM AT E | At § faeA
WA AEIE F I geaw 7 T,
9% ¥ fazam @3 §

TR AEAE A Y 91 fR o9
TEFT TG AR A9@T 3T 8, TG THHRY
ST, @ F faarY Y femr A e
& ot sriede ) aTaw 37 T AR
§, W qF wAT qAY S A A
srared fewmr w7 5 @ fawg &
qEEY e Sfew F7w I
s, sfwst ¥ dT @Y grm, 9%
g AT AT S AR AR ¥ 9-
ez 91 FC S F qR A
w2 far s |

< fraea ¥ ara & sga 6 av ar
N @ wHewE B AR T foa
I, A1 AW 3T AR A HrEre e
oI o

InTIA TR . AAEw faf-
@I | AEAT g 7 R & oar
@ I wHede B AW fawr 9w,
q7 qg I9E A § |
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st enfag s g9 A § 9 S
RUIA@aR A FIFEF
T 7 a9 § AR o fal ¥ gt
f aF faw fow e A a0F ==
@ ¥ ag W qf 7@ & FF sarae fa-
%z FAE F g g a1 A&T Wi
6t | agi a5 71 mr fF awRg |2
w1 o ST g i @ fr A
w3 #f fofy ¥ ciend afrw a@
9 g g, Ao 2 1 ag T AR
TUEER § g % WE] @A
X § ) T A g, ¥
O STgT AT T &, a8 I FHF |

wTT § AR o TR

§ Thg-AEe IUFH & AT & | SEIR
¢t 5 Y 33 77 i o fFar g AR AN
98T § 79 F T § W SAE FALY
ffmads d@ar Hagmgi A,
wg 4g A faega @@ ¥
AT g% oY, ITF FT FWQ gF AT
T AT FASAC F AE A J |

st eafeg A awf ;. wwAR
oft ¥ Y 3 FET ], 99 gite ¥ @
g3 W WO WASHZ A FaT § |

QAT FNIT : FT I FY AH
¥ AT qT Y 49§ AASHE qI99
¥ A T § 7

Amendment No. 1 was, by leave,
withdrawn.

Mr. Deputy-Speaker: The question

“That clause 16 stand part of the
BilL"”

The motion was adopted.

Clause 16 was added to the Bill.
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15. hrs,
Mr. Deputy-Speaker: The question

15

“That Clauses 17 to 25 stand part
of the Bill.”

The motion was adopted.

Clauses 17 to 25 were added to the
Bill.

Clause 26— (Extra wages for overtime)

Shri Ramsingh Bhai Varma: I beg
to move:

Page 12, for line 5, substitute—

“such allowances including mile-
age allowance” (2).

JUTSAY WITY, OF d@ A AW
g g 3@ gER &7 g 59 1R
&7 {5 TS MaT 7 97 | T4 38 g9a
¥ 33 TAARHT & W & M THE
oqTh A(TT TFE F A< AT a7 #
e A TE §, 9§ A ARAT
TATSE ASY WEAT | SET & 9z wN
I THTE | P FT CF AHAT GR
X F G AT 97 | IRH qRAT
TarIg S @ IqHT AT I sATEAr §
arfae TE fRar @ | 9T gred 498
% 5 @ waaw § % g wfAE
F ATEAST TS faeEr § AR AT
AT gasE W AR R S
0 F A9 AR S G R
fieraT 8, ST AT F fAaT FT N FH
A @ ST A @ ARAw A
IGFT IO TR J@T§ 1 A TFRF
99 919 qIY CF A9 A, Tt
¥ o ¥ feam ¥ ag faear § 1 A
T2 § wade A Q fatew £ 1w
T R #Y ¢ e A1 g
Qe 39 & W o o g oy
&7 W4T, qETI WY ro Ao THo § 1
W& A g qgt weAaTE # fewr §
Fai AeaT § W T Fa AR feae-
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[ wafaz arg =]
A HATI frerar § g B I AT
EE ] AT sk ferEw
A FE qg da4 AR AEAT
AN fFg @9 HH @1 SR A
St saF # faet § qwER @y 2
AT TF qHT BT WR ¥Y T a7
foerar & Y 34 & F fo o e B,
T %% ¥ IV co To wHIfgs et |
Mr. Deputy-Speaker: 1 hope the
hon. Members do ag-ee that we might
finish the work in hand in five ar

seven minutes and then take up the
other discussion.

=t ywteyg wawf : § Q) fie
¥ & frd A E

5q fEHY o ¥0F e § W)
FEH WG IAIT F FAT 94T

§ @ co TX F fegE ¥ Taw Faw
IR WA A F fFe o

S ZEW T, IqHT AW AR
Yo ¥ ANGE § AT IqHT AEE
war g § AfFT oF T O whe-
W IR AR menIA  firear
® | TR A {Re AT Y WA A9ET
W A Jrar g, A IgET Ao AfEF
a9 W so m&g‘tam%lﬁﬁw
oF AR T g foadr ¥3 wd Fa
faeaT §, (4 &9 IqH! QAT ¥ AR
R faear § %K o A9 F 9T Y
TE A AT R A g0 WA F AR TH
T qar sfade & fgge ¥ ga
ATZAS TATSH AT &, 3@ 9@ A
IHT WIfGF JaT o T A g
STaT § | 9 T S 3 fgam9 ¥ #Ea}
TEH FT 9« 997 fqem t ey a1g-
A AT AL e @, A so TR
wifas Jaa & faear 2, S99 @ go
A ¥ fgaw ¥ faem afew gat At
oy afrw Coew favard, ¥ vo

& ¥ Fgama & Ha<-argw w19 from
R AR FY 5 QY w0 qarsw Frear
g AR ¥ wF Fa9 fawar § S Yo
g FfeEer ¥ ey w1 qar
faT - 5w g 39 fr ag feol @
EATH A § £ o AT B axer
¥ fAeaT & OF a1 AT B FH ST
9T §, AfHT I AT R AEew
HT A fgarg § faerm it a7 &
WER-TRH FT T TG fear a1 @
g 9fF g A W W ¥ A
TEARE I ¥ WECRH FW A4T
o F2 fear ST | oF a1 daw 99
AW, TF T FTH F I 7 TF av
WE-TH & A ® FgAT wow
Wa-ITE QST AT | R A
AT FH FWGT § a I SR
Y WEery 3 foad AT o wY
w9 AR F! T IH TFL § I8 a9
=T g | fEY Y RY ¥ 39 T
WNfafdad L3RR d
21 ™ IR A fadT FT S
g 7 GH saer #R 5 9T 9
waT A @ AR ag o @ awar @
99 f5 "W TANE #®oaa &
sqreT ¥ s 9™ SR 99 fgae
¥ 3% AE-LTRA o @

ez oot © S9TEE FASr F Y
AT IEr ¥ 39 IR § Froy A f@qr
o W) wa N N IR GEAT
g faege 3F ¢ | R FE AR
TAEE WX AE-aRy e [
FEA ITH! Y Fq7 F wfaw fpar smw
wifed | 5@ fae 3 | 9 ¥ T "I
A g o & fr a9 A g gER
o AT A I A @ & Se sumr
£ faer WX R Ay 4 fae @
g @ o A fFaw fad | @ I
¥ W F T Qar T § g
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£ 5 Ay e @ g g9 S
FAR a1 F, THAA ALY W 2T |

wt 7 feg Wik ==t : A W
@ 7 9 Fg Fq1 ¢ W A faar
§ Sew W@ gd q WA qWiEA
9 AATE N

Mr. Deputy-Speaker: He wishes to

withdraw his amendment.

Amendment No. 2 1was , by leave,
withdrawn.

Mr. Deputy Speaker: The question
is:

“That Clause 26 stand part of the
Bill.”

The motion was adopted.
Clause 26 was added to the Bill.
Mr, Deputy-Speaker: The question

“That Clauses 27 to 40 stand part
of the Bill.”

The motion was adopted.

Clauses 27 to 40 were added to the
Bill.

Mr, Deputy-Speaker: The question
is:

“That Clause 1, the Enacting
Formula and the Long Title stand
part of the Bill.”

The motion was adopted.

Clause 1, the Enacting Formula and
the Long Title were added to the Bill

8hri Abid Ali: I beg to move:

“That the Bill, as reported by the
Joint Committee, be passed.”

Mr, Deputy-Speaker: The question
is:

“That the Bill, as reported by the
Joint Committee, be passed.”

The motion was edopted.

15.07 hrs,

MOTION RE: REPORT OF NEYVELI
LIGNITE CORPORATION LIMITED

Shri Tangamani (Madurai): I beg
to move:

“That this House takes note of the
Annual Report of the Neyveli
Lignite Corporation Limited along
wi.h the Audited Accounts for the
year 1958-59, laid on the Table of
the House on the 29th February,
1960.”

I shall develop two main points: pro-
gress of work; land acquisition and
rehabilitation of the people affected in
these areas.

Before I go into the various aspects
of the scheme, I would like to say
that this is the third report. The first
report for 1956-57 was discussed in
the House on 11th Augus:, 1958. At
that time many Members wanted to
know the progress achieved and ex-~
pressed dissatisfaction at the way in
which the reports were presented to
the House after lapse of considerable
time. The report for 1956-57 was
presented only during the Budget
Session of 1958. This is what the hon.
Minister was pleased to say then:

™ “But I would draw the attention
of the hon. Members to the annual
report of the Ministry for the year
1057-58 where an attempt was
made to give a picture right up to
the point of presentation of the
report. This report, as the hon.
Members would kindly recall, was
presented before the House at the
time when the discussions on bud-
get estimates were made, and that
carried us to a point where the
posi‘ion as it existed by about the
time when we were meeting for the
budget session was given. It is
appreciated by Government very
much that the hon. Members are
taking so much interest....”

He proceeded to say that attempts
would be made to see that the la‘esd
position was presented to the Houss.



$821 Motion re:

[Shri Tangamani]

I find that the third report was pre-
sented as early as February, 1960, and
I am aware the accounting year ended
with July. On the basis of the assu-
rance given by the hon. Minister, it
would have been welcome if the fourth
report for 1959-60 had also been pre-
sented by now, though I do agree
that in this third report Government
has also given us an assessment of
the work that has been done till the
-end of 1959. If the four h report had
also been presented, we would know
how far we have progressed by the
end of the financial year 1959-60. So,
I suggest that at least next year, the
report for 1960-61 may be made avail-
able to Members before the end of
1961. That will give us a correct
picture of what is going on.

Having said this, I would submit
that though this deals only with the
annual repori of a corporation, it is
actually much more than she annual
report of a corporation; it deals with
an integrated project which seeks to
bring this ligni.e mine into operation
and also the various connected things
like the fertiliser plant, the thermal
plant, the carbonising and briquet ing
plant and alsn the white clay plant.
It is such an integrated project, and
periodically, we find sta’ements from
the hon. Minister and also from the
corporation on this matter,

I would venture to place on record
that Neyveli is not just one amongst
the projects to be looked after in the
normal way, but it is a project round
which the industrial hopes and aspira-
tions of the entire southern region of
India are centered. It is thus a very
vital project in a part of our country
where there is a very lively sense of
resentment at the neglect of its eco-
nomic interest in our overall planning
so far. Recently, when the Madras
Government demanded that the allo-
ca‘ion for the Madras State in the
‘Third Plan should be Rs. 399 crores,
it was reduced to Rs. 292 crores by
the Planning Commission. Resent-
ment was also expressed by the vari-
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ous newspapers in the country. The
sense of neglect is not by any means
entirely unjustified, and to ignore it
only because it sometimes finds crude
and exaggerated political expression
will be to invite danger. For purpo-
ses of national integration as well as
for the economic development of the
south, the successful and rapid accom-
plishment of the Neyveli projsct is
extremely important.

On the last occasion also, I was pri-
vileged to speak on :ihe First R port
of the corporation, but I am afraid I
have to repeat what I had sa.d on
that occasion today also. I said on
that occasion that we were not satis-
fied with the rate of progress, whether
it be with regard to mining or with
regard to the o.her allied projects.

Let us take the question of mining
itself. As the House is aware, this is
a very important project. Probably
there are small lignite mines here and
there in other parts of the country,
but we are exploiting the lignite
mines only in the south on such a big
scale. The other day, one of ihe ex-
perts from the East German Demo-
cratic Republic came and told us that
they are now exploiting as much as
220 million tons a year, of ‘his lignite.
Here, in the Neyveli project, accord-
ing to the Madras Government’s esti-
mate, the potential is 2000 million
tons. As per the project report, we
want to exploit 200 million tons of
lignite over a small area known as
Neyveli, and this will be spread over
a period of fifty years. I remember
that according to the original project
repor!, we expected that 3% million
tons will be extracted yearly. 1 re-
member that on the last occasion. the
hon. Minister said that it would be
raised ‘o 7 million tons or so, although
there has been only a demand for 68
million tons. Recently, in one of the
papers, I read that the hon Minister
would be content if the exploita‘ion
was only 4 million tons. So., I would
like to know what exactly is proposed
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to be done, because on this depends
many other allied industries also.
Al hough I am going to develop cer-
tain other points in this connection,
here itself I can mention that although
originally, the thermz21 plant was
scheduled to produce only 250 M.W.,
now, after Mr. Khruschev came to our
country, it has appeared in the press
and it has been announcad also that
this figure is going to be increased to
400 M.W. Naturally, the consumption
which was originally estimated at 1%
million tons will now become 2}
million tons, in which case how can
it be said that we can be satisfied
with 3} million tons. That is why I
do want to know from the hon.
Minister what the firm estimate is of
the lignite which we are going to ex-
ploit vear after year.

My hon. friend Shri Narasimhan was
telling us on the previous occasion
that since this is going to be only an
open cast mining, we should also
know the depth to which we have
gone. There is no use saying that so
much of earth has been removed.
Fortunately for us, in the report and
also in the Government’s review
therecf, we find that 105 feet have
been dug. According to the hon.
Minister’s s‘atement—I think I am
referring to the statement which is
reported to have been made by him
at the meeting of the informal con-
sul‘ative committee on the 8th D:cem-
ber, 1960—150 feet had already been
reached in the process of removal of
the overburden and the lignite seam
will be fullly exposed for extraction
by about June or July, 1961.

Here again, I would like to point
out one thing. The figures may be
this way or that way; it has been
stated that 9 'million and odd cubic
yards of overburden have been remov-
ed. Recently, when the Minister of
Industries of Madras State visited
Neyveli and then he came back, he said
that about 10 to 11 million cubic yards
have been removed. Originally, what
we wanted was that 27 million cubic
yards of overburden had got to be
removed, I want to know specifically,

1621 (Ai) LSD—6.
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without going into details by what
time we are going to reach this target,
because unless this is reached, we
shall not be able to exploit the mines.
At the same time, I must also point
out that unless the carbonising and
briquetting plant, the thermal plant,
and the fertiliser plant go into opera-
tion, the mining cannot go into opera-
tion at all. It is such an involved and
complicated thing. So, I want to know
the firm date by which we shall be in
a position to exploit the mines.

In reply to one of my questions as
to whether the East German experis
had demanded 1000 tons of lignite to
be sent to East Germany for testing,
it was stated that such a demand had
been made, but it would take at least
six months to send that quantity, that
i, we would be in a position to send
the requisite quantiy only by the
middle of 1961. I would like to know
what the position will be in July,
1961. Here, we have been told that
by July, 1961, we shall be in a posi-
tion to exiract the lignite. The diffi-
culties which are there are well known
to the House. The special favour or
disfavour or special disadvantage
which we are having is because of the
water that is gushing up. Anyway, I
want to know how much of this over-
burden will have been removed by
July, 1961. Are we going to come
anywhere near the target of 27 million
cubic yards of overburden? Or is it
going to be only 15 million cubic
yards, in which case we shall again
have to come forward before this
House and say that we have not been
able to keep up to the schedule? What
is the actual schedule, and by what
time are we going to get the lignite
which is to be exploited at least by
the end of 1961? I want to know how
much we shall be able to exploit. An
answer to this question will certainly
be very helpful to us. On this issue,
I can assure this House, or rather I
can inform this House—for, who am
I to assure this House—that all the
parties are united. The State Minis-
ters, in spite of the natural calamity
which really needed their presence in
Madras made it possible for them-
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selves to undertake a trip not enly to
the various steel plants but also to
Jameshedpur to saiisfy themselves as
to how far the experiment to be con-
ducted there had started. I believe
that th> experiment is yet to start.
Anyhow, they wanted to satisfy them-
selves how far they will be in a posi-
tion to have the pig iron plant with
the help of this lignite, so that ulti-
mately it can be developed into a
sieel plant. This question becomes
absolutely important, because Rs. 17
crores are going to be invested on the
mines.

Coming to the thermal power sta-
tion scheme, the entire thermal power
station scheme will be commissioned
by the middle of 1962. This is the
statement reported to have been made
in the Consuliative Committee on the
8th December, as has been reported in
the newspapers. On page 8 of the
latest Report, it is stated:

“....contracts for the supply of
working drawings, and for the
supply and erection of plant, machi-
nery and equipment were entered
in‘o in March and May 1959 res-
pectively. According to the terms
of the contract, the first 50 MW
unit of the Thermal Power Station
is expected to be commissioned in
April 1961 and the remaining units
at intervals thereafter, the entire
Power Station being in operation in
about July 1962”,

Government have sanctioned the
scheme at a cost of Rs. 22.56 crores.
Sets of working drawings and a good
part of the steel required had been
received under the contract entered
into with the relevant Soviet organi-
sation. This is in the Report. The
capacity of the power plant at Neyveli
is to be raised from 250 MW to 400
MW as agreed to when Mr. Khrushchev
was in India in February 1960. Conse-
quently, instead of 1} 'million tons,
2} million tons will be required for
generation of 400 MW of electric
power. There is acute shortage of
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fuel and electric power in the State.
We are told that 5 turbines of 50 MW
each are now being manufactured in
some factory in Leningrad, according
to one of the experts who came here,
Mr. V. Bolshokov. Indian engineers
visited that place. I want to know
whether we are going to have 5 tur-
bines or 8 turbines.

Here I would mention from the
statement itself how with great diffi-
culty, from the pilot plant which we
got from the TCM, some 200 tons of
lignite were extracted. Ultimately, it
was sent to Madras for some experi-
ment. But the experiment could not
be conducted. This is a sort of thing
which really brings despair to the
minds of the engineers, young men
who were at the job for such a long
time. They find that in spite of these
200 tons being extracted and sent to
Madras, nothing has come out of it
whatsoever. There should not be this
kind .f goose-chasing.

As regards the fertiliser scheme,
Government have sanctioned a scheme
for the production of 1,52,000 tons of
urea per annum at a cost of Rs. 26.10
crores. A contract hag been entered
into by the Corporation in 1959 with
Messrs. Pintach-Bamag-Linde, a group
of German firms, and Messrs. Ansaldo,
an Italian firm, for the supply of plant
and machinery and technical services
for erection and starting on the re-
quisite scale. The 1958-59 Report
says that the work will be completed
by September 1962, production in
October 1962 and full produc‘ion in
March 1963. In the Consultative Com-
mittee, we are told that the plant is
expected to be ready by the end of
1963 and production of urea is expect-
ed in 1964, By which statement are
we to go?

In this connection, in passing 1
would like to mention that although
now it has become a project involving
international collaboration, with the
East Germans, West Germans, Italians
and Russiang being all there—they are
doing a very good piece of work—I
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would like to know whether we have
not reached a stage when we can
design our own fertiliser plant. Is
it not true that for the fertiliser plant
which is going to be put up in
Andhra, the consultants are coming
from Sindri itself? Are we not in a
position to do this now ourselves?
I do not know; so I woulj like to be
enlightened on that. I went there and
this is what struck me; so I am just
placing it before the House for what
it is worth. I would also like to
know on what terms these foreign
consuitants are helping us. We are
very happy that they are helping us.
But I would like to know whether we
have not now got competent consul-
tants as a result of the work already
done in the country.

As regards the briquetting and car-
bonising plant, I have no time to
repeat what the hon. Minister stated.
On the last occasion, he said that
this would cost about Rs. 11 crores.
Out of this amount, the foreign
exchange component would be Rs. 6}
crores. Now we find that we are
trying to get this plant indigenously,
here itself, with the help of our own
experts. That is very good. But is
there any firm date for the supply?
How much are wz going to spend on
it? By what time are we going to get
the plant? I would like to have
specific answers to these questions.
I am posing these questions so that
the country may know how far we
have advanced before the and
of this year, because we
do not have the Report for this period.
The latest Report is only till the end
of 1959. Let the country also know
by which time we are going to achieve
the various targets in the various sec-
tors of this integrated project. 1t was
said in 1957-58 that the project report
would be finalised and tenders would
be called. In 1958-59, the position is
—global tenders received through the
India Supply Mission in Washington
and under scrutiny. In 1960 (Decem-
ber): tender have been received and
recommendations made; plant expect-
ed to be ready by the first quarter of
1964,
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This is the reply that we have got.
1 would like to know what is the
position now. Are we going to pro-
duce the 380,000 tons of carbonised
briquettes as originally planned. This
is a smokeless fuel suitable for domes~
tic and other purposes. What is the
cost of this plant?

Lastly, I come to the clay washing
scheme. As regards this, the hon.
Minister himself mentioned that it is
a very good clay. It is stated in the
Report:

“A detailed project report for
setiing up of a clay-washing plant
adopting  conventional  methods
without foreign exchange will be
finalised by the end of 1959”.

Has it been finalised? The project
report and detailed specifications were
considered by the standing panel of
technical experts and its recommen-
dations were approved by the Board
in April, 1959. The Government of
India approved of this and tenders
were inviied, the due date being 2nd
November, 1959. It should be possible
to commence the plant before the end
of 1661 when clay will become avail-
able. This is a scheme for utilisation
of excellent clay. All this is given in
the Report itself. I would like to
know what is the present position.

So far as fertilisers are concerned,
to a question put here, Question No.
940 in the name of Shri Morarka, this
is the reply:

“The first consignment of the
plant and machinery is expected to
be received at Madras Harbour by
January 1961”.

This is the latest reply.

Having said this much about the
plant generally and about Neyveli it-
seli, there are certain observations I
would like to make about how things
are working and the complaints we
have received. There is a reference
to railway siding here. At least Ney-
veli is an important plant Here I
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would quote the hon. Minister him-
self. This is what he said on 2nd
April, 1958 replying to the Demands:

“This is a project to increase the
fuel resources of that part of the
country.... Neyveli should be
viewed as an integrated project.
We have carefully gone into the
economics of this; it is likely to
increase the power resources
of the south and the ferti-
liser that it produces in the form
of urea will be a welcome addi-
tion to the fertiliser resources of
the country. The briquetting and
carbonising scheme also provides
a ray of hope to the feeling that
very strongly persists in the south,
namely, the possibility of starting
a stcel plant. It is my duty to
inform the House that these bri-
quettes may in course of time turn
out to be » cubstitute for metallur-

“cal coa! for production of steel
“a the south”.

There is a shortage of metallurgical
coal. Two years ago, the hon. Minis-
ter, who has got a very specialised
knowlez~ nhait coz], said that this
is going to be a . .bstitute for metal-
lurgical coal. If that is the position,
and with the steel plant idea also
loom:ng large, the question of this
briquettes becomes absolutely import-
ant.

Taking the Neyveli project itself,
does not the case for having a rail link
between Neyveli and Bangalore, the
two centres of public sector industries
linked by the same gauge, become very
strong? Is not the case of the country
demanding of us that this should get
top priority? Are we not going to
include it in our plan? Let us not say
that this should come under the Rail-
way Ministry. A question was raised
here that there is a fertiliser plant,
then there is a mining project, and
then the thermal project; so how is it
that we are having this Corporation
under the Ministry of Steel, Mines and
Fuel? To this the reply came—and
I am satisfied with it—that the main
work is done by the Ministry of Mines
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and because of their joint responsibi-
lity, they will see that nothing goes
by default. Let them now pose this
proposition that we must have top-
priority for this rail link.

I would leave it to some of my
other hon. friends to say about the
township that has been built and the
contracts.

In the report itself we find that some
poor people have been uprooted. There
has been some discrimination. I would
like the hon  Minister to go into the
lots of reports that have been received.
I would ask him to supply us with all
the materials. Why should we become
litigation minded? Because some of
the peasants have succeeded in the
High Court the Corporation is think-
ing of taking the cases to the Supreme
Court. Let us not bring litigation
into this. Let us go and settle with
the peasants. Pay them a few rupees
more, a few X rupees more instead of
spending 25 X rupees by taking it to
the Supreme Court. It is a very very
dangerous principle.

About the amenities to workers.
Here it is said that the Board was
pleased to supply, in the name of
amenities, one sewing machine to the
wives of the employees. These are the
amenities that we have. They are
nothing. Even drinking water they
are not getting, That was the com-
plaint that we have been receiving.

Another point is about exhibitions.
Shri Narasimhan was saying that they
wanted the exhibition to go to Salem
but the people were not interested.
The Corporation did not show the least
interest in the exhibition. We find
that it was taken to the All-India
Khadi and Swadeshi Exhibition. It
was taken for another exhibition. If
this is meant for any organisation it
should be for all organisations. If any
political party or public organisation
demands that this must go as part of
the exhibition, you must accede to
that because it has got two purposes,
one educative and the other for adver-
tisement. You have spent Rs. 190,000
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for advertisements. How much it it
for exhibitions? Why should one set
or group of people or one party or
organisation alone benefit as a result
of these exhibitions? That is also
another definite point which I would
like to raise,

On the question of recruitment I will
say only a few words and I will be
done. We have received reports. This
is an all-India project. My view is
that the best talent in this country
must be pooled and employed there.
In the report they say that although
they advertised in all the newspapers
they did not find eminent young men
from the north applying. I do not
know what the actual position is. Even
amongst those people who applied
irom the south there appears to be
some discrimination. This has been
brought to our notice. I do not want
to import our local politics here. But
I would like to mention . . .

Mr, Deputy-Speaker: The hon.
Member need not mention names.

Shri Tangamani: I am not going to
mention names. I have formulated
it in such a way that it may be accept-
able to you and to the House. Neyveli
is a national enterprise; it should be
nursed and nurtured. As such, recruit-
ment for this project must be from
among the best technicians available
in this country. Only yesterday Shri
Manubhai Shah spoke about our young
men and said that persons who were
not prepared to lend Rs. 10 crores
were now prepared to lend Rs. 50
crores because things are in the hands
of our best men, There should not be
any discrimination shown. I have got
reports to show and I can say on the
basis of personal knowledge also—and
that is being given credence by men
in the highest rungs of ladder in Mad-
ras State—that there is discrimination.
On this point also, I would like the
hon. Minister to assure the House.

Thig is a very important project. On
the success of this many things depend,
not only the industrialisation of the
south but other things also. In Ger-
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many where there is shortage of metal-
lurgical coal, they were able to replace
the metallurgical coal by lignite. They
have developed their industries. There
are 2,000 milion tons oi lignite avail-
able in that area.

5832

I would again pay my tribute to one
of the saints of the South who lived
there during the British period, some
of the songs written by whom are
being sung by the people in the South,
Shri Ramalinga Swamigal. He spent
most of his time in this area. People
of that area will certainly associate
Shri Ramalinga Swamigal with Ney-
veli

I would request the hon. Minister to
pay special attention to this. I would
ask him to take the House into con-
fidence and to make a report available
to us as early as possible. The several
points that I have raised may also be
looked into. I would be happy to
have a clear-cut picture of the progress
that is made, the way the employees
are taken in, the way the technicians
are being utilised and the way the
peasants are being treated in that area,

Mr. Deputy-Speaker: Motion mov-
ed:

‘“That this House takes note of
the Annua! Report of Neyveli Lig-
nite Corporation Limited along
with the Audited Accounts for the
year 1958-59, laid on the Table of
the House on the 29th February,
1960.”

\/ Shri Narasimhan (Krishnagiri): Sir,
I welcome this debate not merely be-
cause it allows a certain amount of
cross -examination but because it en-
ables us to watch and see the develop-
ment with pleasure. Any attempt to
convert this kind of examination into
a post mortem will be premature even
as a post mortem. It would not be nice
to indulge in such a kind of thing.
When we sow the seed we expect the
plant of whatever it is to grow and
come to fruition. Therefore, I would
even go to the extent of saying that
this discussion should not deteriorate
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into that sort of thing It should be
a kind of periodical encouragement
like the half-yearly examinations and
the quarterly examinations of students,
where you award classes such as first
class or the second class. Only when
the mark goes below 30 or 40 we un-
derline-it with red ink in the progress
report and ask the parents to keep a
watch over the ward. I compare this
kind of discussiom with that

Shri C. R, Pattabhi Raman (Kum-
bakonam): He is a bachelor talking.

Mr, Deputy-Speaker: As a parent
or ag a teacher or as both?

Shri Narasimhan: In Sanskrit they
say, Mata, Pita are both gurus,

Mr. Deputy-Speaker: Then, I would
love to be a pupil.

Shri Narasimhan: My mind goes
back to a period when this project was
suggested first 8 years or so ago for
acceptance by the Government of
India.

Once in the course of a Railway
Debate, indirectly, I mentioned lignite
as being usable by the Railways, Then,
in the official gallery were sitting the
then big bosses of the Railway Board.
I am referring to somewhere in 1952.
They were amused at the whole thing
and thought it was all nonsense. That
was what they were believing then.
1 was actually told by one of those
bosses of the Railway Board, ‘Look
here, my dear fellow, you will get all
these things when your grandsons and
my grandsons are reading somewhere.’
That was the very expression that was
used.

An Hon, Member: And you are not
married!

Shri Narasimhan: That he was not
aware of.

All this pessimism has been falsified;
we are finding things growing. I would
like my colleagues ia Parliament to
realise the fert #12t we attach much
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importance to the thing because it is
going to revolutionise the industrial
position of the Madras State. It will
get strength and thereby give strength
to the whole nation. Not only that.
The adjoining States of Mysore, Kerala
and Andhra are going to be helped by
this in various ways. There are indi-
cations that there are more beds of
lignite. If further geological explora-
tions take place more beds will be
found in which case even the Railways
will be benefited. If these experiments
succeed, even the Railways in that
part of the country can use this as fuel,
That being so, it is going to help the
entire country and the dependence of
the extreme south on the coal from the
north of India for its day-to-day in-
dustria] life is going to disappear. So,
great importance is attached to this
project.

Now, turning to the very first page
of this report, I may point out that this
page gives the list of directors. This
is a bit out of date for the reason that
our eminent colleague, Shri C. R. Pat-
tabhi Raman is no longer there. A
certain amount of criticism of the
board would be relevant and my ap-
proach would more or less be the
same as that of some hon, Members
who spoke yesterday and the day
before. The directors are: Shri N. S.
Mani, I.C.S,, Shri A. V. Venkateswaran,
Dr. Nagaraja Rao, Shri G. R. Damo-
daran, Shri S, R. Kaiwar I.C.S,, Shri T.
M. S. Mani I.C.S. and so on. They are
no doubt very eminent and capable
people with a very distinguished re-
cord in their respective spheres and I
have absolutely no complaint against
them; I have all admiration for them.

Still I have to point out certain
things. Dr. Nagaraja Rao and others
are on a number of corporations. He
is on the Heavy Engincering Project
at Ranchi and so on.

Mr. Deputy-Speaker: The adjec-
tives and qualifications which the hon.
Member used qualify them to be so.

Shri Narasimhan: They are very
capable men ... (An Hon., Member:
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He is satirical) No. I am not satirical.
1 am sincere. All I say is that they
are not supermen. I do not expect
them to be treated as supermen and
given the burden which supermen
alone can carry, The general doubt
expressed by hon. Members of this
House as to whether these corporations
are to be managed by directorates as
this should be looked into. All of
them almost have other preoccupa-
tions. As Government servants their
method is to be cautious and take time.
Whi'e the business method is to take
risk and-be adventurous and profit by
the adventure, Here both have to be
properly blended and the best results
obtained. It is a difficult task and to
put people with several preoccupations
in these boards is a great weakness
which the Government of India has
been indulging all along. This board
proves no exception to that general
tendency.

This project, which is vast by itself.
has many big branches, if 1 may say
s0. There is the thermal station, an-
other is the fertiliser project. The
third is the briquetting and carboni-
sation, Each one of these schemes in-
volve several crores of rupees. Diffe-
rent types of business management and
knowledge are required and by their
very nature they require separate cor-
porations for their individual manage-
ment. They are all brought together in
one corporation. It is true that the
project is called am integral project and
rightly so. But the question to be con-
sidered is whether each ene of them
should be given to a specialist sepa-
rately. At the early stage whatever
they may do, I have no objection. But
as the schemes progress, individual
responsibility for each scheme
is a great advantage if they
are separated. If one thing goes wWTrong
and the others are affected by it be-
cause of one seit-up, it may not be
geod. Therefore, a certain amount of
differentiation is much better. At the
proper stage, I would like the Ministry
to look into the matter . . .(Interrup-
tions). 1 am reminded by my eminent
friend sitting beside me, Dr. Aney, that
these people are not all permanently
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vesiding there. Dr. Nagaraja Rao is
not there. Every person will be treat-
ed by the other as if it is a passing . . .

Shri C. R. Pattabhi Raman:
phantom.

Shri Narasimhan: Not
but passing . . .
Mr., Deputy-Speaker: Show?

Shri Narasimhan:.... passing be-
ing. I mean to say that the perman-
ency of interest is not there and every
time .they are expecting a bigger as-
signment. They are great and they can
get a thing much higher than what
they have at present and just as water
finds its level . .. (Interruptions)
They go up.

Mr. Deputy-Speaker: Water would
come to the lower level

phantom,

Shri Narasimhan: That is the law
of nature. It it natural that water
should find its level; it may be lower.
In the other case it is also natural
that they should reach a higher level.

In page 4, there is reference to the
foreign exchange and it says that
there will be an ‘inevitable time lag’.
I do not know why it should be treat-
ed as inevitable. If the other depart-
ments of the Government of India, im
particular the Ministry of Finance, co-
operate realising the importance of
this scheme this difficulty should not
be there.

In para 3 on page 4, there is men-
tion about delay in clearance of a par-
ticular unit. It is not clear whether it
is port clearance. I would like to know
which was the department which was
responsible for this delay and why
there was such a lukewarm attitude.
I am mentioning this to impress upon
the other departments not to be luke-
warm in their attitude towards such
projects. We generaliy hcar the pri-
vate sector complaining about the red
tape and the suffering caused because
of it. Let not the same kind of treat-
ment be meted out among the Govern-
ment departments themselves.
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Shri Tangamani referred to the delay
in the acquisition of land and litiga-
tion and so on, I agree with him that
at the proper stage a bargain must be
struck and the delay must be avoided.
If a little more money is given in the
purchase of this land to the persons
there, it will not bring about any ruin.
It will save a lot of delay. The other
day I heard rumours about the cost
of land in an oil refinery area being
proh’bitive. I asked a supplementary
question and nothing further was
heard about it nor did I pursue the
matter. That only shows that people
there in charge of that project have
greater drive and are prepared to give
even prohibitive prices for important
projects. After all the land of these
persons is going to be taken up and
they are.going to be displaced. The
loss that they would suffer or the in-
convenience that they would have to
undergo could not be calculated or
equated to the cost of the land. They
are dispossessed of their lands: they
are to shift from that place and they
have to go to a new place and search
for a new avocation. Considering all
these things, a generous attitude will
not be wrong. That is not to say that
I want the public money to be squand-
ered. What I say is that a sympathetic
approach is needed.

Shri Tangamani also referred to the
shortage of personnel It is said that
clerks and accountants were not avail-
able. I am not able to convince my-
self that it is the case. It is not diffi-
cult to get people with qualifications in
accountancy and so on. I can under-
stand the difficulty felt about the non-
availability of highly and technically
qualified people.

In the list given in the report it is
said that section officers, clerks and
accountants are all very difficult to get.
I am really surprised. There are a
number of commerce colleges and any
number of other institutions in the
south, To imagine that the Lignite
Corporation was not able to get these
people in sufficient number and of the
required qualifications only means that
the recruiting arrangements have not
been adequate.
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Sir, I fully appreciate their desire to
get technical men at the lower level
and give them practical training under
their own auspices. That is what they
have learned after experience. In the
first instance they did try to get the
very best men. They did not succeed
in that and later they realised the
necessity of training their own men
under their own auspices, That is a
very good decision, and that should be

done with a larger perspective and in
a wider range.

From the Parliament Library 1 was
able to trace a very good book dealing
with the Neyveli Lignite Project pub-
lished by the Annamalai University. It
is a book published through the Pub-
lications Officer, Annama'ai University.
There is one passage attributed to Shri
Labhiri, Director, Fuel Research, who is
the guide and philosopher for the Gov-
ernment of India in the matter of
scientific aspects of fuel. He is a sound
adviser. I quote a passage attributed
to him from this book:

“It is true that, although the
variety of tests carried out was
large, much remains to be done on
a larger and more representative
samples of the lignite. The sub-
ject of lignite research is an inter-
esting and varied one. both on the
fundamental and on the applied
side. When it is known definitely
that the lignites of South Arcot
can be mined cheaply and in an
adequate scale, it will probably be
advisable to set up a fu'ly equip-
ped Lignite Rescarch Station in
the South.”

That is what is said by the Director
of the Fuel Research Institute of the
Government of India. He himself sug-
gests that there should be a separate
research institute on lignite. He said
this in 1954. We are now in 1960, It
will be quite appropriate if the Gov-
ernment of India in the Ministry of
Steel, Mines and Fuel apply their mind
to this subject so that full exploitation
of lignite and their by-products and
also the method of exploitation can all
be done originally here. Then w need
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not simply depend on foreign entre-
preneurs. Some of them may be jeal-
ous and they may not disclose the
know-how, and ultimately the know-
how may be sold at a high cost when
it will be a difficult bargain.

Sir, I would like to touch upon one
more point before I finish. There was
some difficulty about the bucket wheel
excavators. They have had actual
teething trouble, in the sense that their
teeth broke down when they started to
work.

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): Literal
teething trouble,

Shri Narasimhan: I put a number
of questions on that. Now I am inform-
ed that the smaller one has started
working and they are trying to put the
bigger one also into operation. They
are giant machines, each small one
costing Rs. 25 lakhs and each big one
costing Rs, 75 lakhs. They have about
half a dozen of them. They are not
simple things, they are very costly
things. I was informed by some com-
petent people that the trouble was
really due to the fact that they first
thought that even the ground could be
broken by these excavators. The ex-
pe'ts who examined this question in
Europz took the advice of East Ger-
mang and others. The ground there
was not as hard as the ground in our
country, especially in the Neyveli part
of the country. Somehow or other,
those who went from here to Europe
to purchase these machines probably
were not well aware about this im-
portant question and the importance
of this question in the working of the
machines. So some machines came
and when they started working their
teeth broke down. The East Germans
and others gave the explanation that
they were not told about the real
nature of the soil. I am now told that
they are using gun powder and other
explosives to break the ground as a
preliminary step to using this machi-
nery. I would like to know the real
facts. I would like to know whether
‘they originally thought that even at
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the first stage of working this machi-
nery would be useful and only after
trying it, it is being given up and the
conventional method of using explo-
sives is adopted, or whether, as is
generally made to believe, for all the
stages these machines are usable. I
would like to have an answer to this
question—I think I have made myself
clear, I would like to know whether
in the initial stages it was thought thag
for all the stages this machine would
be useful and only after the machines
arrived here we are trying to make
the best use of them by using the con-
ventional method as a preliminary
step.

Sir, generally, I have the warmest
appreciation for the great work done
by the Directors, the Managing
Director in  particular. It is
not an easy thing. When you
are spending crores of rupees, natural-
ly all kinds of difficulties, objections
and dissatisfactions arise. He has to
satisfy the field workers there. He
has to satisfy the powerful and very
critical Ministry here at Delhi. The
Ministry in turn has to face our ques-
tions, Therefore, in the midst of all
these things for such a thing to have
emerged is a great achievement, and I
have nothing but the warmest appre-
ciation for it,

Shri Sampath (Namakkal): Sir, we
are now discussing the annual report
of a project on the successful and
strict execution of which depends the
entire future of major industrial pro-
gress of Tamilnad. That is why when
ever this project is discussed we
find much enthusiasm, even some
excitement among the Members from
Tamiland to whichever party they
might belong.

An Hon, Member: Members from
the south.

Shri Sampath: Yes, Sir, I have a
word to say about the composition of
the Board of Directors. Apart from
what was mentioned by Shri Narasim-
han, I think most of our people feel
that the Ministry in the Madras State
should be in a position to have active



5841 Motion re:

[Shri Sampath]

.association with the execution of the
project. Just like in the Punjab
where the State Government exer-
cises control over the execution of the
Bhakra-Nangal Project, the Madras
State Government should also be in
a position, not through its civilians
alone but also thrcugh the Ministers,
to have some active asociation with
this project. Some way should be
devised to see that one or two Minis-
ters are included in the Board of
Directors.

Why we Members from the south
lay so much emphasis on the speed
of the execution of this project is
because eur State suffers from acute
power shortage. It is menticned even
in this Report. On page 5 of the
Report it is said:

“(The Drive Head Control
Stations were erected quickly on
receipt of the first Bucket Wheel
Excavator, the first Spreader and
the part of the Belt Conveyor
System to go with them, started
excavating and removing the over-
burden from the end of August,
1959. The power required for
operating the machines is being
supplied from the Madras State
Grid. Large fluctuations in the
supply voltage are making it dif-
ficull 10 operate the machines con-
tinuously...... ., »”

The power shortage could be under-
stood by any who has watched the
recent orders from the authorities
controlling the industrial works and
industrial hours. One can very well
understand that. We are not able to
go on with any new industrial enter-
prise due to the shortage of power.
That is why we are laying much em-
phasis on this project being executed
in a speedier manner.

16 hrs,

There is a fear in the minds of the
people whether lignite will be ready
for use when the first thermal
station unit goes into operation, as is
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very well stated in the report itself:

“As with reference to the pro-
gress of the other constituent
schemes, lignite would have to
be won in small quantities for the
first unit of the Power Station
only in April 1961....”

There should not be any delay in this.
After erecting the plant, the plant,
chould rot wait in idleness to get
the required fuel. Proper arrange-
ments should be made well in ad-
vance because, as we have been told,
many unexpected delays have had to
be met in the proper execution of this
project in the past. This work should
be properly done and very carefully
executed, and I hope the Minister will
exert himself in this direction.

Regarding the facilities given to the
workers, Shri Tangamani has dealt
with them in detail. I shall only
quote one point from page 7 of the
report wherein it is mentioned as
tollows :

“....your Directors are glad to
report that the crews of the
machines exercised great care in
the use of the Scraper Loaders
and the Dumpers, and the main-
tempance and repair personnel
exercised appreciable initiative in
making repairs to worn ou! parts
that are ordinarily thrown away
and replaced, if spare parts are
readily available.”

It is a very well-deserved compli-
ment that has been paid by the
directors. But, in this connection, I
would like to draw the attention of
the Government to a fact that most of
those crews are now treated as casual
labourers. They are under the daily
wage system, whereas in many other
public undertakings s'milar crews are
on mon‘hly pay system, and they are
given thcse facilities and advantages
and amenities that go with a monthly
pay system. This point should also
be borne in mind by the Minister.
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Neoxt, Shri Tangamani also mention-
ed about the failure of the experi-
ment that was to have been conduct-
ed in the Basin Bridge power station.
we have a panel of experts and we
would like to know why the panel of
experts did not envisage this difficul-
ty and what is the position after the
failure of that experiment. The re-
port simply says as follows:

“It has been arranged with
Technoexport, Moscow, that they
may conduct the tests if neces-
sary, when the first boiler of the
first unit of the Thermal Power
Station has been installed, and
alterations, if any, to that boiler
and to the other boilers carried
out, if needed.”

1 want to know whether this would
mean inordinate delay or whether
this aspect of the problem has not
been envisaged by our panel of ex-
perts and how the failure in getting
the experiment going, is giving to
affect the execution of this project. I
want some more light to be thrown
on this aspect of the problem.

Then, from the way in which we
get the reports, we are afraid that
the scheme for clay washing and
briquetting and carbonising is being
shelved. The inordinate delay and
the leisurely manner in which this
business of calling tenders, examining
them, recommending the measures
and finzalising them is proceeding, is
worrying us very much. This is a
thing which cannot be done in that
leisurely manner, because, as I said
earlier, the industrial progress of the
State depends upon the complete and
quicker execution of this project. I
want to know in what stage exactly
the briquetting and carbonising
scheme is and the clay washing
scheme is. Is the Minister in a posi-
tion to assure us that it will be taken
up very soon and that proper arran-
gements are being made? I would
like to know particularly the posi-
tion wi‘h reference to the briquetting
and carbonising scheme. We under-
stand that some tenders have been
called for and even the examination
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stage has been over. I want to know
from the Minister whether it has been
finalised and firm recommendations
have been made by them and, if so,
the full details of the position, if
given, will relieve the anxiety of the
hon. Members of this House.

Regarding the township, I recently
visited the project and I was also
shown some of the new buildings
which are leaking awfully, I do not
know what steps the Corporation has
taken to investigate the defects; espe-
cially those quarters or flats which are
built for the low-inccme group are
awfully leaking, and no repairs are
being done and nobody is able to com-
plain also because they are afraid that
they will be victimised.

I want to know who are responsible
for these defects in the construction
of the township and the buildings. It
should be found out and the resp:nsi-
bility should be fixed on the person
concerned and a proper investigation
should be conducted. Even the high
school building—though it looks very
fine from at a distance—is found to
have awful cracks in the walls, when
one goes inside the building. A new
building, with these cracks, telis a
very sorry tale. This matter should
be properly investigated.

Regarding the facilities given to the
people living in the township, former-
ly, they had only one co-operative
stores and no other shop was al'owed
to be opened in that area, and sll the
people living in the township had only
one shop and had t> get things from
that shop only. They had to rush to it
and so they experienced all sorts of
difficulties. Then, even to get some
more branches opened, the workers
there had to fight and struggle and rut
in their demands, put out public
notices and conduct public meetings,
etc.,, and only after all this was done,
the Corpcration is showing sotne signs
of moving.

In this connection, I feel it will not
be out of place if I narrate one inci-
dent. When I want to address a
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public meeting there, almest all the
organisers and the persons who were
sitting 1n the front row were all wear-
ing beards. In our parts of the coun-
try, it is something very queer to find a
batch cf people growing beards. When
I asked them about it, they said that
there was not even a single barber
shop in the township. For that particu-
lar thing, the secretary who organised
a meeting put forth the demand, ‘We
want a barber shop”. It is very ridi-
culous, but still, the Corporation seems
to be very insensitive to all these
demands.

" Mr. Deputy-Speaker: Did they put
this demand only before the hon.
Member or to some other authority?

Shri Warior (Trichur): The Chair
wants the hon. Member to quote the
authority.

Shri Sampath: The authorities are
not so easily available for them to put
their demands! Even these public
meetings are not allowed to be con-
ducted inside that area. I can very
well understand that, if there is a very
grave situation existing like strikes
and other things. But even in the
normal period, public meetings {o be
conducted by the workers’ union are
not allowed to be conducted inside that
area, because the authorities there do
not want to hear the criticisms even
through loudspeakers. They are not
in a positon to prevent altogether
public meetings being conducted.
They are conducted in the town limit.
But in spite of the fact that there are a
large number of maidans, they are not
allowed to conduct their public meet-
‘ngs. -f this elementary right of ex-
pressing their opinion is not allowed
to be exercised there, it is a very sor-
rowful state.

One thing I want to emphasise with
regard to the execution of the project
is we must avoid delay. Although it
may ssund a general maxim, somehow
or other in this project, in every
annual report, some lame excuses are
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given for the delay caused. In one
report, it w11 be said that a wing will
be completed in 1960; in the next
report, it is just changed to 1961 and
to 1962 in the report after that. Like
this, delays are occurring. Somechow
or other, these delays should be avoid-
ed.

When we go to the secretariat, we
find the following words of the Prime
Minister prominently exhibited before
the lower division and upper division
clerks:

“l am not interested in excuses
for delay. I am interested cnly in
a thing done.”

1 believe that this motto is also ir: the
Minister’s room and he does not find
any difficulty in deciphering it.

Mr. Deputy-Speaker: How long will
the hon. M:nister take for his reply?

Sardar Swaran Singh: I will not
delay, Sir, because the hon. Member
has said we should not delay. I will
take about half an hour.

Shri C. R, Pattabhi Raman: Sir,
Neyveli, as has been pointed out by
Shri Narasimhan, is a place of great
pilgrimage since early historical times
and recently Shri Ramal ngaswami was
there. It is also a great place of pil-
grimage from the modern point of
view.

Shri Tangamani: It was Shri Tanga-
mani who referred to it and not Shri
Narasimhan.

Shri C. R. Pattabhi Raman: I sin-
cerely hope that the tourist depart-
ment will take note of it. I hope Sar-
dar Swaran Singh wll see to it that
just like Bhakra Nangal, Neyveli also
will be a place worth visiting by
modern-minded people, scientists and
other people interested in the growth
of our ancient land.

Incidentally, Neyveli was also a
place of great artesian wells. It used
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to be a place for sight-seeing, with its
huge artesian springs going up to 30
or 40 feet above the ground. I am
saying this because one of the reasons
for the delay is pumping the water
out of that area. It is susceptible to
artesian structure.

" As pointed out by more than one
speaker, it is a welcome thing that we
have frequent discussions in this House
on these projects. If any project is
going to benefit by being exposed to
light, I respectfully submit that
Neyvel: is one such project. T am sure
its record will prove itself. So far as
lignite is concerned I have already
said on several occasions that lignite
gave prosperity to West Germany,
which had been reduced to dust after
the last war. Of course, there was a
lot of American help, but the pros-
perity of Hamburg and other places
was due to lignite. Lignite has gct
tremendous potentialities and I have
no doubt that our prosperity is linked
up with the prosperity of South India.

Whenever any reference is made to
lignite, it has to be remembered that
lignite is spontaneously combustible.
You cannot mine out lignite and keep
it either in a railway wagon or ex-
pose it to atmosphere. It must be
briquetted or fed into a thermal
plant. I am saying this because Shri
Sampath was referring to the delays.
There are many other reasons. They
cannot just go on mining. They have
to keep everything else ready. It
must be an integrated scheme, and
the scheme has to be looked at whol-
ly from a complete point of view.
The delays have been due to vari-
ous reasons. Some huge machinery
have come to Madras port. They have
to be carried along the road in 40
wheelers anq 20 wheelers and heavy
trucks. On the way many of the cul-
verts are not strong enough to stand the
weight of the machinery carried in
trucks. So the culverts have to be
re-built. Therefore, what I am point-
ing out is that they have to face
many ditliculties, one of the major
ones being the transport of the huge
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machinery arrived at the Madras har-
bour to Neyveli.

Shri Tangamani: They have been
safely delivered.

Shri C. R, Pattabhi Raman: Then
Shri Sampath made another point
which I would like to clarify. I hope
he remembers the rock-bursting ma-
terial stored there. There are also
many very valuable materials round
about that place. Some of the tyres
are worth Rs. 10,000 to 20,000 each
and they are used by the earth-mov-
ing machinery. Some of those tyres
are as high as the panel here. They
are specially made for the purpose of
the earth-moving and other machin-
ery. They have to be ready on the
spot, and they are costly things. So,
the prevention of people assembling
round about the area can be justified
on that ground.

I think I have kept myself more on
delay than I had intendedq to. I had
the good fortune to be associated with
this scheme for a period of a little
over a year, that is to say, from 17th
July, 1958 to 16th September, 1959.
But. as I said on another occasion, I
do not claim any credit, except as
being the Chairman, for the good
work that has been done. That has
been done by the men on the spot.
The thermal plant and the briquetting
plant have become fait accompli.
Regarding the clay washing plant and
fertilizer plant I am glaq that world
tenders have been invited and accept-
ed. I am sure the Minister will let
us know the position.

There is a lot of rumour about
Neyveli. I am sure that he is going
to share with the House the informa-
tion that no attempt is being made
to put clay washing on the shelf.

I may straightaway say that this
is one of the projects envisaged and
taken up by the Government of India
under the Colombo Plan, and bet-
ween 1st January, 1955 to 15th
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September, 1955 the administrative
responsibility was also taken by the
Government of India. So, it is an
integrated project which comprises
the four aspects of mining and utili-
sation of lignite, thermal station, fer-
tilizer and briquetting. The Madras
Government have spent nearly Rs. 79
lakhs.  Actually, the initial probe
was done by the Madras State. They
have done yeoman work in the be-
ginning and it is recognized by us
that it is one of the few projects
where the State Government took
the initiative and did the initial work.

Then Shri Sampath was referring
to the Ministers. I do not think there
can be any technical objection to the
Minister being there. I suppose they
send their representatives. Two
civil servants of the Madras Govern-
ment are on the board.

So far as mining is concerned, I find
that the actual achievement up till
today is 451 million cubic yards
whereas even the revised target was
only 4'4 million cubic yards. So, in-
steag of there being a delay, there
has been........

Shri Tangamani: The total which
has to be cleared is 27 million. We
have not reached even 11 million.
That is the point. How are you go-
ing to do it?

Shri C. R. Pattabhi Raman: Shri
Tangamani himself has stated that
105 ft. has been reached so far ag the
total digging is concerned.

Shri Tangamani: The Minister
would be in a position to reply to my
points.

Shri C. R, Paitabhi Raman: I dare
say that. You are perfectly entitled
‘o comment on my lack of ability;
T am sure it will be in better hands.
I am only saying that we have reach-
ed the annual target in mining. That
is in the report. I am not saying
anything outside the report. If1I
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stray outside the report, you can
come down on me like a ton of coal.
So far as the actual target is concern-
ed, T submit it is not....

Mr. Deputy-Speaker: Here it is
the burden of lignite and not coal.

Shri C. R, Pattabhi Raman: Actual-
ly 25 tons of lignite will be equal
to 1 ton of coal. That is the value
vis-a-vis coal.

Coming to repair work, I wish peo-
ple come and see the excellent mate-
rial that we have so far as personnel
is concerned. Young men who were
not at first acquainted with the ma-
chinery are doing an excellent job. I
am sure the hon. Minister has already
recognised it. People who have not
seen huge machines are dealing with
repair of machinery on the spot. Many
of them were put into the work with-
in one or two hours after the break-
down. We have got exc:'lent staff
there on the spot for tha: purpose.

Then, I shall deal with the ther-
mal plant. Reference has also been
made to the Russian Agreement.
That would consume 1.5 million tons
of lignite. It would cost Rs. 22.56
crores, with a foreign exchange com-
ponent of Rs. 146 crores of which
Rs. 14 crores wiil be met out of the
500 million Roubie U.S.S.R. credit.
With regard to the increase of 400
megawatts, to which reference has
been made, I do not know where-
from the actual information has come.
So far as the present report is con-
cerned, this is the position with regard
to the thermal plant.

Under the fertiliser scheme, we
are going to produce 1.52 lakh tons
of urea with a nitrogen content of
70,000 tons per annum. On the basis
of global tender, the Government
have sanctioned the establishment of
a fertiliser plant at Neyveli at a cost
of Rs. 26.10 crores with a foreign
exchange component of Rs, 17 crorocs.
Then, finally, I will come to briquet-
ting. Here, the position is that there
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has been a pilot plant. Arrival of
equipment was over, if I remember
aright, by 1958 and the pilot equip-
ment has been completed by the end
of 1958. Any postponement of this
would seriously upset the economy of
the integrated project. I have no
doubt the Government will expedite
this work.

As regard labour, as far as we could
see, all labour for the lower cadres is
inviteq through the Emp’oyment Ex-
change. That is quite true. For the
rest, it costs them as much as
Rs. 50,000 to advertise for trained
personnel. They have tried their
best to get the best men available all
over lndia. So far as amenities to
workers and displaced persons are
eoncerned, I do not know why my hon.
friend was refrring to courts. Once
a worker takes a matter to the court
and gets a stay, nothing else can be
done. It may be not one-sided. It
is not as if the project people are
epposed to it. They have to resist
litigation. They have to defend them-
selves. That is what happens in
many instances with regard to litiga-
#on.

I think here is a project which,
taken as a whole, is going io change
the face of South India. Not only
the integrated project is to come there
with 10,000 or 15,000 people working
there, but some more connected and
related projects wil! also come very
soon, much sooner than later, with

" the result that you are going to have

a great development. Also, perhaps,
the low grade pig iron project and
any other project that we may pro-

' pose and also the steel projec: later

on may come,

It is true that it is very necessary
that we must have the proper rail-
way link with Neyveli. I know it is
a diffcrent Ministry that deals with it.
It is no use pleading that the Third
Pian position does not allow that. I
am glad the hon. Prime Minister, to-
day or yesterday, referred to the
Railway needs of South India. It is
not our fault that the Southern Rail-
way is run mostly on metre gauge.
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When the Biritish Government were
ruling, they wanted to get rid of their
olg railway lines—the whole of
Europe has now only standard gauge
—and they just dumped the broad
and metre gauge on India. It so
happens, therefore, that the whole of
South India is metre gauge, but we
should not suffer for that. Frequent-
ly references are made to wagon capa-
city, getting wagons and equipment,
dieselisation etc. I think railway
links round about Salem and Neyveli
are necessary. I know my hon. friend
Shri Narasimhan has becen pleading
for it vigorously and often. I hope
he will succeed.

5852

1 wish to congratulate the. hon
Minister, Sardar Swaran Singh, who
has been so helpful to the integrated
project and done everything in his
power to see to it that the south has
a proper place under the Sun. At
one time a sum of Rs. 75 to Rs. 80
crores was contemplated as expen-
diiure on this project. Now it is
apout Rs. 82 crores. Very soon it
m~ 7o up to Rs. 120 crores. So, it
is a huge, gigantic project in which
everybody is interested. It is an
all-India project for which the Bihari,
the U. P. man, in fact persons from
every Siate, are paying taxes. I am
very glad this report is being examin-
ed by us, and I have nothing but
congratulation for the Ministry.

Dr. M. S, Aney (Nagpur) May I
ask a question? What is the first
year when extraction of lignite will
start?

Mr. Deputy-Speaker:
would explain it later.

The Minister

Shri Warior: I have only three or
four minor points, but they are very
important points.

The Minister must thank Shri C. R.
Pattabhi Raman for his very efficient
explanation for the delay in execu-
tion of this project.

My first point is one to which Shri
Narasimhan also referred. The
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general complaint of the employing
centres of India, especially the big
cities, is that the south is supplying
all the staff and that the north is not
getting its due share. But here in
the south itself the complaint is made
that they are not getting men after
all this advertisement. This is
quite amazing. Here it is mentioned:

“Considerable difficulty, was,
however, experienced in getting
adequate numbers of personnel
for posts of section officers, senior
accounts clerks, upper division
clerks and to some extent assis-
tant executive engineers also.”

In all these projects, including even
Bhakra-Nangal, there are many South
Indians, from the engineers down to
the lowest worker. We  South
Indians are managing fertiliser plants
like Sindri from top to bottom.
When that is so, why has this been
put in here?

Mr, Deputy-Speaker: Because they
have moved northwards!

Shri Warior: It is not that it is not
advertised in local or all-India papers.
It means that there is something
radically wrong there. It may not
be even emoluments. It is up to the
Ministry to consider this.

Here is a pasasge from which some
slight inference can be drawn:

“The scrutiny of applications
for a number of categories of
posts by the relevant selection
committees has disclosed that the
calibre of applicants is not also
particularly good.”

This is adding insult to injury. We
have not got many big projects there.
This Neyveli project is the only iso-
lated, single project which has been
allotted to the whole of South India.
In that respect, Kerala, Mysore,
Andhra and Tamil Nad are all club-
bed together. And in respect of this
project, this is what they say. I do
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not know what that scrutiny is, or
the criteria applied in selecting per-
sonnel, because personnel from the
same south India are found best for
all other projects, even in the north.

At page 20 of the report, we find that:

“The total number of em-
ployees in the Corporation on
the 31st March 1959 was 2,807,
including 130 in the higher
grades, and 1,077 in the interme-
diate grades.”.

Al]l these, when added together, will
give you a balance of only 800 or so
in the last grade. The rest of the
workers are all contract workers or
piece-workers and casual workers.
There are about 8,000 casual workers
and 3,000 other workers under the
contractors. We had discussed this
problem only a few days earlier in
this House. I would like to know
how many out of these 8,000 casual
workers or 3,000 other workers are
getling the ordinary benefits at least
as long as they are there. They may
be casual workers but while they are
casual, will they get the same ameni-
ties, the same accommodation and the
same conditions of living and pay-
ment of wages etc. as the other wor-
kers, although they are not made
permanent? I would like to know this
because this project is going to con-
tinue for some time to come in the
construction stage itse’f.

I understand that in the pilot pro-
ject, there were 800 workers. I
would like to know whether these
800 workers who were getting train.
ing in the pilot project have been
absorbed at present. I would also
like to know how many Scheduled
Caste workers are employed in this
project, at least in the class IV cate-
gory, if not in the higher ranks;
even for the higher ranks also, I
would like to have the break-up, but
at least among the IV category, I
would like to know how many
Scheduled Caste persons are there.
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At page 21 of the report, I find
that there is a reference to the cons-
truction of brick kilns, and it is
stated there as follows:—

"“There was a definite improve-
ment in regard to supplies of
bricks during the later part of
the year and this was largely due
to the special steps taken to per-
suade contractors to set up brick
kilns not only on the lands
leased for the purpose from the
Madras Government but also on
other suitable sites elsewhere.”

1 am coming from a region which is
noted for brick work. We have had
experience of it for the last eighty to
hundred years. I would like to know
from the hon. Minister why this work
has been given to the contractors, and
why it could not be done departmental-
ly, because it is such a simple process,
and there is not much of mechanisa-
tion elc. in this. For want of bricks,
the entire programme of building con-
struction is going at a snail’s pace. This
is not something which has to be im-
ported. You just take some raw earth,
put some water in it, and then put it
in the kiln, and you get the brick. We
had done this even from the time of
Mohenjadaro. 1 would like to know
why it could not be done now. If we
say that there is delay, the delay is
not to be attributed to lack of materials
or lack of experts and other things; if
these small matters could be attended
to, then the delay could be removed
to a great extent. If the bricks are not
ready, the result wil be that when
the machine comes, there will not be
the site for it. That is the position
now. We also find at page 21 of the
report that:

“After firm orders have been
placed for the supply and erection
of plant, machinery and equipment
for the Fertiliser Unit and the
Briquetting and Carbonising
Schemes, and the dates of delivery
and erection of the Plant etc, are
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—the dates are not known now—

“....the time-schedule for the
entire Project will have to be re-
vised and the works programme
adjusted suitably.”

We expect and we wish that this Ney-
veli project will go into cperation by
the end of the Second Five Year Plan;
that is by the end of December, 1961
this project ought to have come into
operation. But we know that there
are certain lapses. We know difficul-
ties are coming in the way. The appre-
hension is not that it will not come im
the Third Plan. I was only referring
to these smaller matters—not the
bigger things. The apprehension is
that by these small matters this will be
delayed and delayed and the snail’s
pace will be kept. There will be ex-
cuses and explanations. Our apprehen-
sion is that there will be more delay
than is envisaged. Even now, we are
not on firm grounds as far as the
orders and supplies are concerned.
That is why we want to speed up. We
are not decrying what they have
achieved. We want things to be ex-
pedited Then only the South will be
benefited in time.

Shri Mohammed Imam (Chital-
drug): Sir, till now the representa-
tives from Madras have taken part im
the debate.

Shri Tangamani: Shri Warior is
from Kerala,

Shri Mohammed Imam: I want to
say that it is the concern not merely
of the people of Madras; the entire
South is interested.

Shri Chintamoni Panigrahi (Puri):
North also.

Shri Mohammed Imam: North has
plenty of scope. It is said that South
India is a tract in which very little
coal is available and on this ground
many big projects like the Bhilai steel
plant are located far away from the
South. It is our misfortune that not
a single steel plant has been located
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in the South. It is our good fortune
that lignite, the substitute for coal,
has been discovered near Madras. All
our hopes of industrialisation in the
South are based on the proper deve-
lopment of these lignite mines. Due to
the absence of coal in the South, the
industrial development there depends
mainly on two things: mines and
hydro electric projects, which supply,
what is called ‘white‘ coal’.

The development and working of
these lignite mines are beset with
many difficulties. A good deal of over-
burden and soil has to be removed. I
am not yet sure whether the removal
of overburden had been completed.
From the report I find that the entire
survey work has not been completed.
Secondly, mining of lignite end its
subsequent processing are at:ended
with many dangerous consequences.
Lignite itself is a dangerous stuff as it
cannot be taken out and exposed. If
it is exposed, I think it burns itself, it
will become ashes. As soon as it is
taken out, it is necessary that it is
carbonised and briquetted. Unless it is
done, it will have no commercial
value. If briquetting is not to be done
simultaneously with excavation, the
mine will have to be a failure. From
the report I find that the Government
had not succeeded in getting the
briquetting plant. I find that we were
able to get a small pilot plant for
brique‘ting purposes but even that
has not been put into use sufficiently.
Unless this plant is obtained, T am
afraid the lignite that will be ex-
cavated will not be of much use. I
find that they have made only half
hearted attempts in these things. They
have still to place an order for much
of the machinery that has to be im-
ported. Everything is still in a preli-
minary stage though nearly Rs. 17
crores had been spent. Another near-
1y Rs. 18 crores have to be spent. But
every‘hing seems to be in a prelimi-
nary stage. Even now the persons in
charge, the persons who are responsi-
ble for development feel that they
are not confident of this. This is a

DECEMBER 15, 1960  Report of Neyveli 5858

Lignite Corporation
Limited

process wh'ch has to be tackled by
technicians. I find from the composi-
tion of Board of Directors that there
are retired 1.A.S. men and others.

Mr. Deputy Speaker: The Hon.
Member must try to conclude now.

Shri Mohammed Imam: Sir, give
me two minutes,

Mr. Deputly-Speaker: The hon.
Member had two minutes from the
beginning.

Shri Mohammed Imam: They may
be very good as administrative officers,
but how far these retired IAS officers
can tackle technical problems or
problems which are of a complicated
nature is a thing about which T have
my own doubts. I do not know what
kind of technicians they have, or ex-
perts they have, but I wish that in all
such cases they get a good m'ning
engineer who is an expert and who is
put in charge of the whole thing.
Often, Sir, these civilians overdo
things and make a mess of the matters.
They will also not have the confidence
of what they do. They lack the tech-
nical knowledgs.

I submit, Sir, to the hon. Minister,
that this is a really great fortune, a
great find, which will ¢ a long way
in developing the indusiries in  the
south. But, Sir, it must be put 1n
competent techn'cal hands and the
necessary resources, machinery and
other things must be made available
immediately so that it may be in a
working position.

Sardar Swaran Singh: Mr. Deputy-
Speaker, Sir, I welcome this opportun-
ity of a debate on the report present-
ed by the Lignite Corporation,
because this gives an opportunity to
assess the performance that has al-
ready been made. And, quite natural-
ly, apart from what is contained in
the report, a great deal has been said
—it is quite understandable—about
the progress at the present moment.
‘“What is the total achievement that
has been reached so far and what are
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the expectations?”, these are questions
which have been very prominently
raised, and these are pertinent ques-
tions. Sir, on the whole, the debate,
if I may say so, has been very friend-
ly and the approach has been cons-
tructive, and that appears to be the
only approach when we are dealing
with a complex and integrated pro-
ject of the type that we are endeav-
euring to set up and install at Neyveli.

Before I actually come to the points
wh ch have been raised by hon. Mem-
bers, T am sure that the House would
be interested to have some idea eof
the type of work that is being handl-
ed and, particularly, the performance
that has been achieved up till now
and the schedule for the future.
These are, obviously, matters of great
interest, and I would therefore very
briefly endeavour to apprise  the
House about the position. Before I do
that. Sir, I may be permitted to re-
cap tulate in a certain measure the
salient features of this project. Hon.
Members who come from the State of
Madras or from the adjoining States
are familiar with the various aspects
of the problem, but I think it is good
to recall them so that we might be
able to judge the actual performance
in the light of those complex factors.

There are two or three factors
which have to be prominently kept in
view. One is that which was mention-
ed by Shri Mohammed Imam, namely,
the nature of lignite. Lignite, if I
may submit, is not like coal which
you can m'ne and keep at the pit-
heads. Even with regard to coal,
there are limitations, We cannot
stock above a certain quantity and
beyond a certain period of time. But
s0 far as lignite is concerned, it can-
not be kept after being mined, and
therefore, it has to be used quickly.
Whether it is used in a thermal plant
or in any carbonising or briquetting
plant or in a fertiliser plant or for
some other purpose, the essential
thing is that it has to be used as soon
as it is mined.

. The second characteristic of lignite
s that it cannot be transported over
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long distances. Therefore, its con-
sumption has to be at the same point.
These are the two essential things
which have to be kept in mind with
regard to lignite.

Added to this difficulty, although
these lignite deposits are rich, the en-
gineering problems and the mining
problems are greatly complicated by
the upward thrust of artesian wells
there. The upward thrust of water is
so large that it is kept in check by
the huge over-burden which is above
the lignite seam. As soon as the
overburden is removed, then there has
to be a very continuous pumping to
depress the upward pressure of water.
Otherwise, the whole thing will be
pushed up. The entire mine would
be flooded, and we will not be able to
mine anything. So, it is not only
that the commodity is of such a nature
that we cannot mine it in larger
quantities, we cannot stock it or trans-
port it, but even for m'ning it is very
necessary that the upward thrust of
water has to be kept in control by
continuous pumping. Now, it will be
appreciated that all this really means
timings and coordination of all these
factors.

In addition to these remarks, I
would submit that there are some
po:nts which ultimately set the limit
for production. Having given in some
detail the nature of lignite and the
difficulties of mining, I would mention
that the progress has to be so regu-
lated that there must be a consump-
tion unit ready, and the mining has
to be in step with that consumption
unit. Viewed in this perspective and
in this background, some of the criti-
cismg regarding the removal of the
overburden or the utilisation of lig-
nite will disappear.

To illustrate this matter further,
even if it were possible to step up
the removal of overburdens, then that
means that we expose the lignite
seam and the little overburden left to
the larger upward thrust of water
which means more pumping and more
expenditure and that should not be
undertaken unless the arrangement
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for utilisation of lignite ig ready. I
am not giving any defence for this
delay or that delay. I am happy to
recall that hon. Members themselves
were somewhat apologetic when they
were making their points in respect of
their dissatisfaction and they were
keen to qualify their remarks by say-
ing that they were only smaller
matters of criticism. It was quite
rightly so, because that broad pers-
pective was before their eyes when
they were offering those points of
criticism. We have to judge the actual
performance and the actual physical
achievement in any particular sector
in relation to another sector. There-
fore, the whole thing becomes inte-
grated.

Having said this much, I would now
venture to give a clearer picture as to
how this is now unfolding itself very
surely and in a very systematic
manner. The first unit that will uti-
lise the lignite is going to be the ther-
mal power station. The thermal
power station, as has been already
explained, is being installed there in
conjunction with the Soviets. We have
got a credit arrangement and the civil
work is fairly well advanced, it
should be ready in time for the tur-
bines and other equipment that would
be recady. According to the estimate,
the first generating set of this thermal
power station which is being erected
will be commissioned by September,
1961 and the remaining units by Sept-
ember, 1962 or so. This sets a limit
to the mining programme. There will
be a total of five units.

After a certain depth in the removal
of over-burden is reached, the pres-
sure on pumping becomes too high.
On that point also, I would give first
the factual information. Up to the end
of October, 1960, a total volume of
14.85 million cubic yards had been
removed, against the target of 15.69
million cubic yards. Tt will be appre-
ciated tha! the shortfall is only to the
extent of 0.85 million cubic yards, in
a total of 15.69 million cubic yards.
The House will readily appreciate
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that this is a creditable performance,
regard having had to the fact that
bucket-wheel excavators were com-
missioned a little later and the origi-
nal task of removal of over-burden
was mostly by conventional machin-
ery. We have been fully assured that
by the time the first unit and the sub-
sequent units of the thermal power
station would get ready for consum-
ing the lignite, lignite would be
available. All that is tied up in a
very complete manner and this,
therefore, also sets a pace to the
mining and removal of over-burden.

Shri Tangamani: Will lignite be
available in September, 19617

Sardar Swaran Singh: Very defini-
tely. According to our latest estimate
with regard to mining of lignite, by
September, 1961 the first unit of the
thermal power station  will require
about 0.3 million tons only. By Dec-
ember, 1962, we hope the entire power
station would be ready and its total
requirements would be 1.5 million
tons. In February and March, 1963,
there will be an additional quantity
required of about half a million ton
for the fertilizer plant, That will take
us to about 2 million tons.

Shri Tangamani: After the two
turbines which are coming are com-
missioned?

Sardar Swaran Singh: There is that
expansion programme. The details of
the size are being worked out, but
there will be an expansion program-
me also. So, it will be appreciated
that utilisation sets a limit to m'ning.
In this context we have to view the
whole thing in an integrated form.

Now, the House naturally would
like to have an idea about the fertili-
ser plant. On the basis of global ten-
ders, Government have sanctioned the
establishment of a fertiliser plant at
Neyveli at a cost of a little over
Rs. 26 crores. Contracts for the sup-
ply of plant and machinery with a
West German firm and an Italian firm
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were concluded on 27th October, 1859.
It may be pointed out that acquisition
of land required for the scheme has
already ben completed. Work for the
cempletion of the various parts of the
fertilizer unit is in progress and com-
mercial production of urea is expected
to be achieved by the middle of 1963.
These are the firm dates with regard
to the fertilizer plant.

With regard to the other two parts
of this integrated scheme, namely, the
briquetting and carbonising plant and
the clay washing plant, some doubts
have been expressed by the hon.
Members. All I would say is that
these doubts are without any Dbasis.
The correct position is this. So far
as the clay washing scheme is con-
cerned, on the basis of tenders
received, the Corporation have al-
ready placed orders for the supply
and erection of a plant and equip-
ment for the clay washing plant.
Other preparatory works connected
with the plant’s requirements of staff
for construction, operation and main-
tenance of the plant are in progress.

Shri Tangamani: What is the esti-
mated expenditure on clay washing?

Sardar Swaran Singh: So far as the
actual time-schedule for this is con-
cerned, it is expected to be ready by
September 1961. This is the correct
position with regard to this. The
scheme is expected to cost Rs. 15
lakhs,

Shri Narasimhan (Krishnagiri): We
will get clay before we get lignite.

Sardar Swaran Singh: We should.
Otherwise, there will be a serious
failure.

With regard to the briquetting and
carbonisation plant I would be frank
and say that the original estimates of
cost appear to be very much on the
low side.

Shri Braj Raj Singh (Firozabad):
They are always on the low side.
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Sardar Swaran Singh: Yes, un-
fortunately, But I do not grudge it
at all. It is easy really to over-
estimate and then get a good chit from
the hon. Member that the actual ex-
penditure is less than the original
estimate. But that, perhaps, is not
good for the country. The original
estimates appear to have been very
much on the low side and the figures
that have been arrived at as a result
of the global tenders indicate that
the cost is likely to be much higher
than the original estimate. The diffe-
rence is quile considerable.

Shri Tangamani: The original esti-
mate was Rs. 11 crores.

Sardar Swaran Singh: Now it is
more than doubled. We are examin-
ing the figures. This matter has been
before the Board and before the Gov-
ernment because the foreign exchange
involved in this and the economics of
this have to be carefully scrutinised.
Foreign exchange has to be obtained
for this and, therefore, this matter
is now in a crucial stage. It is being
examined very carefully to see as to
whether the amount. that has been
quoted by the suppliers is realistic,
whether there is any scope for reduc-
ing that amount or whether there is
any scope for reducing certain items
which ultimately will reduce the cost.
All those points are being gone into
very carefully and a final decision will
be taken before long. This gives
the factual position with regard to the
various components of this integrated
project. From this, it will be seen
that everything possible is being done
to push this project with the utmost
speed. The desire of hon. Members
for more speedy action, I can appre-
ciate and I value that. But, I hope,
regard being had to all these different
complex aspects of this project, they
will readily come to the conclusion
that the progress that has been made
so far is creditable.

17 hrs.

Some general points were raised. It
is not my intention to go into each
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one of them separately. But, there
are some points which I might men-
tion. Something was said about the
Board cf Directors. The hon. Mem-
ber Shri Sampath said that a Minis-
ter from the Madras State should be
on the Board of Directors. I do not
know whether he has changed his
opinion with regard to Members of
Legislature serving on the Boards of
Directors of State undertakings. Be-
cause, here, in Parliament, we have
undertaken a legislation that mem-
bersip of a Board of Directors for. a
Member of Parliament will be a dis-
qualification. That is why I have lost
the services of my valuable colleague
Shri C. R. Pattabhi Raman, who so
ably headed the Board of Directors as
Chairman for a long period and gave
a great deal of strength to this pro-
ject. But, he had to resign because
Parliament in their wisdom took a
decision that membership of a Board
of Directors was a disqualification, I
do not know what are the rules with
regard to incurring disqualification by
Members of the Madras Legislature.
The Parliament of our country having
set a certain pattern, I think the ex-
pectation is that the State Govern-
ments should follow the same.

Shri Braj Raj Singh: The same law
applies to all.

Sardar Swaran Singh: I do not know
how he could make that suggestion.
Normally he is very vigilant.

Shri Tangamani: He was for asso-
ciating the State Governments much
more into the picture. That was the
main point.

Sardar Swaran Singh: If two of
their nominees are on the Board of
Directors, there could not be greater
association. But, he was something
more explicit than that. He said it
should be by association of a Minister
in the Board of directors. He is quite
satisfied with the association of the
Central Government if we put non-
Ministers or non-Members of Parlia-
ment. But, for the association of the
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Madras Government, according to his
yardstick, unless there is a Minister
there is no adequate association, is an
argument, the logic of which is not
easy for me to comprehend. There is,
if T may say so, the closest co-opera-
tion and understanding between the
Government of Madras and the Cen-
tral Government. I would like to say
that the Madras Government has been
extremely helpful. I must say that,
situated as Neyveli is, but for the
constant attention, help and guidance
which is always forthcoming most
ungrudgingly from the Madras Gov-
ernment, this project would not have
made the success that it has already
made.

Something was said about civil
servants being on the Board of Direc-
tors. This is a matter which comes up
again and again.

An Hon. Member: Jack of all trades
and master of none.

Shri Mohammed Imam: A civil ser-
vant is expectsed to know every
branch of industry.

Sardar Swaran Singh: For a parti-
cular management, there is a limit up
to which technical knowledge as such
is of value. It is a general manage-
ment problem. Just as hon. Members,
although they are not technical peo-
ple, make very valuable suggestions
about how an industry is to be man-
aged, I think we can also extend the
same principle to others that they
can also run and manage an industrial
undertaking.

The hon. House would be interested
to know this. In the Board of Direc-
tors, we have now lost Shri C. R. Pat-
tabhi Raman......

An Hon. Member: Lost?

Sardar Swaran Singh: From the
Board of Directors, The loss of the
Board is the gain of Parliament be-
cause he can devote greater time here.
Besides, instead of Dr. Nagaraja Rao,
we have got Dr. Kane, who is Senior
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Industrial Adviser, in the Ministry of
Commerce and Industry. We have got
iwo representatives of the  Madras
Goveinment. We have got Shri C. R.
.Damodaran, who is Principal of the
P. S. G. College of Engineering at
Coimbatore. We have got Shri G.
Ramanujam, Vice-president of the
Indian Na:ional Trade Union Congress,
a labour leader. So, there is a good
sprinkling of public men, !labour lea-
ders and administrators, and on the
whole I think the board has function-
ed extremely well.

Something was said about this rail
link. I am sure their presentation of
the case should receive very sympa-
thetic consideration. Depending upon
the availability of over-all resources,
the desire to provide the transport
facility is there. The limitation is the
availability of resources rather than
any unwillingness to see the necessity
or desirability of undertaking a pro-
ject of that nature. From the very
nature of the case, I cannot throw
more precise light on this matter.

Something was said about ameni‘ies
for workers and difficulties in the
township. Shri Sampath is a brave
man. He says there are no facilities
for holding public meetings, but he
was able to convene a meeting and
address the workers.

Shri Sampath: Not that. I conduct-
ed that meeting just on the outskirts
of the town where half the people
from Neyveli had to come by walk.

Sardar Swaran Singh: Being a great
leader, probably he attracts such a
large crowd that the meeting has to
be held outside the town.

I am sorry to note that he has point-
ed out some defects in the buildings
etc. I will pass on his observations
to the project authorities, and what-
ever the shortcomings are, they will
certainly be attended to. But I must
say that on the whole I was well
impressed by the general lay-out of
the township and the general stan-
dard of buildings. I am lucky and
have the privilege to be associated
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with a number of projecis, and I cam
say that on the whole the standards of
construction of houses and the general
lay out of the township is pretty good.
Aiso, the cost of construction there
compares very favourab.y with con-
struction at oiher places. If there are
leaking roofs or minor cracks any-
where, 1 am sure they will be attend-
ed to.

Shri Braj Raj Singh: He also com-
plained of lack of barber shops.

Sardar Swaran Singh: He says that
that has been rectified.

About acquisition of land, more
than one hon. Member made some
reference, but they also cautioned us
that it is public money and it has to
be spent only in the correct manner.
That is as it should be. There is a
law with regard to payment of com-
pensation. The Madras legislature
had passed an enactment. Then there
is a regular procedure for assessing
the quanium of compensation. Neither
Par.iament nor the State legislatures
have ye. bestowed any powers on any
Government just to give money simp-
ly because somebody says he has to
be given more. This has to be as-
sessed according to certain rules and
legislation. People have got the right
to go to courts, and similarly Govern-
ment has also the right to go to court
to put forward its viewpoint, not be-
cause it is callous but because it owes
a responsibility. It is public money
which has to be utilised for good pur-
poses, and therefore that should not be
grudged at all.

With regard to recruitment, I can
understand why the sensitiveness of
some hon. Members has been touched
when it was said that suitable persons
with the requisite amount of training
and calibre were not found. I am
ready to say that so far as the general
availability of workers is concerned,
there are fairly large number of peo-
ple there, both literate and otherwise.
I would also like to say that people
in that locality and the surrounding
areas are hardworking. Generally,
their level of performance is very
good.
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Shri Tangamani: Some credence
must be given to what we have stated.
We said certain things on the basis
of reports we have received. There
has been discrimination.

Sardar Swaran Singh: He wou'd not
have got up if he had the patience
to hear what I was going to say. I
tried very -carefully to understand
what his objection was. I was unable
to follow it. This is a project where
it canot be said that a very large
number of people from other parts of
the country have gone in. Apparent-
ly, that was not in their minds. If
that is not what they meant, then,
obviously, the project authorities have
got the duty to see that they take the
right type of men for the right type
of job. If for any particular job at
any particular time, the right type of
men were not available, and if they
mention that, then that should not be
grudged at all, because, after all,
when we pay public money, we must
have the right type of men. Even
with the best of intentions, no one
is born as an accountant. To be an
accountant, one has to be trained. If
persons with the requisite training
were not available, and they picked
up people and gave them that train-
ing, that should not be a matter for
criticism at all.

Then, it was said that there is a
large number of workers, and hon.
Members did not know how many of
them were permanent and how many
of them were daily-rated. That is
the usual story with regard to a pro-
ject where both construction and
operation go hand in hand. It is a
very favourite subject, particularly
for hon. Members opposite who put
forward that objcciicr. For any big
project, we have first to make a
beginning, and construction has to
start. When people come even for
constructing a township, their sug-
gestion is that there should be accom-
modation for them, even before the
work starts or even when the work
starts, there should be accommoda-
tion for each worker. I think in con-
struction matters we must be recon-
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ciled to this hard fact that some of
them at least in the construction
stage will have to deny themselves of
the comfort and the pleasure of
being accommodated under a roof or
in houses which are the normal con-
comitants of a working project; and
the difficulties of the construction
stage have to be fully appreciated.

I have seen myself this project, and
I go there quite often. The ameni-
ties that are provided there are good.
I was rather pained to hear some
hon. Members saying that there is
difficulty even with regard to drink-
ing water and the like. That is far-
thest from truth, because I have
myself seen there that both at the
place where they are working as well
as a! other places, all these facilities
are available, and available in abun-
dance.

I think ¥ have covered all the
points made by hon. Members. In
conclusion, I would say that this is a
project to which the Government of
India attach very great importance,
because this is an area which is situ-
ated far away from the main coal-
producing centres. The people there
are good, and if these power resources
are developed, it will give a great
fillip to industrial growth in that part
of the country, and we wish this
project all success.

Shri Tangamari: I am gled tkat
several Members of this House {ook
part in this discussion. I would have
been gladder still if the Members
from different parts of the country
also had made their contribution.
Anyway, the question of Neyveli and
the integrated aspect of the project
have been fully focussed upon,

I am grateful to the hon. Minister
for giving us a firm date about one
or two things. He said that the
thermal plant will go into operation
by the end of 1962, that is, all the five
units would go into operation by that
time. He has also indicated that the
power potential is going to be in-
creased.
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As regards the fertiliser plamt, he
has said enough. But the disturbing
thing which I would like the House
to realise and which I want to tell
you is about the carbonising and
briquetting scheme. From 1956 on-
wards, we have been told about this
carbonising and briquetting plant, and
there has been a pilot scheme also.
When the Madras Government took
up this issue, the question of the va-
rious uses to which these briquettes
could be put had also been very much
popularised.

17.14 hrs.
[MR. SPEAKER in the Chair]

I remember that in 1958, during the
budget discussion, the hon. Minister
referred to this carbonising and bri-
quetting plant. Again, on 11th Au-
gust, when the discussion on the re-
port took place, he referred to the
total amount involved, which was
likely to be Rs. 11 crores, the foreign
exchange content being Rs. 6} crores.
In the annual report now, we find
that we need not have to spend this
foreign exchange, because we shall be
able to get all the materials indige-
nously. Today, however, the hon.
Minister tells us that Government
have invited global tenders, and after
receiving these global tenders, he has
said that the total amount may be
Rs. 22 crores or more. So I want to
know whether this js going to be
shelved. If that is so, it is going to
be met with great disappointment by
the people of the south who are ex-
pecting very much from this integrat-
ed plant. This is a disturbing aspect
of the reply that he has given.

Sardar Swaran Singh: May I clarify
that it is not going to be shelved? Let
him take that from me.

Shri Tangamani: I am much obliged
to him. Anyway, we would like to
have a firm date for this, as he has
been pleased to give a firm date, about
the other three units.
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As regards the railway link aiso, al-
though he could not commit himself,
we are grateful to him for his state-
ment that he will exert his influence-
for getting priority for it.

Again, there is a disturbing thing.
about the question of recruitment of
casual labour. Not only one Member
but several Members have raised that
point. It is a very remarkable thing
that we find in the statement that
clerks, stenographers and section
officers are not being recruited be-
cause they do not find qualified men..
If this is the position in a State like
Madras or in the southern region or
throughout this country, there must
be something radically wrong with the
Selection Committee which says that.
it is not able to get good accountants,
good clerks and good section officers.
It is a very very remarkable thing
It is put in black and white in the
report itself. As I said, there must be
something radically wrong with the
Selection Committee.

The hon. Minister did point out that
there are certain employmeni ex-
change recruitments. About that, I
am n.. saying anything. But when
the Sclection Committee actually
comes and says that jt could not rec-
ruit proper men, it is a matter requir-
ing looking into. On the question of
technical men, there has been the re-
port, rightly or wrongly....

Mr. Speaker: So far as the Public
Services Commissions are concerned,
they are governed by rules and regu-
lations. Employment exchanges are
under the department. If hon. Mem-
bers want to go and see the various
places in various parts, let them go
and see how many applications have
been received and on what basis rec-
ruitment has been made. It is better
to understand the activities of every
department. Then questions may be
avoided jn the House.

Sardar Swaran Singh: Questions are
generally welcome because they throw
up good points. Government always
endeavour to supply all possible in-
formation to hon. Members.
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Mr. Speaker: What he wants to
know is why in a ‘State like Madras
it is difficult to get competent steno-
graphers and clerks. It is rather
strange. How many applications have
been received and why were they re-
jected?

Sardar Swaran Singh: This is from
the Report of 1958-59. Whatever was
the position at that time, I can assure
him that the Neyveli Lignite project
will not suffer for want of clerks,
stenographers and the like,

Shri Tangamani: Again, take the
question of technical personnel. Seve-
ral Members have referred to it. I
would like the hon. Minister to pay
special attention to this. Complaints
have been received....

Mr. Speaker: I believe some Mem-
bers of this House are also associated
with the directorate of the Corpora-
‘tion.

Sardar Swaran Singh: Our col-
league, Shri C. R. Pattabhi Raman,
was Chairman of the Board of Direc-
tors.

Mr. Speaker: Is there any other
Member?

Sardar Swaran Siagh: Now Parlia-
ment in their wisdom have ruled
that directorship of this is a disquali-
fication for Members of Parliament.

Shri Tangamani: Then there is the
.question of casual labour and also
.contract labour. This is also a matter
which cannot be easily dispensed
with, because there are 8000 casual
labourers and 2000 contract workers.
I would like to have the break-up,
whether they are only doing building
construction or also other work. My
information is that they are doing all
other types of work. Ultimately they
will have to be absorbed when it goes
into production. In such important
projects, people are not just class IV
or unskilled labour after they have
worked so long; as a result of their
working there, they become much
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more skilled. So it becomes necessary
in the steel plants and in Neyveli to
have a pool of these workers and give
them all facilities so that they can be
absorbed in other projects also.

=

Another point which was raised for
which we have not got the reply is
about the number of workers who
are now on the rolls who get the bene-
fit of provident fund.

I would request the hon. Minister
through you to look into some of
these points like recruitment and the
briquetting and carbonisation scheme
and do the needful.

Mr. Speaker: I will now put it to
the House. I do not know whether
this is right. We have adopted it from
the House of Commons practice. I am
thinking of devising a method. I am
putting it to the House after it has
taken note of it.

Sardar Swaran Singh: You can, per-
haps, say, “This House has taken
note”.

Mr. Speaker: That is what it means.
Takes note means has taken note.
They both mean the same thing.

Shri Rane (Buldana): The an-
nouncement by the Speaker is quite
sufficient.

Mr. Speaker: Now, I will put it to
the House.

The question is:

“That this House takes note of
the Annual Report of Neyveli
Lignite Corporation Limited along
with the Audited Accounts for the
year 1958-59, laid on the Table of
the House on the 29th February,
1960.”

The motion was adopted.
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17.22 hrs.
RAW MATERLIALS COMMITTEE*

Shri Chintamoni Panigrahi (Puri):
Mr, Speaker, Sir, I am grateful to
you that this half an hour discussion
has come today. Government have
decided to constitute a Standing Com-
mittee on Raw Materials in the steel
industry. And, it has been said by
the Ministry that this committee will
continuously study and advise Gov-
ernment on problems, long-term and
short-term, relating to the production,
supply and movement of coal, iron
ore and other raw materials for the
steel industry.

The Estimates Committee while
«considering the demands of the Steel,
‘Mines and Fuel Ministry were of the
opinion that so far as the supply of
raw materials to the steel mills is
concerned, there was no planning.
They pointed out that so far iron ore
was concerned it was supplied to
Rourkela from a mine which is 140
miles from the place of the factory
and it was from the Gua region. The
Ministry also stated that when the
steel plant started there was no plan-
mning so far as the source of raw mate-
rials was concerned and, therefore,
they had to take this step of getting
iron ore from such long distances.
They said that for bringing the iron
ore from the Gua region to Rourkela
they had to incur an expenditure of
about Rs. 68 lakhg annually so far as
transport alone was concerned.

I am not going into details. But,
so far as the supply of these raw
materials is concerned, it has been
very often said that the Hindustan
Steel Ltd. is purchasing ores through
the STC for the public sector steel
plants as a short-term arrangement.
We were given to understand that
after the iron ore mines which will
supply to the jndividual steel plants in
the public sector are worked out na-
turally, the STC will not be given the
responsibilily to supply iron ores to
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the public sector steel mills. So, we
were given to understand that this is
a short-term arrangement so far as
the STC is concerned, it was also
said that even in the long-term plan,
a certain quantity of ore from market
mines is to be supplieq to the Durga-
pur mills. For Rourkela and Bhilai,
factories they are not going to pur-
chase iron ore from the market mines;
only for Durgapur they are going to
purchase iron ore from market mines.
Besides the Bolani ores will feed the
Durgapur steel mill. The STC will
be used to the extent convenient for
the purchase of iron ore from the
market mines. The Government has
constituteq a standing committee for
the supply of iron ore and other raw
materials. So, this point is to be
clarified as to whether the Govern-
ment has finally decided not to en-
trust the STC with the supply of iron
ore to the public sector steel mills. If
the STC will be entrusteq with this
work, to what extent would it be
entrusted? Would it supply only for
Durgapur?

The Hindustan Steel Limited have
also a separate purchase organisation.
The purchase of iron ore and lime
stone is looked after by the central
purchasing organisation which has its
head office in Calcutta and the distri-
bution of coal to the public sector
steel mills is looked after by the Coal
Controller. So, separate purchase or-
ganisations deal with separate raw
materials. Will the standing com-
mittee co-ordinate all these activities?
Or will it only advise the Govern-
ment? What are its terms of refer-
ence? The hon. Minister will say that
it has been formed to advise. Then
why should a representative of the
Bird and Company, a private foreign
mining interest, be taken in this com-
mittee?

I have no time to go into the de-
tails but the requirements or iron ore
for Rourkela come to 1.6 million tons
annually the figures for coal and lime-
stone are not with me. Durgapur re-

*Half-an-Hour Discussion.
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quires 1.2 million tons of iron ore an-
nually and Bhilai, 1.9 million tons. The
STC had the monopoly of supplying
iron ores to these steel mills,

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): He uses
the word ‘monopoly’ for the STC,

Shri Chintamoni Panigrahi: Not in
the bad sense. I am a supporter of
the STC. The STC hag been given
the right to get all these iron ores
from the private mining interests: it
has no mines for itself. I would re-
quest the hon. Minister to give us the
figures in respect of allotment of
wagons for a period of six months to
the different mining interests. From
that we will know that 75 per cent. of
this quota has gone to the Bird and
Company (Private) Limited. Rourkela
and Durgapur are fed by the Bird and
Company; it used to supply even for
Bhilai.

Sardar Swaran Singh: 75 per cent
of coal or coke?

Shri Chintamoni Panigrahi: Of iron
ore. The hon. Minister of Commerce
and Industry has replied here many
times that the purchases are made
from all the mine owners in Bara-
jamda area, who are in a position to
load from loading stations acceptable
to the railways. It is just like asking
the question: where is the nose? You
can take your hand round the head
and show the nose in a round about
way. It is like that. What are the
loading stations acceptable to the rail-
ways? Whatever sidings are there in
the Barajamda area belong to Bird and
Company and only those sidings are
acceptable to the Railways! So, what-
ever iron ore has to be loaded has to
be loaded on the sidings belong to
that Company. Therefore, Sir, 75 per
cent of the quotas have gone to
Messrs. Bird and Co.

Mr. Speaker: Why does not the hon.
Member ascertain it from the Rail-
way Ministry?
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Shri Chintamoni Panigrahi: I have
ascertained it. That is why I am
asking the hon. Minister to give us
figures for the last six months and
place them before this House. The
reason for my submission is that, an
ex-Chairman of the Railway Board is
now working as the Director of
Messrs. Bird and Co. I am not going
to name him.

Shri S. M. Banerjee (Kanpur): That
question was raiseq here.

Shri Chintamoni Panigrahi: It has
been brought to your notice. When
Messrs. Bird and Co. was not repre-
sented in the Standing Committee....

Mr. Speaker: What is his name?

Shri Chintamoni Panigrahi: Shri
Budhwar.

Mr. Speaker: When was he the
Chairman of the Railway Board?

Shri Chintamonj Panigrahi: The
exact date I do not know, but that
can be verified.

Mr. Speaker: Can’t he be employed
anywhere even after a long time?

Shri Chintamoni Panigrahi: Im-
mediately after his retirement he took
up the oppointment as a director here.

Mr. Speaker: Is it that straight from
the Railway Board he went there?

Shri Chintamoni Panigrahi: Yes.

Mr. Speaker: Was he dealing with
Messrs. Bird and Co. while he was
in the Railway Board?

Shri Chintamoni Panigrahi: He is at
present the Director of Messrs. Bird
and Co.

Mr. Speaker: Wag Messrs. Bird and
Co. doing any work with the Rail-
ways?

Shri Chintamoni Panigrahi: It used
to get wagons for transhipment of
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iron ore and other things from the
Railways.

Shri Harish Chandra Mathur (Pali):
This matter was discussed on the floor
of the House and the Railway Minis-
ter explained the whole position.

Sardar Swaran Singh: That was
several years ago.

Shri Chintamoni Panigrahi: He still
continues as the Director of Messrs.
Bird and Co. When Messrs. Bird
and Co., had no position in the Stand-
ing Committee—because the Standing
Committee has been formed only
recently, on lst November—they used
to get 75 per cent of the quota so far
as wagon$ are concerned from the
Railways and the S.T.C. Now that
it has been given representation in
the Standing Committee which has
been formed for the purpose of giving
advice to the Government with regard
to production, supply and movement
of raw materials for the steel mills,
the company has gained a great deal
of prestige with the Government and
it is trying to influence almost all the
ministries including both the Com-
merce Ministry and the Railway
Ministry. There are more than 300
Indian mine owners. 1 have received
a telegram saying that their represen-
tative has not been taken in the
Standing Committe. They have their
own association.

Mr. Speaker: What is the strength
of the Standing Committee?

Shri Chintamoni Panigrahi: Four-
teen.

Mr. Speaker: Not one of the Indian
mine owners is there?

Shri Chintamoni Panigrahi: No, Sir,
Mr. Speaker: Who are the rest?

Shri Chintamoni Panigrahi: They
are: The Secretary to the Ministry
of Steel, Mines and Fuel in the
Department of Iron and Steel; the
Secretary to the Ministry of Steel,
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Mines and Fuel in the Department of
Mines and Fuel or his representative;
Member (Transportation), Railway
Board; two representatives of Hindus-
tan Steel Limited of which one will
be a Director; a Director of Indian
Iron and Steel Co. Lt.; a Director of
Tata Iron and Steel Co. Ltd; a
Director of National Coal Develop-
ment Corporation; three represen-
tatives of the Joint Working Com-
mittee of the Coal Industry; a Direc-
tor of the State Trading Corporation;
a Director of the National Mineral
Development Corporation; a Director
of Bird and Co. (Private) Ltd., the
Coal Controller, Government of India,
the Iron and Steel Controller, Gov-
ernment of India, and an officer of
the Ministry of Steel Mines and Fuel
in the Department of Iron and Steel.

If Messrs. Bird and Co. own a
steel plant I can understand their
being represented in the Standing
Committee. But they have no steel
plant of their own. That is why I
have received a telegram saying:

“Bird monopoly supply Durga-
pur from Bolani Stop Bird also
supplies Indian Iron Tasas Rour-
kela Stop eightyfive per cent
order and allotment of wagons to
Bird alone stop Tata getting total
six trains daily from Badampahar
Barajamda Banspani section”.

My humble submission is this. The
Government has formed a Standing
Commilttee I am glad that the Gov-
ernment has formed a Standing Com-
mittee because it is necessary that all
activities so far as purchase is con-
cerned must be co-ordinated so that
we can get raw materials at a reason-
able price. But by giving Messrs.
Bird and Company represenation in
the Standing Committee you are
giving more prestige to them and they
will use that influence to the detri-
ment of Indian mine owners whereby
many Indian mines will have to close
down, because Messrs. Bird and Com-
pany wil] again try to get all the
quotas—whatever quota will now be
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left to be supplied from the market,
after the Standing Committee is
formed and the public sector iron ore
mines are worked out.

With these words, I conclude.

Sardar Swaran Singh: Mr. Speaker,
Sir, I must confess that I was greatly
surprised about the criticism which
the hon. Member has made about the
constitution of this Advisory com-
mittee. I had occasion to place on the
Table of the House Information about
this Committee, and it is surprising
that even after seeing that, the hon.
Member should make a statement
that only the director of Messrs. Bird
& Co. has been included in this Com-
mittee.

Shri Chintamoni Panigrahi: Private
mining interest.

Sardar Swaran Singh: Be patient.
With regard to this matter, 1 would
draw the attention of the House to
the resolution which was placed on
the Table of the House in reply to
Starred Question  No.552  dated
29-11-1960. The Government of India
decided to constitute a standing com-
mittee on raw materials for the steel
industry consisting of several repre-
sentatives, and there are, against item
(viii), as many as three represen-
tatives of the joint working com-
mittee of the coal industry. This
joint working committee of the coal
industry consists of a very large per-
centage of coal mine-owners in the
country and even Shri Chintamoni
Panigrahj will admit that there are
several Indian mine-owners who are
members of the joint working com-
mittee and they have sent their
representatives. So, the objection
that he raises again is absolutely
without foundation.

Shri Chintamoni Panigrahi: What
about the numerous small iron ore
mining interests?

Sardar Swaran Singh: Let him wait
a bit and be patient. He says that
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the inclusion of a representative of
Bird & Co. has given them prestige
and has enabled them to get facilities.
I do not know what precisely does he
mean by prestige or facilities which
he says they have got. This Com-
mittee was constituted very recently.
Only one meeting of this Committee
hag taken place. What are the terms
of reference of this Committee? The
Committee will continuously study and
advise Government on problems,
short-term as well as long-term,
relating to the production, supply and
movement of coal, iron ore and other
raw materials for the steel industry.
This Committee, or a committee of
this type, which is very essential to
ensure a steady flow of raw materials
to the steel industry should obviously
consist of those people who have got
anything to do with the supply of
raw materials. I cannot place Shri
Chintamoni Panigrahj in the com-
mittee—he is not supplying even one
chattak of iron ore or limestone or
coal to the industry. The very argu-
ment which he puts forward, namely,
that they are one of the big suppliers
of raw material to the steel industry,
both public and private, is a very
strong reason why they should be on
the committee, because we should
know what are the difficulties that
are experienced by them and what
are the facilities that should be afford-
ed for a smooth and steady flow of
raw materials to the steel plant.

Shri Chintamonj Panigrahi, coming
as he does, from a mining area—and
I presume that he is in touch with at
any rate the workers in that area—
should have by now acquired suffi-
cient know-how with regard to the
requirements of steel plants and the
raw materials needed for the steel
plants. He has brushed aside a very
relevant and a very important factor,
namely, that the supply of raw
materials to the steel plants, parti-
cularly iron ore and coal must be of
a constant quality. Therefore, it is
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very essential that we should have as
large sources of supply of raw
materials as possible. I will be very
frank that in this context, the so-called
small mine-owner will have very
little share. Let us understand that.
For a blast furnace, it is very impor-
tant that the iron ore that it gets is
of constant quality. Blast Furnace
man is not happy if he gets for two
days ore of very high quality and on
the third day ore of a slightly inferior
quality.

Mr. Speaker: What about a co-
operative society?

Sardar Swaran Singh: That would
not function. This question is acade-
mic. There are five big units
requiring iron ore. For Indian Iron
and Tatas, most of their supplies are
from mines which they themselves
have developed; they are free to get
iron ore from any source they like
which is best for them and we should
not put any impediment in their right
of purchase or in locating the sources
from which they want to purchase.

So far ag Government steel plants
are concerned, I have made the posi-
tion clear on more than one occasion
that Bhilai steel plant is getting
almost its entire requirements of iron
ore from Rajhara mine, developed by
the public sector. Rourkela will get
iron ore from Barsua, where mechani-
eal mining has already started. Durga-
pur will get iron ore from Bolani,
which is a venture in which Govern-
ment own a majority share. It-is
true there may be short-supplies of
iron ore from time to time. Those
short-supplies have to be made good
by purchase from the market, which
we organise through the STC. He
should have welcomed that agency of
STC, whom we employ for purchase
of iron ore for feeding the steel plants
to make good the short-supplies
from time to time.

Therefore, I would strongly repu-
diate any insinuation that by the
presence of any company, whether
Bird and Company or the represen-
tatives of coal companies, by virtue of
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their merely sitting in that committee,
they are able to influence either the
Ministry of Steel. Mines and Fuel or
the Ministry of Railways. in the
matter of giving facilities, is extreme-
ly unkind and it should not have
been made. This Committee consists
of 17 members: The Secretary, Minis-
try of Steel, Mines and Fuel, Depart-
ment of Iron and Steel—Chairman;
Secretary, Ministry of Steel, Mines and
Fuel, Department of Mines and Fuel,
member; two representatives of
Hindustan Steel, a Director of IISO,
a Director of Tatas, a Director of the
National Coal Development Corpo-
ration, three representatives of the
joint working committee of the coal
industry, a Director ¢f STC, a Director
of the National Mineral Development
Corporation, a Director of Bird and
Company, Coal Controller, Iron and
Steel Controller and an officer of the
Ministry of Steel, Mines and Fuel
So, I do not know why he has develop-
ed the complex that merely because
there is a representative of one com-
pany he is going to influence the other
people. Influence in what? He con-
veniently forgets that the supply of
raw material of requisite quality to
the steel plants is very vital for the
efficient running of the steel plants;
it is not a thing which you can just
pick up from any source. You must
have the right type of raw material
from the right source. He may or
may not like it, but it is a fact that
most of the limestone for the various
steel plants—a good part of it—is
supplied by Bird and Company. We
are very much interestedl that they
should continue to supply it and
develop it. So, to say that the pres-
ence of a representative of a company
influences others is wrong. Can the
Hon. Member be influenced. because
there are people of that type sitting
in a meeting with him? But he is
tough enough and he can protect
himself. To say that others
representing Government sitting in a
committee would be influenced be-
cause there is a representative of a
company is not correct. I said assure
him that if I am not overwhelmed by
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some progressive ideas that Shri
Panigrahi may have, surely I cannot
very much deviate from the path
of rectitude if a person whom he
terms as a person from the right
is sitting in a  committee. 1
.am keen. that all these people
‘that is, suppliers of coal and
raw materials, transport people, the
users, that is, the Directors of the
various companies and representatives
of the State Trading Corporation
-sheuld sit together and they should in
a co-ordinated manner try to locate as
to which are the best sources and
‘which are the efficient ways of moving
the material. 1 was hoping that the
constitution of this Committee which
will review from time to time the
various problems that confront the
steel plants in the matter of building
up of raw materials, the announce-
ment of that committee would be wel-
comed by Hon. Members. It is sur-
prising that the Hon. Member, some-
how or other, simply because he sits
in opposition benches and he perhaps
zlways thinks that he must criticise
whatever we do, is criticising the
constitution of this Committee. These
‘Committee, I think( has got a very
practical and precise task to perform.
And we have to recognize that these
big centres of consumption like steel
plants have to be very constantly fed
with the raw materials of requisite
quantity and of requisite quality.

I may, for the information of the
hon. House, say that a steel plant
itself is a real strain upon the trans-
port system. A one-million steel
plant creates a transport problem
where they have to carry to the tune
of about 7 million tons annually in the
form of intake of raw material and
dispersal of finished products like
steel and other by-products. When
the transport cystem is already strain-
ed, it is a sign of growth of our
economy; reallv our economy has
grown more rapidly than what we
-originally evisaged. So, the pangs of
growth are there. The actual trans-
port effort that the railways have to
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put in is really much larger than
what was envisaged by the grewth of
the economy. Therefore, every step
has to be taken to rationalise the
movement, to see that the wagons are
not unnecessarily detained, to ensure
that loading and unloading is quick,
to ensure that the movement js brisk
and it is absolutely necessary to sit
in @ meeting and sort out these peints
from time to time. If any assurance
is necessary, I would say that it will
be judging the Government very
poorly if anyone is to suggest that the
presence of one representative in a
committee, when there are 17 mem-
bers or so, will influence the policy
of the Government. It may be the
result of some complex in which the
hon. Member findg himself in a grip.
Certainly, Government is not in that
grip.

Shri Warior (Trichur): Shall we
take it that but for Bird & Company
the steel plants are going to be starv-
ed, because that is the sum and sub-
stance of the picture he has drawn?

Sardar Swaran Singh: That is not
correct. They are supplying good
quality limestone and I wish them to
continue to supply us. It is not easy
to develop alternative sources. Iron
ore is not the only thing.

Shri Chintamoni Panigrahi: What is
the cost of assembling this limestone
which Bird & Company are supplying
to Durgapur?

Sardar Swaran Singh: It is obvious-
ly the railway freight from. the
source.

Shri Chintamoni Panigrahi: Now
there is not enough time to quote
figures. You yourself have admitted
that the cost of production of iron ore
of Bird & Company is Rs. 8:06. But
when it reaches Rourkela or other
places how much is charged by them?
How much do the other mine-owners
charge?

Sardar Swaran Singh: I think the
hon. Member is confusing iron ore
with line-stone. My reply was with
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regard to lime-stone. I have already
said that with regard to the public
sector, they will get their require-
ments from the public sector mines.

Mr. Speaker: As we do in the Esti-
mates Committee, Public Accounts
Committee and the Business Advisory
Committee, instead of a representative
of the businessmen being there in the
committee itself, could he not be
invited to come and explain the
matter from time to time as and when
the necessity arises. Because, he may
vote in his own favour. That is what
is agitating the minds of the hon.
Members.

Sardar Swaran Singh: There is no
question of voting. No decision is
taken there either to purchase or do
anything. Ag I explained, they will
continuously study and advise the
Government on problems, short term
as well as long term, relating to pro-
duction, supply and movement of
coal, iron ore and other raw materials.
There is no question of voting.

Shri Chintamoni Panigrahi: May 1
say with regard to limestone, at
Rourkela, it is Rs. 15 to Rs. 36? Can
there be variation like that? In
Bhilai, it is Rs. 13; in Durgapur it is
Rs. 31. This is the difference.

Sardar Swaran Singh: Then what?

Mr. Speaker: It is the presence of
that gentleman, he says, that has
induced them to pay abnormally
when it is only Rs. 13 to 16 in the one
and Rs. 81 in the other. That is their
allegation.

Sardar Swaran Singh: Can you
believe such a thing?

Mr, Speaker: I do not believe.

Sardar Swaran Singh: He is here
only for the last four weeks. The
figures that he is quoting are about
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a period long ago, unless in the hope
that he might one day sit on the com-
mittee, we have been giving higher
prices. If that is the way they judge,
[ have nothing else to say.

Shri Chintamoni Panigrahi: Let
there be an enquiry.

Mr. Speaker: These are matters
which either the Estimates Committee
or the Public Accounts Committee
will look into. If there js a proper
case and there is such a difference
between Rs. 13 and 15 on the one side
and Rs. 31 on the other side, and it is
alleged that it is all due to one indivi-
dual who has come to the Railway
from Bird and Co. and sitting there,
certainly that would be examined.
But, you must lay sufficient material
before the House and before the hon.
Minister. He will himself look into
it.

Sardar Swaran Singh: I would
certainly look into it. Even he cannot
allege that there is that differential.
He is trying to say that because the
sources of supply are g little far
removed from a certain place of
consumption and therefore when we
add the freight to the original price,
the cost that a particular consumer
has to pay is high. He himself does
not allege that he is selling at that
high price.

Shri Chintamoni Panigrahi: Why
this is being done? That is the ques-
tion.

Mr. Speaker: The House will now
stand adjourned to meet again at 11
AM. tomorrow.

17.53 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Friday Decem-
ber 16, 1960/Agrahayana 25, 1882
(Saka).
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ORAL ANSWERS
QUESTION: 5663-98
S.Q. Subgect
No,
917 Delhi Municipal Cor-
poration . . §663—65
918 Mazagaon docks - 5665—-66
919 Prize winning Bonds in
First draw . §667—70
920 Central Advisory Board
of Physical Education
and Recreation . §670—72
922 Rourkela Fertilizer Plant 5672-73
923 Loan to TISCO and
1ISCO . . . 5673—80
924 Teachers in  Training
centres . . §680—87
925 Steel Plant in Andhra
Pradesh . . . 5687—89
926 Hindu Succession Act. . §689—93
i" 929 Outputofsteel in Ordnance
Factories . 5693—98
WRITTEN ANSWERS TO
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S.Q.
No,
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toms 5698
927 Dnlllngeqmpment 5699
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930 Civil Engineering De-
partment, Rourkela 5700
931 Geological Survey of
Lahaul and Spiti 5701
932 OﬁcetsinArmy . 5701
933 National Institute for
Women’s Education 5701-02
934 Nagarjunakonda relics 5702-03
935 I.A.F.crew under Naga
Custody 5703
936 Overseas Scholarshxps
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ses - 5703-04
937 Use of I.AF plnne by
Home Minister . §704-0<
938 Free and Compulsory
Primary Education 5705-06
939 National Physxcal
Efficiency Drive . 5706-07
940 Fertilizer plant at Ney-
veli . 5707

Sibpore Botamml Ga:-
dens, Calcutta

WRITTEN ANSWERS TO
QUESTIONS—contd.

S.Q. Subject

No,

942 Mineral Survey of
Ladakh . . .

943 Post-graduate degrees

U.S.Q.

No.

Educational Institutes of
Christian Missions

Playgrounds for students
in Madhya Pradesh

Labour and Social §Ser-
vice Camps in sdhya
Pradesh

Engineering ‘college in
Delhi . . .

1837
1838

1839

1840

1841
1842
1843

Ex-Servicemen in Punjab
Accident in Firing Range
Assistance to Municipal

Scavengers during
1960-61 .

Repalrs of monuments
in

Exchange of scholars
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U.S.A. . .

1846
1847

1844

1845

to U.P.
Education of the handi-
capped in U.P.
Ex-servicemen’s colonies
in Uttar Pradesh
Coal supply to Uttar
Pradesh . . .
Geological survey of
Uttar Pradesh
Purchase of Zamindary
Abolition Compensation
Bonds by Banaras Hindu
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Naval training .
Small Savings Scheme
in Punjab .
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Chinese students in
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Indian students abroad
Rest House for Tibetans
in New Delhi
Kidnapping of boys and
girls in Delhi
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ments Act

1848
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1855

1856
1857

1858

1859
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1863
1864

1865
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1867

1868
1870

1871
1872

1873
1874
1875
1876
1877
1878
1879
1880
1881
1882
1883
1884
1885

1886
1887
1888
1889

1890
1891
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Assistance under Colombo
Plan .

Taxes from Kanpur
Mill-owners

Remittance to Pakistan

Films on Great men

Resident Director of
H.S.L. at Rourkela

Employment of Adivasis
Newspapcrs representa-
tion in Delhi
Expedition to  Mount
andaghunti .
Flying cycle .
Kripalani Committee on
Delhi Schools .
Rules re: posting of
employees . .
Employment of shlled
workers at Durgapur
Defence Factories
Universities
Interest paid on loan
Dispute about land
Treasures in Cemml
Universities
Model questions for
students .

Aid for sports fields to
Kerala Government .

Andhra Pradesh Accoun-
tants General’s Office .

Pakistani women smug-
glers .
Pmcurement of fotengn
exchange

Planetarium in Delh.l

Excise Revenue from
vielgetable non-essential

United Provmces Com
mer Oo:poratlon,
Calcutta

Police Regxment for
Assam

Colleges of Fme Am nnd
Crafts

Regional Engineering
College in Kerala
Publication of Nonﬁen-
tions in Hindi
U.P.S.C. examinations .

Schools in the Andaman
and Nicobar Islands
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5723
5724
5724

5725
5725

5726

5§726-27
5727

5728
5739

5729
5729-30
5730
5730-31
5731

5731-32
5732
5732-33
5733-34
5734
5734-35
5735
5736

5736-37
5737
5737-38
5738

5738-39
5739

5740

WRITTEN ANSWERS TO

QUESTIONS—contd.
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No.

1892 Sale of Prize Bonds
1893 Sikkim Lottery

1894 Reduction in rate of in-
terest of World Bank

1895 Production of steel

1896 Housing Scheme for
Scheduled Castes

1897 Purchase of steel

1898 Indian literature in
Tibetan script .

1899 Oil Survey in Madhya
Pradesh . . .
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TABLE

(1) A copy of the Fifteenth
Report of the Law Commis-
sion on the law relating to
marriage and divorce
amongst Christiang in India

(2) A copy of the Ministers’
(Allowances, Medical Treat-
ment and other privileges)
Amendment Rules, 1960
published in Notification
No. G.S.R. 1367 dated the
21st November, 1960 under
sub-section (2) of Section 11
of the Salaries and Allow-
ances of Ministers’ Act,
1952

(3) A copy of each of the
following Notifications under
subsection (2) of Section 3
of the All India Services
Act, 1951 :

(@) G.S.R. 1415 dated the
3rd  December, 1960
making certain amend-
ment to the Indian Ad-
ministrative Service ('Pay)
Rules, 1954

() G.S.R. 1416 dated the
3rd December, 1960
making certain Amend-
ment to the Indian Police
Service (Pay) Rules, 1954.

(4) Acopy of each of the
following Notifications
Under subsection (4) of
Section 43B of the Sea
Customs Act, 1878 :

(@) G.S.R. 1427 dated the
3rd December, 1960

(u’) GSR 1428 dated the
d December, 1960
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574041
5741

5741-42
5742

574243
5743-44

5744

5744-45

5745-46
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PAPERS LAID ON . THE CALLING ATTENTION TO
TABLE—contd. PUBLIC. TMPORTANCE
) CoLumMNs contd.
%) G.S.R. 1429 dated the COLUMNS
3rd December figéo. . The Mi f Home Affairs
nistry of Home
(S)S:n. oogxnc:f d:l:n Lok) salih:{“ (Shri tg B. Pant) made a
endment; es regard
1960 published in Nonﬂq: statement in thereto.
tion No. S.R.O. 406 dated
the 3rd December, 1960, BILL PASSED §7571—s819
under  sub-section (3) of
Section 11 of the Lok PRurther discussion on the mo-
Sahayak Sena Act, 1956) tion to consider the Motor
Transport Workers Bill, as
MESSAGE FROM RAJYA reported by the Joint Com-
SABHA 5746-47 mittee, was concluded, and
the motion was adopted.
Secrctnry R:epon;dbmnas&ii aAfter‘dauae-byﬁdnuse oor:ii-
Jya OSa i .
Ra)ya Snbha had oo recoms eration the Bill was pass
mendations to make to Lok MOTION RE. REPORT OF
Sabha in regard to the NEYVELJLIGNITE COR-
Appropriation  (Railways) PORATION LIMITED 5820—74
No. s Bill, 1960, passed by
Lok Sabha on the 7th Dec- Shri Tangamani moved the
ember, I n}oglon reel.i L@nquat: Report
of Neyv ignite Corpora-
REPORT OF COMMITTEE tion Li.mited.gnShri Tanga-
ON ABSENCE OF MEM- mani replied to the debate.
BERS FROM THE SIT- The discssion conculuded and
TINGS OF THE HOUSE the motion was adopted.
PRESENTED | 5747
HALF-AN-HOUR DISCUS-
Twenty-second Report was .
presented SION 5875—88
PETITION PRESENTED 5747 Shri  Chintamoni  Panigiahi
Shri Tridib Kumar Chaudhuri cussion on points arising

presented a Detition signed
by a petitioner relating to the

proposed division of Beru-
bari Union No. 12 between

out of the answer given on
the 29th November, 1960
to Starred Question No.
552 regarding Raw Mate—

India and Pakistan rials Committee.
The Minister of Steel, Mines
CALLING ATTENTION TO and Fuel (Sardar Swaran
MATTER OF URGENT

PUBLIC IMPORTANCE

Shri Brij Raj Singh called the
attention of the Minister of
Home Affairs to the report-
ed death of two sepoys of an
advance party of Manipur
Rifles and injuries to another
in an encounter with the
Naga hostiles on the 9th
December, 1960 .

5747—51

Singh) replied to the debate.

AGENDA FOR FRIDAY,
DECEMBER, 16, 1960/
AGRAHAYANA 25, 1882
(Saka)

Consideration and passing of
the Indian Tariff (Amend-
ment) Bill and consideration
of the Private Members’
Resolutions.
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